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FIRST REPORT OF THE COMMITTEE ON PETITIONS 

(SEVENTEENTH LOK SABHA) 

INTRODUCTION 

I, the Chairperson, Committee on Petitions, having been authorised by the 

Committee to present on their behalf, this First Report (Seventeenth Lok Sabha) of the 

Committee to the House on the Representation of Dr. Amit Kansai regarding alleged 

violation of Fundamental Right to Education vis-a-vis Indira Gandhi National Open 

University (IGNOU) Act, 1985 and other important issues related therewith. 

2. The Committee considered and adopted the draft First Report at their sitting held on 

18 February, 2020. 

3. The observations/recommendations of the Committee on the above matters have 

been included in the Report. 

NEW DELHI; 

18 February. 2020 
29 Magha, 1941 (Saka) 

(v) 

DR. VIRENDRA KUMAR, 
Chairperson, 

Committee on Petitions. 



REPORT 

REPRESENTATION OF DR. AMIT KANSAL REGARDING ALLEGED VIOLATION OF 
FUNDAMENTAL RIGHT TO EDUCATION VIS-A-VIS INDIRA GANDHI NATIONAL OPEN 
UNIVERSITY (IGNOU) ACT, 1985 AND OTHER IMPORTANT ISSUES RELATED 
THEREWITH. 

Dr. Amit Kansai submitted a Representation regarding alleged violation of 
Fundamental Right to Education vis-a-vis Indira Gandhi National Open University (IGNOU) 
Act, 1985 and other important issues related therewith (Annexure-1). 

2. The Representationist, in his Representation, inter-a!ia stated that the matter raised in 
his Representation related to the future of millions of students from the disadvantaged and 
marginalised sections living in the rural and backward areas of the country and pursuing their 
studies from Indira Gandhi National Open University (IGNOU). The IGNOU has been 
established under Indira Gandhi National Open University Act, 1985. The aims and objectives 
of the same have been defined in the preamble of the Act. It has been further stated that with 
effect from year 2000, the University started a scheme for opening 'Special Study Centres' to 
provide support to disadvantaged and the marginalised sections of the society which include 
women, school dropouts, learners from rural and remote areas having high density of 
SC/ST/OBC population, people living below poverty line, persons with disabilities 
(Divyangjan), the religious minorities and the jail inmates, etc. The NGO NIRMAN, a Social 
Organisation, which is a non-profitable registered Society under the Society Registration Act, 
has also been running a dedicated IGNOU Special Study Centre-SSC-2280 at the birth place 
of great Martyr Sr. Udham Singh Ji, Sunam (Punjab). To serve the society in a better way, an 
ultra-modern infrastructure with all the facilities was developed and was inaugurated on 
28.1.2018. On 23.6.2017, the University Grants Commission has notified the University 
Grants Commission (Open and Distance Learning) Regulations, 2017 due to which IGNOU 
has put on hold all such Special Study Centres for over the last six months all over India and 
further keeping in view the mandate and objectives of the IGNOU Act, 1985, on 6.6.2019, 
UGC has issued another Notification to exempt the IGNOU from the new ODL Guidelines. 

3. The Representationist has also alleged that it is a violation of the Fundamental Right 
to Education and the Indira Gandhi National Open University (IGNOU) Act, 1985 as well. The 
Representationist, therefore, requested to intervene in the matter to reinstate all the IGNOU 
Special Study Centres all over the country for the welfare of the disadvantaged and 
marginalised sections of the society, in particular. 
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4. The Committee on Petitions took up the Representation for examination under 
Direction 95 of the Directions by the Speaker, Lok Sabha. Accordingly, the Representation 
received from Dr. Amit Kansai was forwarded to the Ministry of Human Resource 
Development (Department of Higher Education) for furnishing their initial comments on the 
issues raised therein. 

5. In response thereto, the Ministry of Human Resource Development (Department of 
Higher Education) vide their Office Memorandum No. F.No.5-26/2019-DL dated 15 
November, 2019 stated that the matter was examined in consultation with the IGNOU and 
accordingly, the University has inter a/ia informed the following in the matter:-

(i) The Board of Management of IGNOU in its 135th meeting held on 19.7.2019 
has adopted and notified 'Notification on Standards for achieving Excellence in 
Design, Development and Delivery of Open and Distance Learning'. 

(ii) IGNOU has issued directions to its Regional Centres for continuation of the 
Non-Compliance UGC-ODL Regulations 2017 Learner Support Centres for 
July 2019 session as an interim measure. 

(iii) The Special Study Centres across the country, including the Special Study 
Centre, i.e., SSC-228D are active as an interim measure for July 2019 session. 

6. On being asked by the Committee to furnish a copy of the University Grants 
Commission (Open and Distance Learning) Regulations, 2017, thereby, highlighting the 
relevant portions on the basis of which certain programmes were prohibited in ODL n'1ode 
from the Academic Session beginning July, 2019, the Ministry of Human Resource 
Development (Department of Higher Education), while furnishing a copy of the University 
Grants Commission (Open and Distance Learning) Regulations, 2017 notified vide F. No. 2-
4/2015 (DEB-Ill), published in the Gazette of India on 23rd June 2017 (Annexure-11), 
submitted:-

"C/ause 1(3) and 2(p) of the aforementioned UGC (ODL) Regulations, 2017 highlights 
the programmes which are prohibited by University Grants Commission for offering 
through distance mode, the extracts of the same are reproduced as under:-

C/ause 1(3) 
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"These Regulations shall apply to a University referred to under Clause W of Section 2 
of the University Grants Commission Act, 1956, an Institution Deemed to be University 
under section 3 of the said Act, for all degree programmes of learning at the 
undergraduate and post-graduate level, other than programmes in engineering, 
medicine, dental, pharmacy, nursing, architecture, physiotherapy and programmes not 
permitted to be offered in distance mode by any other regulatory body. 

Clause 2(p) 
"Professional programmes" means a programme other than programmes in 
engineering, medicine, dental, pharmacy, nursing, architecture, physiotherapy and 
programmes not permitted to be offered in distance mode by any Statutory Councils or 
Regulatory Authorities to be conducted by the Higher Educational Institutions under 
Open and Distance Learning mode or Distance Education mode for the purpose of 

· these regulations, if any, should be considered only if the same are approved by the 
respective Statutory Councils or Regulatory Authorities." 

7. The Committee also enquired about the objects and reasons identified by the UGC on 
the basis of which certain programmes meant for IGNOU were prohibited in ODL mode by 
bringing out the Regulations in the year 2017. In pursuance thereof, the Ministry of Human 
Resource Development (Department of Higher Education), in a written reply, submitted:-

"The UGC (ODL) Regulations, 2017 prohibits all Open and Distance Learning 
institutions including IGNOU to offer programmes in certain areas such as 
engineering, medicine, dental, pharmacy, nursing, architecture, physiotherapy etc 
through Open and Distance Learning (ODL) mode. Clause 1(3) of the UGC-ODL 
Regulations 2017 is reproduced as under:-

These Regulations shall apply to a University referred to under clause W of section 2 
of/he University Grants Commission Act, 1956, an Institution Deemed to be University 
under section 3 of the said Act, for all degree programmes of learning at the 
undergraduate and post-graduate level, other than programmes in engineering, 
medicine, dental, pharmacy, nursing, architecture, physiotherapy and programmes not 
permitted to be offered in distance mode by any other regulatory body. 

However, it is worth mentioning that the provisions contained in the UGC (ODL) 
Regulations, 2017 uniformly apply to all Higher Education Institutions including 
Universities intending to or offering programmes through Open and Distance Learning 
mode and not to the Indira Gandhi National Open University alone." 
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8. The Committee, thereafter, specifically desired to know the details contained in the 
Notification on 'Standards for Achieving Excellence in Design, Development and Delivery of 
Open and Distance Learning' which was adopted and notified by the IGNOU in its meeting 
held on 19 July, 2019. The Ministry of Human Resource Development (Department of Higher 
Education), in a written reply, furnished a copy of the "Standards for Achieving Excellence in 
Design, Development & Delivery of Open and Distance Learning" notified by the University 
vide notification F. No. IG/ACD/ODL Std./1351h BOM/2019/5074, dated 61h September 2019 
(Annexure Ill). 

9. The Committee further desired to know about the various functional aspects identified 
by IGNOU on the basis of which the UGC Notification on ODL was adopted and notified. The 
Ministry of Human Resource Development (Department of Higher Education), in a written 
reply, submitted:-

"As mentioned above, the UGC (ODL) Regulations 2017 vide Clause 1(3) were 
mandatorily required to be followed by all the Higher Education Institutions including 
Open universities for offering programmes through distance learning mode. Therefore 
the above regulations were also adopted by IGNOU. The relevant portions of the 
UGC-ODL Regulations 2017 i.e., Sub-Clause (7) of Sub-Regulation 3, and Sub-
Clauses (2) and (3) of Sub-Regulation 4 are worth reproducing here:-

Sub-Clause (7) of Sub-Regulation 3 
"No Higher Educational Institution shall offer a programme in Open and Distance 
Learning mode for academic session immediately after the notification of these 
regulations and for subsequent academic session and admit students thereto unless it 
has been granted recognition for the programme under Clause (i) of Sub-Regulation 
(4). 

Sub-Clauses (2) and (3) of Sub-Regulation 4 
"(2) If a Higher Educational Institution offers any programme in Open and Distance 

Learning mode after the coming into force of the order withdrawing recognition 
under sub-regulation (1) or where a Higher Educational Institution offering a 
programme in Open and Distance Learning before the commencement of 
these regulations, fails to obtain recognition under these regulations for offering 
programmes in Open and Distance Learning mode for academic session 
immediately after the notification of Regulations and subsequent academic 
sessions, the degree obtained pursuant to such programme or after 
undertaking a programme in Open and Distance Learning mode in such Higher 
Educational Institutions, shall not be treated as a valid qualification. 
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(3) In the event of any Higher Educational Institution found offering programmes or 
courses in Open and Distance Learning mode without the approval of the 
Commission or in violation to any of the provisions of these regulations and 
guidelines or orders made thereunder, the Commission may -

(i) Issue Show Cause Notice or withdraw the recognition for an academic 
session or withdraw the recognition, maximum up to next five academic 
sessions or withdraw the recognition permanently; 

(ii) If, in spite of above, the Higher Educational Institution is found 
continuing the violations, a First Information Report may be lodged 
against the officials or management of the errant Higher Educational 
Institution to take action as per law; 

(iii) Withhold or debar from receiving University Grants Commission grants; 

(iv) Refer the matter to the State Government concerned or Central 
Government as the case may be; and 

(v) Take action as per the provisions of the Act or Rules or Regulations as 
applicable to the Higher Educational Institution. 

Thus, in order to safeguard the interest of learners, any non-recognition of 
qualifications offered by the University and to avoid any issues and legal implications, 
the University adopted UGC-OOL Regulations, 2017 and applied for the recognition of 
UGC for the programmes to be offered under ODL mode with effect from academic 
session 2018-19 beginning from July, 2018 as per UGC (OOL) Regulations, 2017. An 
undertaking to this effect was also submitted to UGC (Annexure-lV). Accordingly, the 
Regional Centres were also asked to get the assurance from the Learner Support 
Centre (LSCs) to fulfill the laid down standards. All these steps were taken to ensure 
the compliance of the UGC (OOL) Regulations, 2017." 

10. The Committee, then, asked as to what extent the Notification on 'Standards for 
Achieving Excellence in Design, Development and Delivery of Open and Distance Learning' 
is purportedly detrimental to the smooth running of the affairs of 'Special Study Centres, 
and/or violation of the Fundamental Right to Education as claimed by the Representationist. 
The Ministry of Human Resource Development (Department of Higher Education), in a 
written reply, submitted:-
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"The Notification on "Standards for Achieving Excellence in Design, Development and 
Delivery of Open and Distance Learning" of the University is neither detrimental, in 
any way, to the smooth running of the affairs of 'Special Study Centres' nor violate the 
Fundamental Right to Education as claimed by the Representationist. 

IGNOU was established by an Act of Parliament (Act No. 50 of 1985) in 1985 "as an 
Open University at the national level for the introduction and promotion of Open 
University and Distance Education Systems in the educational patterns of the country 
and for the coordination and determination of standards in such systems." Since its 
establishment, IGNOU has been striving hard to set high standards in offering quality 
programmes to all sections of Society especially those that have been left out of the 
mainstream conventional education system. IGNOU formulated its various bodies like 
Board of Management, Board of Studies, Academic Council, Planning Board, 
Establishment Committee, Finance Committee, Student Service Committee, Research 
Council, School Boards, Academic Programme Committee, Academic Council's 
Standing Committee for giving policy directives and taking decisions on formulation 
and ensuring high standards in the development and delivery of the programmes. 
IGNOU is a pioneer institution in the field of Open and Distance Learning in terms of 
quality of self learning material, providing access to quality higher education in the far 
off regions of the country and creating quality learning environment by following 
stringent process for the establishment of the learner support centres and appointment 
of the counsellors, etc., for the delivery of its programmes. 

Even prior to the promulgation of the UGC (ODL) Regulations 2017, IGNOU had its 
own rigorous process for taking care of its various activities. In fact, after taking over of 
task of distance education system regulation by the UGC in 2013 and till issuing of 
UGC (ODL) Regulations 2017, the UGC had been following the norms, guidelines and 
standards of erstwhile Distance Education Council of the IGNOU. In fact most of the 
provisions contained in the UGC (ODL) Regulations 2017 related to programme and 
course material development, maintenance of the infrastructure, academic quality, 
quality assurance, number of teachers and academic staff, use of technology & 
multimedia resources, admission and examination processes, evaluation, 
establishment of the learner support centres etc were in practice at IGNOU during the 
last 34 years of its existence. 

IGNOU has played a major role in the development, promotion, assessment and 
accreditation of the ODL institutions in the country. While Section 4 of the IGNOU Act 
has been detailed out above, Section 5(2) of IGNOU Act 1985 is also worth 
reproducing here:-
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Section 5(2) 
Notwithstanding anything contained in any other Jaw for the time being in force, but 
without prejudice to the provisions of sub-section (1 ), it shall be the duty of the 
University to take all such steps as it may deem fit for the promotion of the open 
university and distance education systems and for the determination of standards of 
teaching, evaluation and research in such systems, and for the purpose of performing 
this function, the University shall have such powers, including the power to allocate 
and disburse grants to Colleges, whether admitted to its privileges or not, or to any 
other university or institution of higher learning, as may be specified by the Statutes. 11 

Further, the following sub-clauses of Clause 1 of Section 5 of the JGNOU Act are 
worth reproducing:-

Section 5( 1) 
(xxi) to recognise any institution of higher learning or studies for such purposes as 

the University may determine and to withdraw such recognition; 

(xxiv) to determine standards and to specify conditions for the admission of students 
to courses of study of the University which may include examination, evaluation 
and any other method of testing; 

(xxvi) to confer autonomous status on a College or a Regional Centre in the manner 
laid down by the Statutes; 

(xxviii) to do all such acts as may be necessary or incidental to the exercise of all or 
any of the powers of the University as are necessary and conducive to the 
promotion of all or any of the objects of the University. 

It is because of above and many other provisions contained in JGNOU Act 1985, and 
the high standards adopted by JGNOU in maintaining its quality and standards and 
setting benchmarks in Open and Distance Learning (ODL) in the country and abroad, 
UGC suo moto took up the proposal of keeping JGNOU outside the purview of UGC 
(ODL) Regulations 2017 in its 536th commission meeting held on 27.09.2018. Finally, 
UGC in its 540th meeting held on 09.04.2019 decided to amend UGC (ODL) 
Regulations 2017 to exempt IGNOU from the application of said Regulations. 
Thereafter, UGC in consultation with MHRD, notified the 4th amendment to UGC 
(ODL) Regulations 2017 on 6th June 2019 and issued Order dated 9th August 2019. 

A copy each of the Extracts of resolution of 540th meeting of University Grants 
Commission, Gazette Notification F. No. 1-8/2019 (DEB-I), dated 6th June 2019 and 
UGC Order F. No. 1-8!2019(DEB-I), dated 9th August 2019 is enclosed (Annexures 
V-A, V-B & V-C). 
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Therefore, the University as detailed out above, has framed its own "Standards for 
achieving excellence in design, development & delivery of open and distance teaming" 
notified on (3th September 2019 to further strengthen the quality in the educational 
programmes offered through ODL mode. The main aspects of the above standards 
are further categorized as below:-

a) Standards for Human Resources & Infrastructure 
b) Standards for Planning, Design and Development of Academic 

Programmes 
c) Standards for Delivery of Academic Programmes 
d) Standards for Learner Support System 
e) Admissions 
f) Standards for Learner Assessment and Evaluation 
g) Awards for Degree Diploma and Certificates 
h) Student Grievance and Redress Mechanism 
i) Quality Assurance Mechanism 

In comparison with UGC ODL Regulations 2017, IGNOUs 'Standards for achieving 
excellence in design, development & delivery of open and distance learning' notified 
on (3th September 2019, are much more stringent & higher in maintaining quality 
standards in Open and Distance Learning (ODL). There are number of features of 
/GNOU which have been incorporated in the system towards effective student support 
services and quality delivery of programmes to the learners. Some of the prominent 
features are:-

(i) JCT Support to the Learners with the help of educational broadcast 
through Gyan Darshan TV Channel and Gyan Vani FM Radio. 

(ii) Network of 67 Regional Centres across the country to provide support 
to the learners. 

(iii) Electronic Media Production Centres (EMPC) for the development of 
audio video educational content. 

(iv) Large number of well qualified Academic Counsellors to provide 
academic support to the millions of learners at the Learner Support 
Centres. 

(v) Well structured norms for the establishment of the Learner Support 
Centres as stated in "Standards for achieving excellence in design, 
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development & delivery of open and distance learning" under Part V 
Clause 9 and 10 of the 'Standards for achieving excellence in design, 
development & delivery of open and distance learning' notified by 
/GNOU on 6fh September 2019. 

/GNOU has followed the procedure and framed the norms for the betterment of quality 
of education. In most of the areas /GNOU has framed much stringent guidelines for its 
programme development, its delivery, learner support centres etc as compared to the 
UGC (ODL) Regulations 2017. In fact the above standards framed by /GNOU 
including establishment of the Learner Support Centres, ensure quality over and 
above the minimum standards as stipulated in the UGC (ODL) Regulations, 2017. 
/GNOU is bound by its own norms, guidelines and standards and is committed to 
follow these. Further it is reiterated that, exemption from UGC (ODL) Regulations 
2017 does not give freedom to the University to lower its quality standards below 
those stipulated by UGC (OOL) Regulations 2017. 

In so far as the issue under reference is concerned, the Special Study Centre No 
22810, it is stated that when it was established, the UGC (ODL) Regulations 2017 or 
/GNOU's own 'Standards for Achieving Excellence in Design, Development and 
Delivery of Open and Distance Learning' were not in force. Now after enactment of the 
aforementioned IGNOU's own Standards, /GNOU is duty bound to follow them. Also 
the Representationist is drawing a parallel between 'Fundamental Right to Education' 
and 'Fundamental Right to Imparting Education as a Study Centre'. The basic premise 
of Fundamental Right to Education is to provide quality education by following the 
minimum standards set out by the concerned Regulatory bodies like MCI for medical 
and dental education, NCI for Nursing education, A/GTE for engineering and Bar 
Council for Jaw programmes etc. It is reiterated that the University is committed to 
provide quality education to all the sections of Society, by following the norms of these 
regulatory body/ its own benchmarks set out in Standards for achieving excellence. 
Therefore there is no violation of Fundamental Right to Education as claimed by the 
Representationist." 

11. The Committee, thereafter, asked the Ministry of Human Resource Development 
(Department of Higher Education) to furnish a detailed note on the 'Special Study Centres'/ 
'Open and Distance Learning' (ODL) by highlighting its origin, mandate, programmes, 
financial arrangements and functional aspects. The Ministry of Human Resource 
Development (Department of Higher Education), in a written reply, submitted:-

"Before the UGC (ODL) Regulations, 2017 and /GNOU's own 'Standards for 
Achieving Excellence in Design, Development and Delivery of Open and Distance 
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Learning' notified in September 2019, IGNOU had the provision of Special Study 
Centres for the Tribal, SC/ST, Rural, Jail inmates etc., with the mandate to enhance 
access of the higher education programme for the above segments/areas. The 
guidelines provided in the Manual for Learner Support Centres containing details of 
the Special Study Centres are reproduced as below:-

2.2.2 Special LSC 
For inclusive development of the disadvantaged groups of the society, IGNOU has 
established SLSCs. Groups identified under this category are physically challenged, 
women, scheduled easies, scheduled tribes, prisoners, minority communities, 
communities living in rural I difficult and hilly areas, who, due to one reason or the 
other, do not get an opportunity for education along with other groups of the society. 
Special LSCs address the basic problem limitations, abilities and other specific 
requirements of these disadvantaged groups and give them an opportunity to get 
education for empowerment. 

Under this category, there are two sub-categories, which are defined separately as 
given below:-

Special Study Centre (Disadvantaged Group/Area): Special SCs are established in an 
institution/organization dedicated to the cause of a given disadvantaged group, 
possessing necessary infrastructure and academic expertise for providing support 
services to the learners of IGNOU from the disadvantaged group. Collaborative 
arrangements are also worked out with nearby institutions of higher learning, NGOs, 
Voluntary Organizations, Panchayats, Cooperatives, Industry, Government 
Departments and Public Institutions, etc., for this purpose. Objective, in considering 
such proposal for LSC must be to serve genuine needs of the prospective learners 
from the disadvantaged groups. 

Special Study Centre (Jail): IGNOU with the support of the Central Government, 
Ministry of Home Affairs, and Governments of various States and Union Territories, 
offers its educational programmes to prison inmates through SLSC mode throughout 
the country. Although nomenclature is the same, academic, administrative and 
financial arrangements for SLCs in Jails are different from other SLSCs. 

IGNOU used to enter into Memorandum of Understanding (MoU) with the proposed 
Institutions with the objective of reaching out to the disadvantaged segment of the 
population in collaboration with Institutions in the field. Copy of earlier MoU for the 
establishment of the Special Study Centre is enclosed (Annexure-VI). 
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Further UGC (ODL) Regulations, 2017 has also a provision for Special Learner 
Support Centres under clause 14 as follows:-

Provided that a Higher Educational Institution may establish a special Learner Support 
Centre for imparting instruction to persons referred to in the Persons with Disabilities 
(Equal Opportunities, Protection of Rights and Full Participation) Act, 1995, the 
National Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation 
and Multiple Disability Act, 1999 and other persons in difficult circumstances, including 
jail inmates." 

12. Thereupon, the Committee, in particular, desired to know as to how many 'Special 
Study Centres' are presently operational in the country. The Ministry of Human Resource 
Development (Department of Higher Education) submitted the details of Regional Centres 
and category-wise details of the Learners Support Centres including Special Study Centres 
as Annexure-VII. As reflected from the details provided by the Ministry of Human Resource 
Development (Department of Higher Education), there were a total of 1877 active Learning 
Support Centres and a total of 1245 Abeyance Learning Support Centres. These LSCs 
included Regular SCs, Programme SCs, Special SCs and Recognised SCs. When 
Committee further asked about the reasons for keeping a large number of LSCs in abeyance, 
the representatives of the Ministry of Human Resource Development (Department of Higher 
Education) deposed before the Committee that the number of Study Centres are increasing 
or decreasing which is primarily dependent upon the requirement of programm~s and 
enrolment of students. 

13. On being again specifically enquired by the Committee about the stipulations under 
Part V clause 9 and 10 of the 'Standards for achieving excellence in design, development & 
delivery of open and distance learning', the Ministry, in a written reply, submitted:-

"10.1 Study Centres (SCs)/Learner Support Centres (LSCs) will be recognised by the 
University, in a College or Institute affiliated to a recognized Higher Educational 
Institution or a Government recognized Higher Educational Institution offering 
conventional mode programmes of equivalent level in the same or allied broad 
areas under the relevant faculty and having the necessary digital infrastructure 
and availability of qualified faculty having eligibility (decided by the School 
Board and Academic Council for a given programme) to be appointed as 
Academic Counsellors for engaging theory contact sessions and supervising 
practical sessions in laboratory or field. 
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Provided that, in case of exigency or non-availability or non-willingness of an 
Institution/ College as specified above for a specialised programme or a special 
component of a programme, the University (IGNOU) may activate Study 
Centre/Learner Support Centre at the Government aided/affiliated/recognized 
Research and Extension Institutions such as Krishi Vigyan Kendras, State 
Training Institutes/Industrial Training Institutes; Government Organizations/ 
Departments; Accredited Laboratory; Cooperatives; Government Licensed 
Industry; and approved Skill Development CentresNocational Institutes having 
infrastructure, facilities and human resource as specified by the School Board 
of the School of Studies for a programme or a few courses of a programme. 

10.2 Availability of Academic Counsellors for a particular programme will be a major 
criterion for allotting learners to the SC/LSC. The minimum qualification for an 
Academic Counsellor will be as prescribed for the Assistant Professor by UGC 
from time to time. Additional eligibility criteria/conditions, if any, for appointment 
of Academic Counsellors for a programme will be as approved by the 
Academic Council on the recommendations of the School Board. 

10.3 For courses in the professional programmes, skill development and such other 
specialised areas, the School Board and the Academic Council may prescribe 
separate eligibility criteria for the appointment of Academic Counsellors. 

10.4 The University may close or suspend or shift a Study Centre/Learner Support 
Centre or Special Study Centre, if it feels that support services are not being 
provided as per the requirement of the University or any other reason. 

10.5 The University will not offer education or any part thereof through any 
Franchisee." 

14. The Committee also desired to know as to whether the aspect of issuing directions by 
IGNOU to all its Regional Centres for continuation of the Non-compliance UGC (ODL) 
Regulations 2017 Learner Support Centres for July 2019 Session as interim measure implies 
that IGNOU had withheld the applicability of said Regulations in all its Special Study Centres, 
the Ministry of Human Resource Development (Department of Higher Education), in their 
written reply, submitted:-

"The Special Study Centres without proper qualified faculty adequate infrastructure 
facilities as per the standards decided were unable to fulfill the commitment to the 
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learners. University has issued directives to all Regional Centres to continue Special 
Study Centres for 6 months as an interim measure during the period of rolling out 
implementation of UGC (ODL) Regulations, 2017 in phased manner taking into 
account the learners enrolled in January 2019 session with a advice to ask the Special 
Study Centres (SSCs) to fulfill the minimum standards in the Higher Educational 
institutions as mandated under UGC-ODL Regulations 2017. Now IGNOU is 
committed to follow its standards in establishment and continuance of the Learner 
Support Centres/Study centres, at the same time ensuring that the learners are not 
deprived of educational facilities of the standards set out in its notification dated 
September ,2019. fl 

15. The Committee further desired to know about the total interregnum period on which 
the UGC (ODL) Regulations 2017 were made operative in all the Special Study Centres. The 
Ministry of Human Resource Development (Department of Higher Education), in a written 
reply, submitted:-

"A directive was issued by University on 4th December 2018 to its Learner Support 
Centres for conforming to the fulfillment of guidelines for all Learner Support Centres 
including Special Study Centres as per UGC (ODL) Regulations, 2017. Keeping in 
mind the convenience of the enrolled learners and to ensure that they are not put to 
any hardship, as an interim measure university has given six months time from 
January, 2019 to all such Learner Support Centres to comply with the UGC (ODL) 
Regulations, 2017. University is duty bound to implement same standards uniformly 
so as to maintain the quality in Open and Distance Learning. fl 

16. The Committee also desired to know the reasons on the basis of which the 
implementation of UGC (ODL) Regulations 2017 were withheld by the IGNOU for July 2019 
session as an 'interim measure'. In response, the Ministry of Human Resource Development 
(Department of Higher Education). in a written reply, submitted:-

"IGNOU has received representations from its Regional Centres and Learner Support 
Centres to continue Special Study Centres (Details of the representations received are 
enclosed in Annexure-VIII). Subsequently, a Committee was constituted by University 
to look into it. The Committee deliberated in detail on all these aspects and 
recommended for giving extension to such Study Centres for further period of six 
months for July, 2019 session as an interim measure. fl 

17. The Committee asked the Ministry as to whether the UGC-ODL Regulations 2017 
would again be made applicable in all the Special Study Centres for July 2020 session. The 

13 



Ministry of Human Resource Development (Department of Higher Education), in a written 
reply, submitted:-

"No such decision has been taken as yet. However, after the exemption of IGNOU 
from the purview of UGC (ODL) Regulations 2017 vide 41h Amendment of the ODL 
Regulations notified by UGC vide Gazette notifications dated 6fh June 2019, University 
has notified its own "Standards for achieving excellence in design, development & 
delivery of open and distance learning" on 6fh September 2019. As per the above 
notification, University shall follow the guidelines under 'Standards of Learner Support 
Centre' as defined in clauses 9 and 10 under Part V. It is again reiterated that, 
University is duty bound to implement same standards everywhere so as to maintain 
the quality in Open and Distance Learning." 

18. Juxtaposition of the information furnished by the Ministry to the effect that Special 
Study Centres across the country are active with the averments made by the 
Representationist regarding the non implementation of the directions issued by the IGNOU 
for withholding the application of revised Regulations for functioning of Special Study 
Centres, the Committee expressed apprehension that the Regional Centres of IGNOU might 
fail to implement the directives of IGNOU Authorities. In response thereto, the Ministry of 
Human Resource Development (Department of Higher Education), in a written reply, 
submitted:-

"/t would not be appropriate to state that Regional Centres failed to implement the 
directives of the IGNOU Authorities. IGNOU is a mega University with more than 3 
million cumulative student strength and almost 10 lakh students register every year. 
The Regional Centres as extension of University are performing well to cater to such a 
huge student enrollment. Regional Centres of IGNOU have implemented UGC (ODL) 
Regulations 2017 related to functioning of Learner Support Centres as per directive of 
the HQ issued from time to time. However after exemption of IGNOU from the purview 
of the UGC (ODL) Regulations, 2017 all Regional Centers are following norms as 
specified in the notification of IGNOU." 

19. The Committee also desired to know about the details of complaints, if any, received 
from the Special Study Centres against the non-implementation of the directives by the 
Regional Centres of the IGNOU for withholding the application of revised Regulations along 
with the action taken thereof by the IGNOU Authorities. The Ministry of Human Resource 
Development (Department of Higher Education), in a written reply, submitted that no such 
complaints have been received, however the University has been receiving representations 
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for exemption from UGC ODL Regulations/continuation of Special Study Centres as per 
An nexu re-VI 11. 

20. In connection with the comprehensive examination of the instant Representation of Dr. 
Amit Kansai, the Committee on Petitions, heard the views of the Representationist, Dr. Amit 
Kansai and also took oral evidence of the representatives of the Ministry of Human Resource 
Development (Department of Higher Education) on 6 January, 2020. 

21. Dr. Amit Kansai inter alia put forth his views on the issues/points raised in his 
Representation, before the Committee as under:-

(i) There are around 900 Study Centres or Leamer Support Centres under 
IGNOU to provide access to higher education to all segments of the society in 
the rural and backward areas of the country. SSC-228D is one of the Special 
Study Centres. 

(ii) The University Grants Commission (Open and Distance Leaming) Regulations, 
2017 was notified on 23.6.2017 which prohibits all Open and Distance Leaming 
Institutions including IGNOU to offer programmes in certain areas such as 
engineering, medicine, dental, pharmacy, nursing, architecture, physiotherapy, 
etc., through Open and Distance Leaming (ODL) mode. 

(iii) The University Grants Commission (Open and Distance Leaming) Regulations, 
2017 are mandatorily required to be followed by all the Higher Education 
Institutions including Open Universities for offering programmes through 
distance learning mode. 

(iv) In case, a Higher Educational Institution offers any programme in Open and 
Distance Leaming mode after coming into force the order withdrawing the 
recognition or where a Higher Educational Institution offering a programme in 
Open and Distance Leaming Mode before the commencement of these 
regulations, fails to obtain recognition under these regulations for the academic 
session immediately after the notification of Regulations and subsequent 
academic sessions, the degree obtained pursuant to such programme or after 
undertaking a programme in Open and Distance Leaming mode in such Higher 
Educational Institutions, shall not be treated as a valid qualification. 

(v) Keeping in view of the convenience of the enrolled learners and to ensure that 
they are not put to any hardship, as an interim measure, the University has 
given six months time from January 2019 to all such Leamer Support Centres 

15 



to comply with the UGC (ODL) Regulations, 2017. 

(vi) IGNOU is a Central University under Indira Gandhi National Open University 
Act, 1985 and capable of awarding its own degree and, therefore, could affiliate 
its Study Centres instead of recognition of these Special Study Centres from 
other Universities. 

22. On the issue, during the oral evidence, the representatives of the Ministry of Human 
Resource Development (Department of Higher Education)/IGNOU/UGC, deposed before the 
Com.mittee:-

(i) In the year 2012, Distance Education Council was dissolved by the 
Government of India and was brought, first on ad hoc and then in 2013, under 
the control of the University Grants Commission to regulate all the subjects of 
Distance Education except the Technical Education. In the year 2014, by an 
order, the Technical Education was also included therein. 

(ii) The need of notifying the University Grants Commission (Open and Distance 
Learning) Regulations, 2017 was to maintain high standard of quality education 
through Open and Distance Learning System in the country. 

(iii) There are approximately 40,000 Colleges affiliated either to the Government or 
the Private Universities. Contrary to this, IGNOU has only 1500 Study Centres 
in the country. The number of Study Centres are increasing or decreasing 
which is primarily depending upon the requirement of programmes and 
enrollment of students. 

(iv) IGNOU is committed to impart higher education to the needy students through 
self learning material as well as all available modern technology. 

(v) There is a need of qualified eligible teachers for these Study Centres. 

(vi) Regulations of Special Study Centres was started in 2018 to get each and 
every Centre recognised by any of the Government recognised University. 
Extension of 6 months had been given and extended further for the purpose. 
One of the aims of IGNOU is to maintain the GER above 50% under 
Government Policy so that these Government or Government affiliated 
Institutions could avail financial support for propagation of Open and Distance 
Learning in the country. 
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(vii) The Regional Centres are implementing the directions of the IGNOU 
Authorities. IGNOU is a mega University with more than 3 million cumulative 
student strength and almost 10 lakh students register every year. The Regional 
Centres as extension of University are performing well to cater to such a huge 
student enrollment. The Centres of the IGNOU have implemented UGC (ODL) 
Regulations 2017 related to functioning of Learner Support Centres as per 
directive of the Head Quarters from time to time. 
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OBSERVATIONS/RECOMMENDATIONS 

University Grants Commission (Open and Distance Learning/ Regulations, 2017 vis-a-
vis IGNOU's Standards for Achieving Excellence in Design, Development & Delivery of 
Open and Distance Learning" 

23. The Committee note that the Indira Gandhi National Open University (IGNOU) 

has been established under the Indira Gandhi National Open University Act, 1985 with 

the assigned objectives to establish an Open University at the national level for the 

introduction and promotion of Open University and Distance Education System in the 

in the country. The Committee are satisfied to note that the IGNOU serves the 

educational aspirations of millions of students in the country through a chain of 

'Learner Support Centres' which are commonly known as IGNOU Study Centres with 

the following mandate:-

(i) To provide access to higher education to all segments of the society; 

(ii) To offer high-quality, innovative and need-based programmes at different 
levels to all those who require them; 

· (iii) To reach out to the disadvantaged by offering programmes in all parts of 
the country at affordable costs; and 

(iv) To promote, coordinate and regulate the standards of education offered 
through open and distance learning in the country. 

24. The Committee also note that the University Grants Commission (Open and 

Distance Learning) Regulations, 2017 [UGC (ODL) Regulations, 2017] were notified and 

published in the Gazette of India on 23 June, 2017. The Committee further note that the 

Clauses 1 (3) and 2(p) of the Regulations ibid apply to a University referred to under 

Clause (f) of Section 2 of the University Grants Commission Act, 1956 as an Institution 

Deemed to be University under Section 3 of the said Act for all degree programmes of 

learning at the Undergraduate and Post-Graduate level(s), other than programmes in 

Engineering, Medicine, Dental, Pharmacy, Nursing, Architecture, Physiotherapy and 

programmes not permitted to be offered in distance mode by any other Regulatory 

Body. The provisions contained in the UGC (ODL) Regulations, 2017 uniformly applied 

to all Higher Education Institutions including Universities intending to or offering 

programmes through ODL mode along with the Indira Gandhi National Open University 
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(IGNOU). Consequently, in order to safeguard the interest of learners, any non-
recognition of qualifications offered by the University and to avoid any issues/legal 
implications, IGNOU adopted the UGC (ODL) Regulations, 2017 and applied for the 
recognition of UGC for the programmes to be offered under ODL mode with effect from 
academic session 2018-19 beginning from July, 2018 as per the UGC {ODL) 
Regulations, 2017 and an undertaking to this effect was also submitted to UGC. 
Accordingly, the Regional Centres were also asked by the IGNOU to get the requisite 
assurance from the Learner Support Centre (LSCs) to fulfil the laid down standards in 
compliance of the UGC (ODL) Regulations, 2017. 

25. As per the submissions made by the Ministry of Human Resource Development 
(Department of Higher Education), the Committee take further note of the fact that as 
per the provisions contained in the IGNOU Act, 1985, and the high standards adopted 
by IGNOU in maintaining its quality and standards and setting benchmark in Open and 
Distance Learning (ODL) in the country and abroad, the UGC suo motu took up the 
proposal of keeping IGNOU outside the purview of UGC (ODL) Regulations, 2017 in its 
536th meeting held on 27 September, 2018 and then in its 5401h meeting held on 9 April, 
2019 decided to amend UGC (ODL) Regulations, 2017 with a view to exempting IGNOU 
from the application of said Regulations. Subsequently, UGC in consultation with the 
Ministry of Human Resource Development (Department of Higher Education), notified 
the 4th amendment to UGC (ODL) Regulations, 2017 on 6 June, 2019 and accordingly 
issued Orders on 9 August, 2019 to exempt the IGNOU from the UGC (ODL) 
Regulations, 2017. Meanwhile, the IGNOU had framed its own 'Standards for Achieving 
Excellence in Design, Development and Delivery of Open and Distance Learning' to 
strengthen the quality in the educational programmes offered through ODL mode and 
the Board of Management of the IGNOU in its 135th meeting held on 19 July, 2019 
adopted the 'Notification on Standards for Achieving Excellence in Design, 
Development and Delivery of Open and Distance Learning' and notified the same on 6 
September, 2019. 

26. While meticulously going through the aforementioned sequence of events on 
the applicability of the University Grants Commission (Open and Distance Learning) 
Regulations, 2017 in respect of IGNOU, the Committee are unable to understand as to 
why the IGNOU was kept under the purview of the said Regulations despite the fact 
that the IGNOU had played a pioneering role in the development, promotion, 
assessment and accreditation of the ODL institutions in the country. Further, as most 
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of the provisions contained in the UGC (ODL) Regulations, 2017 related to the 
programmes and course material development, maintenance of the infrastructure, 
academic quality, quality assurance, number of teachers and academic staff, use of 
technology and multimedia resources, admission and examination processes, 
evaluation, establishment of the Learner Support Centres, etc., which were already in 
practice at IGNOU during the last 34 years of its existence, the Committee do not find 
any cogent reason for bringing IGNOU under the purview of said Regulations, 
especially, in view of the fact that IGNOU already possesses all the requisite 
wherewithals not only to give policy directives but also to take academic-related 
decisions for ensuring high standards in the development and delivery of the 
programmes through Open and Distance Learning mode. 

27. Nevertheless, the UGC in its 5401h meeting held on 9 April, 2019 decided to 
amend the UGC (ODL) Regulations, 2017 to exempt the IGNOU from the application of 
said Regulations and subsequently, in consultation with the Ministry of Human 
Resource Development, notified the 4th amendment to the UGC (ODL) Regulations, 
2017 on 6 June, 2019 and accordingly, issued Orders on 9 August, 2019. The 
Committee recommend the Ministry of Human Resource Development (Department of 
Higher Education) that while formulating any policy in regard to the Higher Education 
through ODL mode and working out modalities for its implementation, the Ministry 
should ensure that there should not be any inconsistency or vacillation in respect of 
their applicability to the Higher Educational Institutions of the country, especially in 
the pioneering Institutions like IGNOU. The Committee would like to be apprised of the 
action taken in this regard within three months of the presentation of this Report to the 
House. 

28. While appreciating the efforts of the IGNOU for framing its own 'Standards for 
Achieving Excellence in Design, Development and Delivery of Open and Distance 
Learning' to strengthen the quality in the educational programmes offered through 
ODL mode which are much more stringent in maintaining high standards in ODL in 
comparison to the UGC (ODL) Regulations, 2017, the Committee trust that the Ministry 
of Human Resource Development (Department of Higher Education) would ensure that 
the procedure, norms and guidelines thereunder shall be followed scrupulously for 
imparting quality higher education to the disadvantaged and marginalised segments of 
the population who rely on IGNOU for pursuing their higher studies. 
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Role of Special Study Centres 

29. The Committee note from the submissions made by the Ministry of Human 
Resource Development (Department of Higher Education) that before the existence of 
the UGC (ODL) Regulations, 2017 and the IGNOU's 'Standards for Achieving 
Excellence in Design, Development and Delivery of Open and Distance Learning' 
IGNOU had the provision of Special Study Centres for the Persons with Disabilities 
(Divyangjan), Women, Scheduled Castes, Scheduled Tribes, Prisoners, Minority 
Communities, Communities living in Rural/Difficult and Hilly Areas, etc., with the 
mandate to enhance the access of higher education programmes for the above 
communities/segments/areas. With a view to attaining the intended objectives of 
reaching out to the disadvantaged and marginalised segments of the population, the 
IGNOU invariably enter into Memorandum of Understanding with various Institutions. 

30. The Committee find it a welcome step that a number of Special Study Centres 
under the IGNOU have been established for integrating the students/learners from the 
disadvantaged and marginalised segments of the population towards mainstream 
higher education. Such initiatives are indeed laudable for providing equal 
opportunities to such students/learners. The Committee, however, feel that such 
initiatives would have more impact if information or awareness about such facilities 
are extended to the targeted population in a better way. In this regard, the Committee 
hope that the Department of Higher Education, being the Nodal Authority, for higher 

· education in the country, should take the lead role for increasing the representation of 
disadvantaged and marginalized segments of the society. The Committee would like to 
be apprised of the action taken in this regard within three months of the presentation 
of this Report to the House. 

31. The Committee also note that the UGC (ODL) Regulations, 2017 apply to a 
University referred to under clause (f) of section 2 of the University Grants 
Commission Act, 1956, an Institution Deemed to be University under section 3 of the 
said Act, for all degree programmes of learning at the Undergraduate and Post-
Graduate level, other than programmes in Engineering, Medicine, Dental, Pharmacy, 
Nursing, Architecture, Physiotherapy and other professional programmes not 
permitted to be offered in distance mode by any other Regulatory Body. 
Notwithstanding the fact that these specialised programmes need the requisite 
approval from the respective Statutory Councils or Regulatory Authorities, the 
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Committee urge the Ministry of Human Resource Development (Department of Higher 

Education) to explore the possibility, in consultation with the Ministries/Departments 

and Statutory Bodies concerned, for a workable module of such specialised 

programmes particularly in the fields of Agriculture, Tourism, Skill Development, etc. 

The Committee also recommend that such programmes could be based mostly on a 

theoretical curriculum coupled with a limited period of Internship/Apprenticeship 

under the respective Regulatory Authority/Body. The Committee would like to be 

apprised of the necessary action taken in this regard within three months of the 

presentation of this Report to the House. 

Continuation of Learner Support Centres/Special Study Centres 

32. The Committee note that the Special Study Centres, without the availability of 

professionally qualified faculty and adequate infrastructure facilities as per the 

prescribed standards, would not be able to fulfil the commitment to the learners for 

imparting quality education and therefore, the IGNOU had issued directives to all the 

Regional Centres to continue with the Special Study Centres for a period of six months 

from January, 2019 as an 'interim measure' during the period of rolling out the 

implementation of the UGC (ODL) Regulations, 2017, in a phased manner, taking into 

account the learners' enrolled for January, 2019 session with an advice to impress 

upon the Special Study Centres to fulfil the minimum standards in the Higher 

Educational Institutions as mandated under the UGC (ODL) Regulations, 2017. 

Subsequently, a further extension of six months, with effect from July, 2019 was also 

given as a 'provisional measure'. 

33. The Committee are perplexed as to why such an important decision in the form 

of giving extension for continuing with the Special Study Centres had been taken on a 

piecemeal basis due to which the dreams of thousands of students/learners for 

pursuing higher technical education through distance learning mode are at stake. The 

Committee are apprehensive not only about the future of the students/learners 

enrolled to various restricted courses but also the operational aspect of various 

Special Study Centres, i.e., whether these Centres would be allowed to continue their 

operations in future or they would be forced to closed down. Though the IGNOU is 

committed to follow its standards in establishment and continuance of the Learner 

Support Centres/Special Study Centres which is a welcome step, the Committee 

recommend the Ministry of Human Resource Development (Department of Higher 
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Education) to ensure the continuance of the Learner Support Centres/ Special Study 

Centres so that the students/learners are guaranteed of their Fundamental Right to 

Education and are not deprived of pursuing higher educational studies through 

distance learning mode. The Committee would like to be apprised of the action taken 

in this regard within three months of the presentation of this Report to the House. 

34. The Committee also do not approve the averments made by the Ministry of 

Human Resource Development (Department of Higher Education) that the Regulations 

concerning the governance of Special Study Centres was started way back in the year 

2018 to get each and every Centre recognised by any of the Government Recognised 

University and, therefore, an extension of 6 months had been given which was further 

extended for July, 2020 session, whereas, sub-clause (xxi) of Clause 1 of Section 5 of 

the IGNOU Act, 1985 clearly empowers the IGNOU to recognise any Institution of 

higher learning or studies for such purposes as the University may determine and to 

withdraw such recognition. The Committee are of their considered view that being a 

mega Central Open University established under the Act of Parliament, IGNOU should 

work out concrete Action Plan with regard to giving recognition/affiliation of its 

Learning Support Centres themselves rather than shrugging off their responsibility 

and leaving them in the lurch for obtaining the requisite recognition from any other of 

the Government recognised University. 

35. The Committee note from the submissions made by the Ministry of Human 

Resource Development (Department of Higher Education) that presently 1877 Learner 

Support Centres including the Special Study Centres are active under the jurisdiction 

of 56 Regional Centres of IGNOU, whereas, 1245 of them are in abeyance. The 

, Committee are dismayed to note such a high number of inactive Learner Support 

Centres in comparison to the operational ones. The Committee, therefore, urge the 

Ministry of Human Resource Development (Department of Higher Education) to take 

necessary steps to find out the reasons as to why these Learner Support Centres are 

in abeyance and after carrying out a realistic assessment of the same, should take 

urgent and corrective measures to make all these inactive Learner Support Centres 

operational. The Committee would like to be apprised of the concrete action taken in 

this regard within three months of the presentation of this Report to the House. 

NEW DELHI; 

18 February, 2020 
29 Magha, 1941 (Saka) 

DR. VIRENDRA KUMAR, 
Chairperson, 

Committee on Petitions. 
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Hon'ble Speaker, 
Lok Sabha, 
NeW.Delhi. 

0):tPE<.D-23-7-2019 

Subject- Regarding Violation." of Filndamental Right of Education & IGNOU ACT-1985 passed by 
Indian Parliament. Due to which fate of millions of IGNOU Students from diSadvantagt and 

'. marginalised sections living in rural and remote areas is on stake. 

1vfost ReSpected Sir, 

Jai Hind! 

We are hereby writing to you, not for any individual Jnteres-'"i.., bui for a social cause. TI1e matter is 
directly related to the future of millions of students frotn the ·disadvantage & marginalised sections living 
in the rural and backward areas of 1lldia who are having their higher studies from IGNOU 

The Indira Gandhi National Open University (IGNOU) has been established under Indira ·Gandhi 
National Open Uillvetsity Act, 1985. The aims and objectives of the same .have been defined irt the 
preamble of the Act, which reads as under:- -

"An act to ~stablish and incorporate an Open University at the national level for tbe introduction 
and promotion of~pen univers_jty and distance education sy~tem in the educational patterp.ofthe country 
and for.the coordination and determination of standards in such system." 
· The Univ~rsity serves the educational aspirations of over three milliori students ln India throU,gh a 
chfiln of 'Learner Support Centres' whkb are commonJy known as JGN6U .SJUdy C.entres. The mandate 
of the University is to: 
-Provide access to higher education to all s~gments of the society;. 
-Offer high-quality, innovative and need-based programmes at different levels, to all those · who require 
them; · · 
·-Reach out .to the disadvantaged by offering programmes in all parts of the c_ountry at affordable costs; 

\\ · ~;to~ote, coordi~ate and regul:~e the standards of education offered through open and distance learning 
in the country .. · . · · · 

1 With effect from year 2000, the University has started a scheme for opening 'Special Study Centres' 
~Q fo_r disadvantaged an~ ·the marginalized sectors ?f t~e sodety. s.uch 1 SpeClai Study Centres: are _opened 

. With NGOs and the d1s~dvantaged and the rn~gma11zed sectors mclude women, learners located m run~.1 
<::::: ~ and remote areas and at places having high density of SC/ST/OBC population, locations having high u density of people living below poverty line, physically challenged, the religio_us minorities, ·the jail 

jrunates etc. Tbe idea is to provlde support to these categories. However, )earners from other categories 
_ lso take admission at the special Study Centres. Millions of poor school dropouts and the persons ~:~~tJ; nalized\s>:~ons ~e having educatipn'through these Special Study Centi es _,,,,,,( 
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Nirrnan Campus of Education, Research & Training 
(Run and Managed by Niiman-A Social Organisation~ 

The NGO f{[RMAN-A Social Organisatior~ 'Nhich is nou-profitable registered society under the Society 

Registration Act, has also been ·running successfully such an IGNOU Special Study Center-228 lD at the 

Birth Place o(great Nfartyr Sr. Udham Singh Ji, Sunam, Punjab. It is cornp)dely a rural and backward 

area. This Study Center is fully dedicated to IGNOU. It bas successfully enrolled thousands of school 

drop outs aud studi::nts from tt-1e disadvantage groups and become the only hope for tbs.all students. 

To serve the society in a better _way, an uJtra-rnodem infrastructure with all the facilities was 

developed by the team NI.RJviAN aod it was ·"inaugurated by the high officials included Director, RSD 

from IGNOU on dated 28 January 2018. I am sure that this Center is the one of the best and ideal Study 

Centres of IGNOU, Tbe Special Study Cer:rb:E:s are fulfilling all tbe educational needs by· providing 

. student support services at the doorsteps in al1 over the India. With due respect, i extend warm invitati~n 

·to visit you personally this IGNOU Study Center at Nirman Campus, Jakhepal Road, Sunam(Punjab). I 

am sure you will feel proud that how our team is working for the society by all the possible means. 

Rutj tt is a matter of deep so1row, IGNOU has put on hold all the such Special Study Centres 

f9r over the last six months all over the India against its own mandate and the spirit of IGNOU 

ACT -1985 on giving the reference i:hat the University Grants Commission (UGC) bas issued (University 

Grants Commission (Open and Distance Leaming) Regulations, 2017' and tbe same has been notified 

vide notification dated 23.06.201.7. I would like to state here that on dated 6-Jnne-2019, UGC h.as 

issued another notification to exempt IGNOU from these new ODL guidelines keeping in the mind 

the objectives oHGNOU ACT 1985 and its mandate. In spite of it, IGNOU bas adamant to deprive 

the fundamental right of educ3.tion of millions of socially and economically backward students all 

. OVt!t the India. The dec:isiort of IGNOU authorities is. com pletdy illegal, unj usti.fied, arbitrary, ultra-

vires, unsustainable and liable to be set .aside which is completely against the spirit of IGNOU 

Parliament ACT-1985. 
You are the supreme authority. We humbly request you to intervene in tlris rnatler to 

reinsfu.te all the IGNOU Spedai Study Centres all over the India for the welfare of society as early as 

possible. The .rrullions of poor stu.dents and all the society will be indebted to you if his Excellency 

intervenes in this matter. 

Vlith Kind Regards and Thanks. 

~ 
(Dr. Amit Kansal,) 

CEO, 
Nirrnan Campus, 
Jakhepal Road, Sunam-14802,8, 
Distt.-Sangrur (Punjab) 
Ph.95018-98500 
Emaii-amitkansai7 5@grnail, corn 
vis it- 1v 1NW. nirnKtnt..:am1)uS. co.in 

JAKH EPAL- 'GHASl\VAL'\ ROAD-SUNAM-148028{Punjab) 

Visit us-www.nirmancampus.co.i.n 
email-nirr:ia n .sun2 m ~2iTlail. com Ph.-95018-98500 
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38 THE GAZETTE OF INDIA: EXTRAORDINARY 

UNIVERSITY GRANTS COMMISSION 

NOTIFICATION 

New Delhi, the 23rd June, 2017 

[PART III-SEC. 4] 

F. No. 2-4/2015 (DEB-III).-In exercise of the powers conferred by slib-sectioo (1) of section 26 read with 
clause (j) of section 12 of the University Grants Commission Act, 1956 (3 of 1956) and in supersession of the University 
Grants Commission 'Regulations, (the minimum standards of instructions for the grants of first degree throu_gh non-
forroal/distance education in the faculties ·of Arts, Humanities, Fine Arts, Music, Social Science, Commerce and Sciences) 
Regulations, 1985 except as respect of things done or omitted to. be done before such supersession, · the Universi~ Grants 
Commission makes the following regulations, namely :-

PART - I 

PREL!MlNARY 
l. Short title, application and commen_cement.-
(1) These regulations may be calle.d the University Grants Commission (Open and Distance Leaming) Regulations, 2017. 

(2) These Regµlations Jay down the minimum standards of i-nstruction for the grant of degree at .the undergraduate and 
post-graduate levels, through Open and Distance Leaming mode, and shall be in addition to and not in derogation of any other 
Regulations, NotifiCations, Guidelines or Instructions i"ssued by the Commission from time to time. 

(3) These regulations shall apply to a University referred to under clause (f) of section 2 of the University Grants 
Commission Act, 1956, an Institution Deemed to be University under section 3 of the said Act, for all degree programmes of 
learning at the undergraduate and post-graduate level, other than programmes iu engineering, medicine, dental, pharmacy, 
nursing, architecture, physiotherapy and prograinmes not permitted to be offered in distance mode by any other regulatory 
body. 

(4) These regulations shall come into force from the date of their publication in the Official Gazette. 

2. Defi.aitions.-In these regulations, unless the context ?therwise requires-

(a) "Academic session" m.eans duration of twelve months beginning either in January or in the month of July of 
every year; 

(b) "Act'', means the University Grants Commission Act, 1956 (3 of 1956); 

(c) "Centre for Internal Quality Assur":nce" (CIQA) means a Cenfye as specified in Annexur:e I established by a 
Higher Educational Institution offering programmes in Open. and Distance Learning mode for ensuring the 
quality of programmes offered by it through internal quality monitoring mechanism in accordance with the 
guidelines as specified in Annexure II; 

(d) "Commission"'' means the University Grants Commission established under the University Grari'ts C_ommi;sion 
Act, 1956 (3 of 1956); 

(e) "Ct~dit'' means the Unit award gained by a learner by study efforts of a minimum of thirty hours required to 
acquire the prescribed level of learning· in respect of that Unit; 

(f) "Degree" means a degree specified under sub~section (3) of section 22 of the Act; 

(g) "Examination Centre" means a place where examinations are conducted for the Open and Distance Learning 
mode learners and is having _the requisite infrastructure and adequate manpower for smooth conduct of 
examinations, and adhering to such minimum standards as specified in Annexure III. · 

(h) "Franchising" for the purpose of these regulations, means and includes the .practice of allowing, fo~ally or 
informally, any person or institution or or~anisation, other than the Higher Educational Institution recognised 
under these regulations for offering Open and Distance Learning programmes, to offe.r such programmes of 
study on behalf of or in the name of the recognised Higher Educational Institution, and the terms 'franchise' and 
'franchisee' shall be construed accordingly; 

(i) "Higher Education" means such education, imparted by means of conducting regular classes or through distance 
education systems, beyond tv,relve years of schooling leading to the award of a Degree or Certificate or Diploma 
or Postgra~uate Diploma; 
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U) "Higher Educational Institution" means a university covered under clause (f) of section 2 and an institution 
deemed to be a university covered under section 3 of the University Grants Commission Act, 1956, which is 

.imparting by means of co.nducting regular classes or ~hrough Open and Distance Leaming systems, higher 
education or research therein; 

(k) "Learner Support Centre" means a centre established, maintained or recognised by the Higher Educational 
Institution for advising, counselling, providing interface between the teachers and the learners, and rendering any 
acadeffiic and any other related se1vice and assistance required by the learners; 

(/) "Learner Support Services" means and inc.ludes such services _ as are provided by a Higher Educational 
Institution in order to facilitate the acquisition of teaching-learning experiences by the learner to tbe level 
prescribed by or on behalf of the Commission in respect of a programme of study; 

(m) "Open and Distance Leaming" mode means a mode of providing flexible learning opportunities by overcoming 
separation of teacher arid learner using a variety of media, including print, electronic, online and occasional 
interactive face-to-face m'eetings with the presence of an Higher Educational Institution or Learner Support 
Services to deliver teaching-learning experiences, including practical or work experiences. 

(n) "Open University". means a University which imparts education through distance education or Open and 
Distance Leaming mode using variety of Information and Communication Technology educational aids i.e. on-
line education in the form of Open Educational Resources (OERs) or Massive Open Online Courses (MOOCs) 
etc.; 

(o) 

(p) 

(r) 

(s) 

"Programme" means a course or programme of study leading to t~e award of a Degree at graduate and post-
graduate levels in a higher e~ucational institution·includi!1g Certificate or Diploma o~ Post Graduate Diploma; 

"Professional programmes" means a programme other than programmes in engineering, medicine, dental, 
pharmacy, nursing, architecture, physiotherapy and programmes not permitted to be offered in distance mode by 
a:ny Statutory Councils or Regulatory Authorities to be conducted by the Higher Educational Institutions under 
Open and Distance Learning mode _or Distance Education mode for the purpose of these regulations, if any, 
should be considered only if the same are approved by the respective Statutory Councils or Regulatory 
Authorities. 

"Prospectus" includes any publication, whether in print or otherwise, issued for providing fair and transparent 
information, relating tO a higher educational institution and programmes, to the generai public (including to 
those seeking ad~ission in such Higher Educational Institutions) by the management of such Higher Educational 
Institutions or any authority or person authorised by such Higher E_ducationa! Institutions td do so; 

''.Self Learning Material" means and includes contents in the form of course material, whether print or non-print, 
which is inter-alia self-explanatory, self-contained, self-directed at the learner, and amenable to self-evaluation, 
and enables the learner to acquire the prescribed ]eve! of learning in a course of study, but does not include text-
book~ or guide-books; 

"St.andalone Institutions" means those institutions which are not affiliated to any of the Universities under·the 
provisions of the-Act. 

PART- II 

RECOGNITION OF HIGHER EDUCATIONAL INSTITUTION FOR. OPEN AND DISTANCE LEARNING 
PROGRAMMES 

·3, Recognition of Higher Educational Institutions offering programmes in Open and Distance Learning mode---

(1) Every Higher Educational Institution offering a programme in Open and Distance Leaming mode in pursuance of an 
approval granted to it for the purpose by the then Distance Education Council or by the Commission or by any other regulatory 
authority or intending ·to offer a programme in Open and DiStance Leaming mode from the academic session immediately after 
the notification of these regulations shall, for grant qf recognition, make an application to the Commission in such form and 
manner as !aid down in sub-regulation (2) on fulfilment of the following conditions, namely:-

/ 
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(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 
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the Higher Educatiorial Institution has the approval of the statutory bodies under the Act for offering the 
programffie in Open and Distance Learning mode; 

the Higher EducatiQnal Institution shaH adhere to the policy of territorial jurisdiction as specified in 
Annexure IV; 

the Higher Educational Institution other than an Open University, is offering similar programme in the 
conventional mode of classroom teaching; 

a copy of such application is displayed on the website of the Higher Educatiooal Institutions by way of se\f-
disclosure; 

that the application is accompanied by evidence of having prepared the self learning materials required for 
the programmes of study, duly approved by the statutory bodies of the Higher Educational Institutions 
empowered to decide on academic matters; 

the application ls accompanied by evidence of availability of Open and Distance Learning resources adequate 
for effective delivery of all the proposed programme(s) of study and the expected enrolment ofshldents; 

the application is accompanied by evidence of the preparedness for establishing Learner Support Centres, 
providing Learning Support Services, establishing Centre for [ntemal Quality Assurance, availability of the 
academic and other staff in the Unit and Leamer Support Centres of the Higher Education, availability of 
qualified Counselors in the Learner Support Centres meeting such standards of competence as specified in 
Annexure V, and the administrative arrangements for supportive services for effective delivery of Open and 
Distance Learning; 

(viii) the Higher Educational Institution has valid accreditation from National Assessment and Acci-editation 
Council (NAAC) and has completed five years of exi~tence: · 

Provided that this clause shall not be applicable to Open Universities till the time they become 
eligible for National Assess~ent and Accreditation Council accr~ditation and it s_hall be mandatory for Operl 
Universities to get National Assessment and Accreditation Counci_l accreditation within one year of their 
becoming eligible for the same: 

Provided further that an. institution Deemed to be a University so declared by the Central 
Government shall offer the Open and pistance Leaming cour~es or programmes as per the eX!ant Deemed to 
be a University Regulations and also notified by the University Grants Commission from time to time in the 
matter. 

(2) A Higher Educational ln5:titution intending to offer a programme in Open and Distance Leaming mode for academic 
session immediately after the notification of these regulations and for s_ubsequent years shall, notwithstanding that it has 
obtained permission from the then Distance Education Council or by the Commission for offering a programme in Open and 
Distance learning mode for ac~demic session immediately after the notification of these regulations and for subsequent years, 
sh.all make an on~!ine application in the format specified by the Commission, and upload the same on the specified portal along 
with scanned copy of the documents specified therein, at least six months before the commencement of the academic session 
of the programme intended to be offered by such Higher Educational Institution. 

(3) The Commission shall process the application received under sub-regulation (2) of regulations 3 in the following_ 
manner, namely:-

(i) 

(ii) 

(iii) 

any deficiency or defect in the application shall be communicated by the Commission to the Higher 
Educational lnstitution preferably within one month from the date of receiving th~ application and the Higher 
Educational Institution shall be required to remove or rectify such deficiencies or defects with the necessary 
documents or information, if any within fifteen days; 

where the Higher EducatiOna! l~stitution has made an application for offering programme (s)° in Open· and 
Distance Learning mode, notwithstanding that in respect c,f such programme(s) the DistanCe Education 
Council (DEC) or Commission had caused the inspection of the institute in the past or prior to coming into 
force of these regulations, the· Com.mission may cause an inspection, in respect of such programme(s), of the 
Higher Educational Institutions at its discretion through an Expert Committee; and 

the Commission shall examine the application with the help ofan Expert Committee constituted by Chairman 
oft.he Commission and the reccimmendations of the.Committee shall be placed before the Commission for its 
consideration. 
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(4) After processing the application in the manner laid down under sub-regulation (3) of regulation 3, the Commission 

shall~ 

(1) if it is satisfied that such Higher Educational Institution fulfils the conditions laid down and the quality 

parameters specified under these regulations, pass an order graoting recognition to such Higher Educational 

Institutions for a period of five years in respect of su·ch programmes as !t may specify in the order, and 

subject to su·ch conditions as it may specify: 

Provided that while passing an order, where the Commission does not grant recognition in respect of one or 

more jJrogrammes,.the Commission shall specify the grounds of such refusal in the order: 

Provided further that before passing an order, the Commission shall provide a reasonable opportunity to the 

concerned Higher Educational Institution of being heard. 

(ii) if it is of the opinion that such Higher Educational Institutions does oat fulfil the requirements laid down in 

clause (i) in respect of any of the programme intended to be offered by the Higher Educational Institution, 

pass an order refusing recognition to such Higher Educational Institution for. reasons to be recorded in 

writing. 

(5) Every order granting or refusing recognition to a Higher Educational Institutions for programme(s) in Open and 

Distance Learning mode under sub-regulation (4) shall be communicated in writing for appropriate action to such Higher 

Educational Institutions and to the concerned State Government and the Central Government. · · 

(6) Every Higher Educational Institution, in respect of which recognition for programme(s) has not been granted by the 

Commission, shall discontinue the programme(s) in Open and Distance Learning mode with immediate effect. 

(7) 'No Higher Educatioflal Institution shall offer a programme in Open and Distance Learning mode for academic session 

immediate!)' after the notification of these re~\ations and for subsequent academic s~ssion and _admit students thereto unless it 

has been granted recognition for the programme under clause (i) of sub-regulation ( 4). 

Explanation~for the purpose of this regulations "Distance Education Council" means the Distance Education Council 

constituted under statue 28 under the Indira Gandhi National Open University Act, 1985 vide notification GSR No. 692 dated 

22.11.1991 (which has since been repealed vide notification number IG/Admn(G)/DEC/2013/3148 dated 14.08.2013 published 

in Part m, Gazette of India dated 3 J .08.2013. 

4 Withdrawal ofrecognition-

(1) 'Where the Commission is, on its own motion or- on any representation receivi:d from any person, or any information 

received from any authority or a statutory body, or on the basis of any enquiry or inspection conducted by it, satisfied that a 

Higher Educational Institution has contravened 3.ny of the provisions of these regulations or guidelines and orders made or 

issued thereunder, or has submitted or produced any information and ·ctocumentary evidence which is found to be false at any 

stage or any condition subject to which recognition under clause (i) of sub-re_gulation (4) of regulation 3 has been granted, it 

·may Withdraw recognition of such Higher Educational lnstitution in respect of such programme(s) as it may specify, for 

reasons to be recorded in writing: 

Provided that no such order against the Higher Educational Institution shall be passed unfoss a reasonable 

opportunity of making representation against the proposed order has been given to such Higher Educational Insti.tution: 

·Provided further that the order withdrawing or refusing recognition passed by the Commission s_ha!l come 

into force with immediate effecL 

(2) If a Higher EduCational Institution offers any programme in Open and Distance Learning mode after the coming into 

force of the order withdrawing recognition under sub-regulation (I) or where a Higher Educational Institution offering a 

programme in Open and Distance Leaming before the commencement of these regulations, fails to obtain recognition under 

these regulations for offering programmes in Open and Distance Learning mode for academic session immediately after the 

notification of Regulations and subsequent academic sissions, the degree obtained pursuant to such programme or after 

undertaking a programme in Open and Distance Learning mode in such Higher Educational Institutions, shall not be treated as 

a valid qualification. 

(3) In the event of any Higher Educational Institution found offering programmes or courses in Open and Distance 

Leaming mode without the-approval Of the Commission or in violation to any of the provisions of these regulations and 

guidelines or orders made thereunder, the Commission may - · 
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(i) 

(ii) 

(iii) 

(iv) 

(v) 

5. Appeals-
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issue Show Cause Notice or withdraw the recognition for an academic session or withdraw the 
recognition, maximum up to next five academic sessions or withdraw the recognition permanently; 

if, in spite of above, the Higher· Educational Institution is found continuing the violations, a First 
Information Report may be lodged against the officials or management of the errant Higher Educational 
Institution to take action as per law. 

withhold or debar from receiving University Gfants Commission grants; 

refer the matter to the State Government concerned or Central Government as the case may be; and 

take action as per the provisions of the Act or Rules or Regulations as applicable to the Higher 
Educational Institution. 

(1) Any Higher Educational Insti.tutiqn aggrieved by an order made under s'ub-regulation (4) of regulation 3 or 
withdrawal ofrecognition under sub-regulation (I) of regulation 4 may prefer an appeal to the Corrimission within a period of 
thirty days. · 

(2) No appeal after the expiry of the period prescribed therefore shall be accepted. 

(3) Every appeal made under these regulations shall _be accompanied by a copy of the order appealed _against 
accompallied by such fees as may be prescribed by the Commission from time to time. 

( 4) The procedure for disposing of an appeal shall be as laid down by the Commission from time to time. 

(5) The Commission may confirm or reverse the order appealed against. 

(6) The decision of the Commission shall be final and binding on the Higher Educational Institutions. 

PART-I!I 

MAJNTENANCE OF INFRASTRUCTURAL, ACADEMIC AND OTHER QUALITY STANDARDS BY HrGHER 
EDUCATIONAL INSTITUTIONS 

6. Sy_~tems Management: Structure and Processes-

(1) A Higher Educational Institution shall have a designated Schoo! or Centre of Distance Education for operationa!ising 
the programmes in Open and Distance Leaming mode, which shall be headed by a regular f'.unctionary not below the rank of a 
Professor and shall have appropriate and adequat~ academic, technical, administrative staff and infi:astructura] resources as 
specified in Annexure VI. 

(2) A High~r Educational Institution shall plan, implement, coordinate and monitor operationalisation and quality 
assurance of the programmes in Open and Distance Learning mode, including monitoring the conduct and programme delivery 
by the Learner Support Centre·s and shall ensure adherence to the regulations and guidelines of the Commission and other 
regulatory authorities. 

7. Self-regulation through disclosures, declarations and reports-

(!) A Higher.Educational Institution offering programmes in Open and Distance Leaming mode shall display on its 
website a declaration by an authorised signatory, not below the rank of the Registrar, authenticating that the following 
documents have been u·ploaded on the lnstitut.e websi_te, namely:-

(i) the establishing Act and Statutes thereunder or the Memorandum of Association, as the case may be or 
both of the Higher Educational Institution, empowering it to offer programmes in Open and Distance 
Learning mode; 

(ii) copies- of the letters of recognition from Commission and other relevant statlltory or regulatory 
authorities; 

(ili) programme details including brochures or programme guides inter alia Information such as name of the 
programme, duration, eligibility for enrolment, programme fee, programme structure etc.; · 

(iv) programme-wise information op. syllabus, suggested readiqgs, contact points for coun?eling, programme 
structure with credit points, programme-wise faculty details, list of supporting staff, !ist of.Leamer 
Support Centres with addresses and contact details, their working hours and counseling schedule etc.; 
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(v) important schedules or date-sheets for admissions, registration, re-registration, counseling, assignments 

and feedback thereon, examinations, result declarations etc.; 

(vi) detailed strategy plan related to on·-line course delivery, if aliy including learning materials offered 

through On-line and learner assessment system and quality assurance practices of e-!earning programmes; 

(vii) the feedback mechanism on design, development, delivery and continuous evaluatiorr of learner-

performance which shall form an integral part of the transactional design of the Open and Distance 

Leaming mode programmes and shall be an input for maintaining the quality of the programmes and 

bridging the gaps, if any; 

(viii) information regarding any new programmes launched _and those proposed for the next hvo years; 

(ix) data of year-wise or programme-wise student enrolment details and degrees or certificates or diplomas or 

post graduate diplomas awarded; 

(x) complete information about 'Self Leaming Material' Including name of the faculty who prepared it, when 

was it prepared and last updated, source of Self Learning Material, references of Self Leaming Material, 

et_c.; 

(xi) a compilation of questions and ans\1\'.ers under the head 'Frequently Asked Questions" with the facility of 

'on-line' interaction with learners providing hyperlink support; 

(xii) list of the 'Learner Support Centres' along with the number of students who shall appear at any 

examination centre and details of the Information and Communication Technology facilities avai!ab]e for 

conduct of ~xamination in a fair and tra~sparent manner; 

(xiii) list of the 'Examination Centres' along with the number of students in each c_entre; and 

(xiv) pe·riod of the admission process along with the academic session and dates of the term end examinations. 

8. Quality Assurance--

(1) A Higher Educational Institution offering prograrnme(s) in Open and Distance learning mode shall, take the following 

steps, namely :-
· 

(i) estabiiSh a Centre for Internal Quality Assurance exclusively for programmes in the Open and Distance 

Leaming mode within one year from the coming into force of these regulations; 

(ii) follow the Quality Assurance Guidelines on learning materials in multiple media, human resources, 

curriculum and pedagogy, as specified by the Commission in Annexure VII or by any other agency 

authorised by it for prescribing such guidelines, and shall post its quality assurance mechanism on the. 

website; 

(iii). take adequate measures for training and capacity building of its teaching and a.dministrative staff and· 

counselors at regular intervals; 

(iv) shall ensure that the quality of programmes of study offered through Open and Distance Learning mode are 

maintained at par with standards obtaining in the conventional mode of class-room teaching as provided by 

the Commission or the appropriate statutory authority; 

(v) shall award only such degrees as specified under section 22 of the Act, and pennitted in the Order of 

recogriition under clause (i) of sub-regulation (4) of regulation 3. HoweVer, the Higher Educational 

Institutions may continue to offer Certificate or Diploma or Post Graduate Diploma programmes subject to 

the condition that all the Certificate or Diploma or Post Graduate Diploma ·programmes are duly approved by 

the statutory authorities or bodies of the respective Higher Educational Institutions and the delivery 

mechanism conforms to the quality standards of the Open and Distance learning education as specified by the 

Higher Educational Ins"titutions and further, the Higher Educational Institutions may offer Certificate or 

Diploma or Post Graduate Diploma in pro_fessional programmes (other than in engineering, medicine, dental, 

nursing, pharmacy, architecture and physiotherapy etc. and programmes not permitted to be offered in 

distance mode by any other regulatory authority) subject to the condition that the concerned Higher 

~--ce·-,=-=,-·=--=·-,;c·oe-··=====-.v•=· ·=· == ===-·=-·~====~=========~ 
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Educational Institution has already obtained or received the requisite approvals from the concerned statutory 
regulatory authorities or councils before the actua! start of such courses or programmes through Open and 
Distance Leaming mode; 

(vi) the Higher Educational Institutions sha!! have to exhibit the copies of the approval letters duly obtained or 
received from the concerned statutory regulatory authority or council to run the professional courses or 
programmes on the Higher Educational Institutions website as well as against the name of the each 
professional Certificate or Diploma or Post Qraduate Diploma programmes in the brochure or bulletin of the 
respective Higher Educational Institution and infonn the same to the University Grants Commission from 
time to time in the matl:er: 

Provided that in case of violation of these regulations, the provisions specified under sub-regulation 
(3) of regulation 4 shell apply; and 

(vii) shall ensure that the academic and instructional facilities at its Learner Support centres, and information 
resources for on-line delivery of programmes meet the guidelines !aid by the Commission from time to time, 
and 3.re commensurate with the number o_fprogrammes and enrolments thereto. 

(2) A Higher Educational Institution offering programme in Open and Distance Leaming mode sha!l,.in order to facilit3te 
the pace of learning and multiple choice for learners, prepare Self Learning Material.taking into consideration the following, 
namely:-. 

(i) Self Leaming Material has cle3.rly stated objectives, intended learning outcomes, study guidaoce and advice 
for the learners as to how to optima!ly use the material and suggestive related reference material to enhance 
the learning experience, and linkage within the text with other media (for digital SLM) is maintained for easy 
referencing and progress; 

(ii) Self Leaming Material developed and offered by it is self-explanatory, self-contained, illustrative, easily 
comprehensible, and in manageable modules such as unit<; and blocks; 

(iti) Self Leaming Material provides adequate mechanism for the learners to provide feedback on their 
understanding of the subject; · 

(iv) Self Learning material is revised periodically from the perspective of improving quality and learner support; 
and 

(v) Guidelines on preparation of Self-Learning niaterial as shown in Annex:Ure VIII: 

Provided that a Higher Educational Institution shall prepare the Self Leii.rning Material only after approval of the 
Prograi:nme Project Report: ' · 

Provided further that no programme in Open and Distance Education mode shall be launched by a Higher 
Educational Institution unless it has prepared the Seif Leaming Material taking into consideration the above factors. 

9. Teachers and Academic staff working in High~r Educational'l.nstitutions-

(1) Teacher and equivalent academic positions in the School or Centre for distance education Learner Support Centres 
shall be appointed or as per the minimum qualifications laid down in the University Grants Commission (Minimum 
Qua.lifications for Appointment of Teachers and other Academic Staff in the Universities and Colleges and Measures for the 
Maintenance of Standards in Higher Education) Regulations, 2010 as modified; and there shall be positions for A~sistant 
Professor, Associate Professor and P:-ofessor in the School or Centre for Dis_tance Education for perfonning academic 
functions. 

(2) Every teacher, beside his or her academic responsibilities shall participate in tea·ching, curriculum and course 
material development undertake examination or test or evaluation or invigilation work, general assistance to learners in 
removing their academic dif(iculties,.and participate in extracunicular and institutional support activities as required. 

(3) The workload of a teacher shall take into account teaching, research and extension activities, ·preparation of lessons, 
evaluation of assignments, term papers etc. and shall be .in accordance with the guidelines issued by the Commission from time 
to time: 

Provided that the time spent on extension work where it forms an integral part of the course specified shall count 
towards the teaching load. 
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(4) The number of full tlme teachers, academics and other administrative and technical staff shall be provided, keeping io 

view the type of programme offered as per guidelines issued by Commission from time to time. 

(5) The details of the faculty irr the School or Centre for· Distance Education of the Higher Educational Institutions and in 

the Leamer Support Centres shall be declared. on the website of the HEI and linked to Aadhaar details or other Government 

identifiers. 
10, Use of technology-

(1) A Higher Educational Institution offering programme(s) in Open and Distance Learning mode shall take such 

measure·s as are necessary to blend Information Communication Technologies (!CT) including those developed by national 

mission On education through Information and Communication Technology, for enhancing effectiveness of teaching - learning 

process, and administrative functioning and for maintenance of updated information at al! times in respect of status of 

admissions, registration, for managing teaching~leaming activities through on~line support for interactive !earning with learner 

feedback, to facilitate the use of Open Educational Resources (OER), Massive Open Online Courses and for continuous as well 

as comprehensive evaluation, certification, and other aspects of student suppmt. 

(2) A Higher Edi.Jcational Institution may allow up to twenty percent of the total courses being offered in a particular 

programme in a semester through the· Online Leaming courses/Massive Open Online Courses as per University Grants 

Commission (Credit Framew_ork for Online Learning Courses through SWAY AM) Regulations, 2016. 

11. Programme Launching Process and Approval-

(}) Every Higher Educational Institution offering programme in Open and Distance Learning Mode shall publish on its 

website complete details of each programme ·on offer· including fee structure, minimum eligibility condition for admission as 

prescribed by Commission from time to time, schedules of activities and academic calendar viz. dates for- registration, re-

registration, counseling sessions, assignment submissions, receipt of feedbacks on assignments, examination, list of Learner 

Support Centres for different progr:immes. · - · 

(2) Before offering any programme, the Higher Educational Institution shall prepare a Programme Project Report for 

each programme which shat! include the following, namely:-

(i) information on relevance of programme to the Institution's mission and goals, objectives.of the programme, 

nature of prospective target group of learners, and appropriateness of Open and Distance Learning mode for 

acquiring specific competencies or skills; 

(ii). instructional design wh.ich shall include duration of programrne(s), faculty and support staff requirements, 

instructional delivery mechanisms, identification of media - print, audio or video, on!ine, computer aided, 

and student support service systems; · 

Qii) procedure for admissions, curriculum transaction and evaluation; 

(iv) details of laboratory support required for the progr'amme(s), if any; 

(v) library Resources; 

(vi) cost e·stirnate of the programme and the pi-ovisioos therefor, indicating the amount assigned for programme 

development, delivery and maintenance; 

(vii) 
(viii) 
(ix) · 

qi.tality assurance mechanism and expected programme olltcomes; 

curriculum and detailed syllabi of the prog~amme(s); and 

guidelines oo launching programme(s) design, development and any such matters as specified 

Commission in Annexure IX · and other regulatory bodies which shal! be fo!low·ed by the 

Educational Institutions. 

by th~ 
Higher 

(3) The Programme Project Report shall be approved by the appropriate authority of the Higher Educational Institutions, 

which Shall put in place a monitoring mechanism to ensure its proper implementation. 

PART-IV 

ADMISSIONS, EXAMINATIONS AND LEARNER SUPPORT 

12. Admission and fees-

(1) In order to provide opportunities for Higher Education to a larger segment of the population and to promote the 

educational well being of the community in general, the fee strupture shaU be devised by the Higher Educational lnstitutions in 

such a maflner that it is affordable to all the stakeholders and the Higher Educational Institutions shall com.ply with the 

following:-

-:JD-
~ 1 
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(a) A Higher Educational Institution shal!, for admission in respect of any programme in Open and Distance Leaming 
mode, accept payment toWards admi~sion fee and other fe_es and charges-

(i) as may be fixed by it and declared by it in the prospectus for admission, and on the website of the HEI; 

(ii) with a proper receipt in writing issued for such pa)'men1 to the concerned student admitted in such Higher 
Educational Institutions; 

(iii) only by way of on[ine transfer, bank draft or pay order directly in favour of tl1e Higher Educational 
Institution. 

(b) It shall be mandatory for the Higher Educational Institutions to upload the details of a!! kind of payment or fee pald 
by the_students on the website oft~e HEI. 

(c) The fee waiver for Scheduled Caste, Scheduled Tribe and Persons with Disabilities ·category of students shall be in 
accordance with the instructions or order~ issued by Central Government or State Government: 

Provided that a Higher Educational Institution sha!I hot engage in commercialisation of education in any manner 
whatsoever, and shall provide for equity and iccess to all deserving learners. 

(d) Admission of learners to a Higher Educational Institution for a programme in Open and Distance Learning mode shall be 
offered in a transparent maniier and made directly by the headquarters of the Higher Educational Institution which shall be 
solely responsible for final approval relating to admissions or registration of students: 

Provided that a Learner Support Centre shall not admit a !earner to any programme in Open and Distance Learning 
for or on behalf of the Higher Educational Institution. 

(e) Every Higher Educational Institution shall-

(i) record Aadhaar details or other Government identifiers of learner; 

(ii) maintain the records of the entire process of selection of candidates, and preserve such records for a 
minimum .Period of five years; 

(iii) exhibit such records on its website; and 

(iv) be)iable to produce such record, whenever called upon to do so by any statutory authority of the Government 
under any law for the time being in force. 

(f) Every Higher Educational Institution shall publish, before expiry of si'xty days prior to the date of the commencement 
of admission to any of its programme in .Open and Distance Learning mode, a prospectus containing the following for the 
purposes of informing. those persons intending to seek admission to such Higher Educational Institutions and the general 
public, namely :-

(i) each component of the fee, deposits and other charges payable by the learners admitted to such Higher 
Educational Institutions for pursuing a programme in Open and Distance Learning, and the other terms and 
conditions of such payment; · 

(ii) the percentage of tuition fee and other charges refundable to a learner admitted in such Higher Educational 
[nstitutions in case such learner withdraws from such Higher Educational Institutions before or after 
completion of course or programme of study and the time within, and the manner in, which such refund shall 
be made to the learner; 

(iii) the number of seats approved in respe9t of each course or programme of Open and Distance Learning mode, 
which shall be in consonance with the resources; 

(iv) the conditions. of eligibility including the minimum age of a !earner in a particular course of programme of 
study, wh~re so specified by the Higher Educational Institution; 

(v) the minimum educational qualifications required for admission in programme(s) specified by the relevant 
statutory authority or b9dy, or by the Higher Eduqationa! Institution, where r:io such qualifying standard? 
have been specified by any staMory authority; 

=======~~==== 
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(vi) the process of admission and selection of eligible candidates applying for such admissioo, including al! 
relevaot infonnation in regard to the details oftest or examination for selecting such candidates for admission 
to Bach course or programme of study and the ~mount of fee to be paid for the admission test; 

(vii) details of the teaching faculty; including therein .the educatio.nal qualifications aod teaching experience of 
every member of its teaching faculty and also indicating therein whether such member is employed on 
regular or part time or visiting or con!factuaJ· basis; 

(viii) pay and other emoluments payable for each category of teachers and other employees; 

(ix) information in regard to physical and academic infrastructure and other facilities, including that of each of 
the Learner Support Centres and in particular the facilities accessible by !earners on being admitted to the 
HE!; 

(x) broad outline of the syllabus specified by the appropriate statutory body or by Higher Educational Institution, 
as the case may be, for every course or programme of study; and 

(xi) activity planner including all the academic activities to be carried out by the Higher Educational Institution 
during the academic session and the details of July cycle and January cycle shall be notified separately: 

Provided that the Higher _Educational Institution shall publish informations referred to in clause (i) to (xi) on 
its website, and the attention of the prospective learners and the general public shall be drawn to such publication on its 
website and Higher Educational Institutions admission prospectus and the admission process shall necessarily be over 
prior to the beginning of the session: 

Provided further that the Higher Educational Institution may publish prospectus at any time-before the expiry 
of sixty days: 

(g) No Higher Educational Institution shall, directly or indirectly, demand or charge or accept, capitation fee or demand 
any donation, by way of consideration for admission to any seat or seats in a course or programme of study conducted by it. 

(h) No person shall, directly or indirectly, offer or pay caPitation fee or give any donation1 by way of consideration either 
in cash or kind or otherwise, for obtaining admission to any seat or seats in a programme in Open and Distance Leaming mode 
offered by a Higher Education Institution. 

(i) No Higher Educational Institution, who has in its possession or custody, of any document in the form of certificates of 
degree, diploma or any other award or other docum~nt deposited with it by a persori for the purpose of seeking admission in 

. such Higher Educational Institutions, sh~II refuse to return such degree, certificate award or other document with a view to 
induce or compei ~uch person to pay any fee or fees in respect of any course or programme of study which such person does 
not intend to pursue· or avail any facility in such Higfier Educational Institution. 

(i) In case a learner, after having admitted to a Higher Educational Institution, for pursuing any programme in Open.and 
Distance Leaming mode subsequently withdraws from such Higher Educational Institutions, no Higher Educational Institution 

. in that case shall refus·e to refund such percentage of fee deposited by such learner .and within such time as haS-been mentioned 
in the prospectus of such Higher Educational Institution. 

(k) No Higher Educational Institution shall, issue or publish-

(i) any advertisement for inducing learners for /aking admission in the Higher Educational Institution, claiming 
to be recognised by the appropriate statutory authority or by the Commission where it is not so recogn·ised; or 

(ii) any information, through iidvertisement or otherwise in respect of its infrastructure or its academic facilities 
or of its faculty or standard of instruction or academic or research performance, which the Higher 
Educational Institution, or person authorized to issue such advertisement on behalf of the Higher Educational 
Institution knows to be fal~e or not based on facts or to be misleading. 
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(1) On being graoted recognition under clause (i) ofsub~regu!ation (4) of regulation 3, a Higher Educational Institutioo 
shall admit students to its approved programmes only from the academic session specified in the recognition order: 

Provided that enrolment of learners .to the Higher Educational Institution, for any reason whatsoever, in anticipation 
of grant ofrecog[lition for offering a programme in Open and Distance Leaming mode, shall render the enrolment invalid. 

13. Evaluation and Certification-
(]) The Higher Educational Institution shal! adopt the guidelines issued by the Commission from time to time in regard to 
the conduct of examinations. 

(2) There shall be home assignments, students' response sheets, contact programmes and semester or year-end 
examination, and the marks or grades obtained in home assignment and response sheets shat! be shown separately ill the grad_e 
card. 

(3) A Higher Educational Institution offering Open and Distance Learning Programmes sh.:;ll have a mechanism well in 
place for evaluation of learners enrolled through Open and Distance Leaming rr,ode and their certification. 

( 4) A Higher Educational Institution offering a Programme in Open and Distance Learning mode shall adopt a rigorous 
process in development of question papers, question banks, assignments and their moderatio·n, conduct of examination, 
evaluation of answer scripts· by qualified teachei$, and tesult declaration, 8.nd shal!"so frame the question papers as to ensure 
that no part of the syllabus is left out of study by a ·learner. 

(5) The examination of the programmes in Open and Distance learning mode shall be managed by the examination or 
evaluation Unit of the Higher Educ3:tiona! Institution and shall be conducted in the examination centre approved by the Higher 
Educational Institution. 

(6) The evaluation shall include two types of assessments continuous or formative assessment in the form of assignments, 
and summative assessment in the fonn of end s.emester examination or term end examination: 

Provided that no semester or yearRend examination shall 'be held in a subject unless the High~r Educ·ational 
Institution is satisfied that at ]east 75% of the programme of study stipulated for the semester or year have been actually 
conducted: 

Provided further that the weightage for "Term End Examination" shall not be less than 70%. 

(7) The 'Examination Centre' shall be established within the territorial jurisdiction of the Higher Educational Institutions, 
subject to the following:-

(i) The .Examination Centre shall be located in Government schools such as Navodaya Vidyalaya, K.endriya 
Vidyalaya, Sainlk school etc, including approved affiliated colleges under the University system in the country 
and no Examination C~ntres shall be allotted to any· private organisations or unapproved Higher Educational 
Institutions. · 

(ii) The Examination Centre shall have proper monitoring mechanisms for Closed-Circuit Television (CCTV) 
recording of the entire examination pr-ocedure and biometric system and in case of non·availability of the 
Closed-.Circuit Television facilities, the Higher Educational Institution sha!I ensure that proper videography be 
conducted and video recordmgs"areSubiTI.itte-a--oy pa1t1cula(TriCh8.fge of examination c-entr-e4o~h"e--concemed· ---- -
Higher Educational institution. 

(iii) The Higher Educational Institution shall retain all such Closed-Ci.rcuit Television recordings in archives for a 
minimum period often years. 

(iv} The attendance of examinees shall be authenticated through biometric system as per Unique Identification 
Authority of India (UIDAI) records or Unique Identification Number (UTN'), issued by the University. 

(v) There shall be an observer for each of the Examination Centre appointed by the Higher Educational Institution 
and it shall be mandatory to have o·bserver report submitted to the Higher Educational Institution. 
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(8) The Leamer Support Centres, within the territorial jurisdiction, may also be used as examination centres provided 

they fulfil the criteria of an examination centre and it shall be mandatory for the Higher Educational Institution to mention the 

name and place of 'Learner Support Centre' anC of 'Examination. Centre' on all the certificates or mark sheets issued to. the 

students. · · · 

(9) The Higher Educational Institution shall make a mention in the mark sheet and degree about the mode of delivery i.e. 

Open and Distance Leaming and the photograph and the Unique Identification or Aadhaar number of the learner shall be 

.mandatorily mentioned in all the documents issued b)' the Higher Educational Institution to the learner. 

(I 0) It shall be mandatory for the Higher Educatfonal lnstitution to mention 'Date of Admission' and 'Date of Completion' 

on each of the certificates (in semester or end of the semester or end of the programme or course) issu·ed by it. 

14. Learner Support Centre-----

(1) A Higher Educational Institution offering prograinme in Open and Distance mode shail, within one year from the 

date of commencement of these re,iu!ations, ensure that a Leamer Support Centre is established only in a college or institution 

affiliated to Fl- University or in a government recognised Higher Educational Institution offering programmes in the.same broad 

areas having the necessary infrastructure and human resources for offering the programme: 

Provided that a Hi.gher Educational Institution may establish a special . Leamer Support Centre for imparting 

instruction to persons referred to in the Persons with Disabilities (Equal Opportunities, Protection of Rights and Full 

Participation) Act, I 995, the National Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation and 

Multiple Disability Ac~, 1999 and other persons in .difficult circumstances, inclµdingjail inmates:. 

Provided further that a Leamer Support Centre shall not be set up under a franchisee agreement in any case. 

(2) A Learner Support. Centre shall be the contact point or centre managed by the Higher Educational Institution for 

providing academic as well as administrative support to its learners, and shall perform such other function·s as specified in 

AnnexureX. 

(3) The Learner Support Centre shall be headed by a Coordinator who shall be a regular teacher not below the rank of a 

qualified Assistant Professor of the concerped Co liege or Higher Educational ~nstitution and assisted by the counselors as 

decided by the Higher Educational Institution. 

( 4) The Higher Educational Institution shall have a Standard Operating Procedure for the smooth functioning of the 

· Leamer Support Centre which shall include functions of the Leamer Support Centres and its different functionaries, 

monitoring mechanism of different services provided by the Centre, and it shall be mandatory for the Leamer Support Centre 

to maintain the learner d.ita related to conduct of counseling sessions, evaluation of assignments and grievance redressal. 

15. Learner Support Servic.es-

(1) A Higher Educational Institution offerihg programmes in Open and Distance Learning mode shall have guidelines for 

learner support services which is made available to all Learner Support Centres and accessible to the learners. · 

(2) The learner support services to b"e provided by the Higher Educational Institution shall include the followipg, 

namely:-

(i) pre-admission counselling for prospective learners to ·provide information to facilitate them in taking an 

informed decision on joining a specific programme; 

(ii). support for admission related matters; 

(iii) details of study material and information shall also be available on the website of the Higher Educational 

Institution; 
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(iv) arrangement to ensure the delivery of study material to learners within a fortnight from the date of admission. 

(v) A full time dedicated help desk well versed with the learner information data base providing single window 
services for all learner related queries. 

(3) The University Grants Commission (Grievance Redressal) Regulations, 2012 shall be adopted and operationa!ised by 
the Higher Educational Institution, and the Higher Educational Institution shall iostitute a system of Grievance Redressa!, in 
accordance with the guidelines specified in Annexure XI. 

(4) The Higher Educational Institution shall provide facilities for on~!ine guidance and counselling facilities to the 
learners. 

(5) The Higher Edt;1cational Institution shall create 'on-line' discussion forum for learners. 

(6) The 'Se!f Leaming Material' in printed form shall be provided compulsorily to the learners and in addition, the 
Higher Educational Institution may provide additional !earning resources through on-line mode, Compact Disks etc. 

PART-V 

ASSESSMENT, ACCREDITATION, AUDIT, INSPECTION AND MONITORING 

16. Assessment, Accreditation and Audit-

(l) A Higher Educational Institution offering programmes in Open and Distance Leaming mode shall comply with 
University Grants Commission (Mandatory Assessment and Accreditation of Higher Educational Institutions) Regulations, 
2012 and in any case shall apply for assessment and accreditation under those regulations for assessment and accreditation of 
the pr'ogrammeS offer~d by it in Open and Distance Learning mode: · · 

Provided that this sub-regulation shall not be applicable to Open Universities till the time they become eligible for 
National Assessment and Accreditation Council accreditation shall be mandatory for Open Universities to get National 
Assessment and Accreditation Council accreditation within one year of their becoming eligible for the same. 

(2) A Higher Educational Institution recognised under these regulations for impaiiing programmes in Open and Distance 
L~arning mode shall get all its programmes assessed through the Centre for Internal Quality Assurance once in a year in the 
format prescribed by the Commission and the report on quality assurance shall, before the end of the acadetnic year, be 
prominently placed on its website and a copy furnished to the Commission. 

17. Powers of inspection and calling for information..:. 

(1) The Commission shall periodically review the performance of the Higher Educational Institution and for the purpose 
may direct the Higher Educational Institution to provide such information as it may require from the viewpoint of ensuring 
adherence .of the regulations by the Higher Educational Institution, and the Higher Educational Institution shall be under 
obligation to provide such information in such time period as may be specified. 

(2) Where the Commission, either suo motu or on the basis of information received by it, considei-s it necessary, for 
reasons to be recorded in writing, may cause an inquiry through inspection or otberv,,rise by such body of experts or as it may 
deem fit, to satisfy itself that all the mandatory requirements under these regulations are being complied with by the Higher 
Educational Institution imparting programmes in Open and Dist8.Ilce Leaming mode and take appropriate action to get 
compliance enforced against the erring Higher Educational Institution. 

18. Autbority-

PART-YI 

MISCELLANEOUS 

(1) The Commission may authorise the officials of the Commission to perform various functions for implementing these 
regulations. 

(.?) For the purposes of regulation 4, the Commission may delegate its·power to hear and decide appeal to such person or 
. persons, including officials of the Commission, as it may specify in writing. 

·.~, -.- _·-c-.·~. _,-.~, 
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19. Savings -

(1) Nothing in these regu!.ations shall prejudicially affect a Hlgher Educational Institution in regard to the programme in 

Open aiid Distance Learning mode offered by it under permission of-the Distance Education Council or the Commission, the 

students admitted in sucb programmes, and the Degrees or Dipl~mas or Post o·raduate Diplomas i~ Open and Distance· 

Leaming mode awarded under permission of the then Distance Education Council or of the Commission, prior to corni!"lg into 

force of these fegu!ations. 

(2) Certificates or Diplomas or Post Graduate Diplomas awarded by the Standalone Institutions which also have been 

approved by the Commission based on the policies of the then Distance Education Council of the Indira Gandhi National Open 

University for running Open and Distance Learfling programmes till the academic session as specified in the recognition letters 

already issued at the ]eve! of the Commission sha!I remain valid programmes in the field of Open and Distance Learning mode 

of education and once the recognition period to these Standalone Institutions ceases, such Institutions cannot offer Open and 

Distance Leaming programmes; provided, they shall be free to get converted their Standalone Institution status to University or 

Deemed to be University for the purpose of these Open and Distance Leaming regulations, failing which, the Commission 

shall. not accord any approval to the Open and Distance Learning programmes of St_andalone Institutions. 

20. Interpretation Clause-

In the event of conflict of opinion with regard to interpretation of these regulatiorls, the Opinion of the Commission shall be 

final. 

JASPAL S. SANDHU, Secy., UGC 

[ADVT.-III/4/Exty.1122/17] 

Centre for lnternal Quality Assurance (CIQA) 

Objectives and Functions: 

Anilexure I 

1. The objective of establishme.nt of Centre for Internal Quality Assurance (CIQA) is to develop and put in place a 

comprehensive and dynamic internal quality assurance system t<;i provide high quality programmes of higher education in the 

Open and Distance Learning mode. Its functions would inter alia include the fol!owing:-

(i) To maintain quality in the services provided to the learners. 

(ii) To ensure continuous improvement in the entire operations of the Higher Educational lnst.itution. 

(iii) To identify the key areas in which the Higher Educational Institution should maintain quality. 

(iv) To disseminate i~formation on quality asSurance. 

(v) To devise mechanisms for interaction and obtaining feedback from various Departments or Centres or Schools in 

the Higher Educat1ona\ Institution. 

(vi) To suggest to the authorities of the Higher Educational Institution, measures for qualitative improvement. 

(vii) To ensure the implementation of its recommendations through regular monitoring. 

(viii) To ensure participation of a!I stakeholders namely, learners, teachers, staff, parents, society·, eITlployers, and 

Government in quality improveinent processes. 

(ix) To prepare Programme Project Report and ensure another launch ofpr~gramme(s). 

(x) Collection, collation and dissemination of accurate, complete and reliable statistics about tbe quality of the 

programme(s). 

·Activities of Centre for Internal Quality Assurance: 

2. To fulfill the above objectives the Centre for Internal Quality Assurance shall -
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(i) 

(ii) 

(iii) 

(iv) 
(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 
(xi) 

(xii) 
(xiii) 
(xiv) 

(xv) 
(xvi) 

(xvii) 
(xviii) 
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prepare a Programme Project Report for each programme according to the norms and g"uidelines prescribed 
by the Commission and wherever necessary by the appropriate regulatory authority having control over the 
programme; 
get the Programme Project Report approved by the appropriate authority of the Higher Educational 
Institution and the Commission before !aunch of the programme; · ' 
oversee the development of Study Learning Material (SLM), integration of Information and Communication 
Technology (lCT), setting up of Learning Centres and coordination with the parent institution and relevant 
Regulatory authorities; 
put in place monitoring mechanism to ensure the proper implementation of Programme Project Reports; 
design annual plans for quality level enhancement at the level of the Higher Educational Institution and 
ensure their implementation; 
arrange for feedback responses from students, employers and other stakeholders for quality related 
institutional processes; . . 
develop qua!ity benchmarks or parameters for the various academic and admiaistrative activities of.the 
Higher Educational Institution; 
obtain infonnation from other Higher Educational Institutions on various quality benchmarks or parameters 
and best practices; 
organise workshops or seminars on quality related themes and Higher Educational Institution wise 
dissemination of the proceedings of such activities; 
suggest restructtiring of prOgrammes in ordef to make them relevant to the job market; 
develop and implement innovative practices in major areas leading to quality enhancement in services to tbe 
learners; 
create learner centric environment rather than institution centric environment; 
cultivate creativity and innovation in the faculty and staff; 
adopt measures to ensure internalisation and institutionalisation of quality enhancement practices through 
periodic accreditation and audit; · 
conduct or encourage system based research to bring about qualitative change in the entire system; 
coordinate between the Higher Educational Institution and the Commission for various quality related issues 
or guidelines; · 
record activities undertaken on quality assurance in the form of an annual report; and 
to coordinate recognition and accredi.tation of the Higher Educational Institution. 

3 It will be mandatory for al! Higher Educational Institution to submit Annual Reports to its Statutory Authorities or 
Bodies about the acti'vities undertaken by Centre for Internal Quality Assurance during the financial year. 

Establishment of Centre for Internal Quality Assurance: 

4. The Centre for Internal Quality Assurance will be established in all Higher Educational Institutions offering 
programmes in .Open and Distance Learning 111ode and should be headed by a full-time Director, being a senior academician of 
the rank of Ptofessor, who shall be supported by adequate number ofacademic and other staff. 

5. A Centre for Internal Quality Assurance Committee should be Constituted which shall be chaired by its Director, and 
consisting of academic staff and internal quality auditors nominated from various functions or departments of the Higher 
Educational Institution. It shall perform following functions:-

(i) decide policies for programme development methodology and programme delivery mechanism that are aligned 
with the vision and mission of the Higher.Educational Institution; 

(ii) advice on any issues related to programme development, [nfonnation and Commun_ication Technology 
intervention and implementation, learning and teaching, collaboration referred to the Committee; 

(iii) supervise academic approval and related modification procedures and to ensure that programmes satisfy stated 
design requirements and academic standards appropriate to the type and level of award as per philosophy of the 
Open and Distance Leaming mode of education; 

(iv) promote automation of academic and administrative activities of the Higher Educational Institution, Regional 
Centres and Study Centres or Leaming Support Centres; 

(v) oversee and report on the effectiveness _of systems for self-evaluation and monitoring; 

( 
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(vi) appoint external Subject experts or agencies or organisations for validation and annual review of its in-house 

process, its Learner Support Centres, Open and Distance Learning mode programmes etc,; 

(vii) appoint third party auditing bodie~ for quality audit of programme(s ); . 

(viii) approval of Self-Appraisal Report to be submitted to-the Assessment and Accreditation agencies on behalf of 

Higher Educational Institution; 

(ix) promote co!labor8.tion and association for quality enhancement of Open and Distance Learning mode of 

education and research therein; and 

(x) encou_rage industrial involvement and industry-institution linkage for providing exposure to the learners. 

Arrnexure II 

QUALITY MONITORJNG MECHANISM 

The guide!ines on quality monitoririg mechanism are required to be adqpted by the Centre for Internal Quality 

Assurance for conducting institutional quality audits, to promote quality assurance and enhance as well as spread best-in-class 

practices of quality' assurance. Quality monitoring needs to be addressed under the following broad areas, namely:-

(a) Governance, Leadership and Management 

This relates to the policies and practices of Higher Educational Institutions (HEis) in the matter of planning, human 

resources, recruitment, training, performance appraisal, financial management and the overa[\ role of leadership, with a focus 

on the following key aspects : 

(i) 

(ii) 

(iii) 

(iv) 

Organisation Structure and Governance : The Higher Educational Institution ·is ultimately responsible for 

quality programmes and \earning outcomes. Therefore, it is recjuired that the Institution should fill all required 

positions in the Directorate or Centre or Department and in the Learner Support Centres as prescribed by the 

Coni.rnission, and establish a credible governance system. 

Management ; Effective leadership by setting values and participative decision-making process is the key to 

achieve the vision, mission and goals of the Higher Educational Institution. Therefore, it is required to assess and · 

review the organisational culture to support the management and leadership of the institution to achieve such 

vision, mission and goals. 
Strategic Planning: The leadership of the High·er Educational Institution is·expected to provide clear vision and 

mission. Its functions are to be govemed by the principles of participation and transparency. Therefore, the 

Higher Educational Institution is expected to do strategic planning of its activities and implementing by aligning 

. those with academic and <!-dministrative aspects to improve the overall quality. · 

Operational Plan, Goals and Policies: The Higher Educational Institutions derives the operational plan from its 

strategic p!an that defines tafgets and measures· of the programmes to be achieved by the Institution. The 

Operational Plan is used as a guideline for the annual planning of programs and activities. The Higher 

EduCational Institution needs to ·have well defined goals which are rea!istic and measurable. Equally important is 

to have well-defined policies that are in sync with its strategic· plan and are realistic and achievable. The Higher 

Educational Institution needs to have clearly stated guidelines in the implementation of its pi;ilicies and plans. 

Further, the institution needs to have a transparent and accountable system for its policies and planning that are 

well communicated to its stakeholders. 

(b) Articulation of Higher Educational Institutions Objectives 

The Higher Educational Institutions are expected to provide holistic and quality education with a professional focus, 

the creation of knowledge and innovatiori, and the practical· application of the knowledge to support the business and 

professional community. Accordingly, the Higher Educational Institution should articulate a clear vision, mission, ethos and 

_ee==-%-.cSS-. =~==========~=-=a-='·"==---=--====~-======-=---=-=--=---======= 
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broad strategy consistent with the goa!s to strengthen its position for offering programmes in Open and Distance Learning mode. 

(c) Programme Development and.Approval Processes 

This area of concern relates to programme development and approval mechanism for the programme(s) to be launched, covering the following key aspects: 

(i) 

(ii) 

(iii) 

(iv)· 

(v) 

(d) 

Curriculum Design : The Higher Educational -Jnstitution plays the foremost role in the curriculum design ·and 
development of learning content and therefore, it is expected to have processes, systems and structures. in place 
to carry these responsibilities. Curriculum design is a process of developing appropr_iate need-based curriculum 
in consultation with expert groups, based on .the feedback from stakeholders, resulting in the development of 
relevant programmes with fleX:ibility, to suit t~e professional and personal needs of the learner and realisation of 
core values. The key aspect is also to consider the good practices of the Institution in initiating a range of 
programme options and courses that are reJevant to the local needs and in tune with the emerging national and 
global trends. 
Curriculum Planning and Implementation : It is required that the Higher Educational Institution shall have 
specific imp/em~ntation plans for identifying the time to be spent on specific components of the implementation 
phase. It is the basis for the effectiveness of the programme(s) and their usefulness as a whole. 
Academic Flexibility.; Academic flexibility is tQe key feature of the Open. and Distance Leaming mqde of 
education and refers to freedom in the use of the time~frame of courses, vertical mobility, and inter-disciplinary 
options facilitated by curricular transactions. Therefore, the Higher Educational Institution shall adopt proper strategies for imparting academic flexibility. · 
Learnillg Resource : Learning Resource is a key component of the Open and Distance Learning mode of 
education. LeaITling resource can be of print and digital mode. Considering the need of blended learning, the 
Highef' Educational Institution should also dc.:velop e-resources for the learner to refer and study. There is no or 
very little interaction of teachers with the learners, the content and structure of learning resources play a .vital 
role in the Open and Distance Learning mode of education. Therefore, it is required that each Higher 
Educational Institution shall ensure the quality of learner resources and their periodical review. While deciding 
on the appropriateness of the media and the technologies, the Higher Educational Institution should take into 
consideration various factors - the media and technology utilised matches the course content in order to enhance 
and expand learning, and to match to the learners' needs; that these are accessible, practical and equitable, and 
cost effective to th.e learners. 
Feedback System: The process of revision and redesign of curricula shal[ be based on recent market dynamics, 
industrial developments, research and feedback from the stakeholders including !earners. The feedback from all 
stakeholders in terms of its relevance and appropriateness in catering to the needs of the society, economy and environm·ent are also corisidered in this key aspect. ' 

Programme Monitoring and Review 

The Higher Educational Institution shall plan and execute programme monitoring review system which should include a programme management structure, annual programme reviews, external benchmarking, channels for collecting learner feedback, and development of improvement plans and actions to close the feedback. To maintain the qua!i.ty of academic progtamme, it is required to conduct periodical internal reviews. For such reviews the Institution shall also consider the achievements of /earning outcomes that ~re assessed through the examination system. 

(e) Infrastructure Resources 

This criterion seeks to elicit data on the adequacy and optima! use of the facilities available in a University or Institution to maintain the quality of academic and other programmes - physical facilities, library (ore-library), In.formation Technology infrastructure, etc. It also requires information on how every constituent oft)le InStitution; the learners, teachers or Counselors and staff - beflefits from these facilities. 
(f) -Learning Environment and Learner Support 

The learner_ s)Jpi,ort unit is responsible for· the delivery of services tO a!! learners. The learner support services 

.. ·- --'-'"·•· ~ . ~. 
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including library services shall be accessed elecfronically by the learner. "Physical library" and classroom eQvironment is the 
core requirement for programme delivery through offline and blended mode. Additionally, Higher Educational Institution shat! 
establish virtual facilities as component of the learning environment which are focused around the pedagogical use of modem 
edUcationa! practices to support blended learning. Learner· Support Services shall be provided through the campu~-wide portal 
aod e-Leaming platform, The Institution shall take a more sophisticated approach to the use of lnformatiori and 
Communication Technology and expertise in e-!earning. The approach shall provide a seamless \earner-centred· environment. 

(g) Assessment & Evaluation 

Learning outcomes are the specifications ofwbat a Learner shall learn and demo·nstrate on successful completion of 
the course of the programme. It can a!so be seen as the desired outcome of the learning process in terms of acquisition of the 
skills and knoWledge. They are embedded in the curriculum. Achieving Learning Outcomes needs specific experiences to be 
provid'ed to the Leamer and evaluation of their attainment. The Institution .needs to ensure that the purposes of asSessment are 
clearly de~cribed in the course materials, and the learners are able to access some of the assignments. A programme that states 
Leaming Outcomes that are not evaluated or assessed gets neglected in implementation. Hence at! the stated Learning 
Outcomes must be part of the evaluation protocol of the programme. Learner assessment provides an indication of the areas 
where learning has happened and where it bas td be improved upon. The Higher Educational Instituticins shall execute the 
assessment and evaluation through varied assessment tools including multiple choice questions, projects, reports, case-studies, 
presentations, and term-end examinations, to suit the different le.arning outcomes expected Of the course elements. The Higher 
Educational Institutions shall have proper assessmenf and moderation system for assessing the learning outcomes of learners. 

(h) Teaching Quality and Staff Development 

The Higher Educational Institutions shall have a ·well established structure for promoting quality counSeling an-d 
provide staff development programmes and activities to encourage academic staff to improve teaching and le~ning. The 
Higher Educational lnstitution should provide the support for the academic staff in understanding and implementing the 
institutional learning outcomes and subject learning outcomes. The Institution also needs to ensure that the academic staff is 
conversant with formative and summative as.sessment procedures and their importance in the learning process. 

Process of Quality Audit 

(A) Academic Planning : The main purpose of academic planning is to ensure that the overall portfolio of delivered 
programmes offered by the Higher Educational Institutions is relevant to market needs, reflects the Institution's strategic 
direction and offers a high quality 'value-added' learner experience. Academic planning promotes robust and appropriate 
procedures to help ensure that every new programme starts with the best chance possible to admit and- retain viable learner 
cohorts. The Institution has a streamline modification process to support staff in ens\lring that the curriculum re"mains up to 
date. The ·guiding principle behind this process is that all relevant stakeh0Jders are communicated and consulted with and 
.learners' needs are assessed while launching new programmes. 

(B) Validation: The main purpose ofva[idation is to assure the Higher Educational Institution that a new programme is 
academically viable, that academic standards have been appropriately defined and that it will offer learners the best 
opportunity to learn. · 

(C) Monitoring, evaluation and enhancement plans: Across the Higher Educational Institution, there would be various 
levels from where tbe reports are being generated to ensure quality deliverance of the Open and Distance Learning 
programmes and their final outcomes. The same ii.re described as follows : 

(i) Reports from Lear~er Support Centre : The Higher Educational Institution shall ~ollect the report of 
academic activities and other related activities periodically from Leamer Support Centres. There Should be 
details of all the activities related to academic planning, counseling, learner support, etc. The Higher Educational 
In~titution shall adopt the technological solutions for easy receipt of these reports. These reports will be the base 
for the quality audit. 

(ii) External examiner or other external agencies report: Programme development teams and Centre for Internal 
Quality Assurance team shall consider the comments made by experts aiid third party of quality ·audit. The 
fiigher Educational Institution shall also encourage to consider t~e adoption of identified good practices that will 
benefit and develop the programm.e. 

(iii) Systematic consideration of performance data at programme, faculty and Higher Educational Institution 
levels : In order to make a meaningful evaluation and audit, the Higher Educational Jnstitution needs easy access 

-Is-
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to performance monito"ring information such as course· pass rates, learner entry profiles and progression and 
achievement reports. These shall be produced and available through web~based application. The data collected 
through the appli_cation will be useful for report making at the Higher Educational institution. 

(iv) Reporting and Analytics by the Higher Ed~cational [nstitution: Further, the Higher Educational institution 
shall generate the required reports out of such web~based applications and analyze learner and academic 
analytics for deciding the improvements to be executed for stronger performance. 

(v) Periodic Review : The Higher Educational institution needs to have an effective system for solicitlng feedbacks 
from the stakeholders regu!ar!y to improve its ·programmes. There .is a need for an integrated quality assurance 
system for its programmes and implementation units, including the Leamer Support Centres. The HJgher 
Education a! institution needs to conduct self-assessments regularly and uses- the· results to improve its operations 
andprograrnmes. 

Annexure III 

Minimum Standards to be Maintained at Examination Centres 

I. The examination centre ITluSt be centrally located in the city, with good ccinnectivity from railway station or bus stand, 
for th_e conveni~nce of the studen.ts. 

2. The number of examination centres in a city or State must be proportionate to the student enrollment from the region. 

3. Building and grounds of the examinlltion centre must be clean and in good condition. 

4. The examination centre must have an examination hall with adequate seating capacity and basic amenities. 

5. Fire extinguishers must be in working order, locations well marked and easily accessible. Emergency exits must be 
clearly .identified and clear of obstructions. 

6. The examination centre must provide adequate lighting, ventilation and comfortable seating. Safety and security of the 
examination centre must be ensured. 

7. Restrooms must be located in the same building as the exarriination centre, and restrooms must be clean, supplied with 
necessary items, and in working order. 

8. Provision of drinking water inust be made for learners. 

9, Adequate parking must be avajlable near the examination centre. 

10. Facilities for Persons with Disabilities should be available. 

Annexure rv 
C_ourses Or Study Centres o~ Off Cafupuses and Terri~orial Jurisdiction of Ufiive_rsities 

a) A Central or State Government University can conduct courses through its own departments, its constituent colleges 
or through its affiliated Colleges. 

b) A university established or incorporated by or under a State Act shall operate only within the territorial jurisdiction 
allotted to it under itS Act and in no case beyond the territory of the state of its location. 

c) The private universities and deemed universities cannot affiliated any college or institution for conducting courses 
leading to award of its diplomas, degrees or other qualifications. 

d) No university, whether central, state, private or deemed, can offer its programmes through franchising arrangement 
with private coaching institutions even fat the purpose of conducting courses through distance mode. 

e) All universities shall award only such degrees as are specified by the University Grants Commission and published in 
the Official Gazette: 

f) The University shall conduct their first degree and Master's degree programmes in accordance with the fegulations 
notified by the Commission in this regard. 
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Regulating provisions 

(A) University Grants Commission Regulations on Private Universities 

A Private university established Under a State Act shall be a Unitary University. A private university may be perrnittCd to open 
off campus centres, off shore ·campuses and study centres after five years of its comi11g into existence subject to the fulfilment 
of conditions as laid down under University Grants Commission (Establishment of & Maintenance of Standards in Private 
Universities) Regulations, 2003. As of now, the University Grants Commission has not granted permission to any Private 

University to establish off-campus or study centre. , 

(B) University Grants Commission Regulations on Deemed Universities 

A Deemed University shall operate only within its Headquarters or from those off campuses or off-shore campuses which are 

approved by the Government oflndia through notification published in the Official Gazette. 

In case of distance education programmes, no institution deemed to be university, so declared by the Government of India 

after 26th May, 20 IO [ date of publication of University Grants Commission (Institutions Deemed to be Universities) 

Regulations, 201 OJ is allowed to conduct courses in the distance mode. 

The institutions deemed to be universities declared bi;;fore 261h May, .20 l O are not allowed to conduct courses in distance mode 
from any of its off-campu~ centres or off-shore campuses approved after 26th May, 2010: 

Approval for new courses and extension of approval of the courses already run by the Deemed to be Universities under 

distance mode would be granted by the University Grants Commission subject to the fulfilment of conditions as laid down by 

the University Grants Commission. 

The Uni_versity G_rants Commission has not granted approval to any deell?ed to be university to estab~ish study centres. 

Any information or clarification with regard to recognition of Private Universities or Deemed Universities and the courses 

offered by them may be obtained froin JS (CPP-I) University Grants Commission, Bahadurshah Zafar Marg, New Delhi. 

(C) Distance Education program~es of the Central Universities and 

State Government Universities 

The Central or State Government Universities can conduct courses through distance mode in accordance with the provisions of 

their respective Act and after the approval of the University Grants Commission. 

Annexure V 

Competencies of Counselor in a Learner Support Centre 

1. Should be a post graduate from a recognised University. 

2. Familiarity with basic research on the characteristics of Distance learners, their needs and difference from conventional 

face-to-face education. 

3. Application of basic principles ofi~structional design. 

4. Thorough knowledge of subject matter and c'ommon misconceptions related to the course(s). 

5. D:ep understanding of the necessity of leam~r-centered environment in ~nline and blended learning :node. 

6. Ability to design constructivist learning environment. 

7. Practical applications of le1:lrning theories, self-paced instruction, and computer~rpediated communication and learning. 

8. Ability to foster a sense of community among learners. 

9. Adaptability and flexibility with the capabilities and limitation~ of the delivery media. 

I 0. Familiarity with the delivery medium to provide basic troubleshootirig. 

I I. Ability to multitask. 

12. Time management ( e.g. respond to ]earners in timely manner, extensive and advance preparation and planning). 

13. Professional characteristics (e.g. motivated to teach, self-confident, articulate, good writer). 



58 THE GAZETTE OF fNDIA : EXTRAORDINARY [PART Ill-SEC. 4] 

Annexure VI 

ACADEMIC AND INFRASTRUCTURAL REQUIREMENTS 

I. Open Universities or Single Mode Higher Educational Institutions 

The following positions are on full time and dedicated basis, excluding the designated positions in the Open Universities as per 
their respective Act(s): -

A. Staffing Norms at Headtjuarters: 

1. Head for each school at the Professor !eve!. 

2. Academic staff strength per discipline or specialisation or programme under a school. 

Minimum three faculty members are required as per the following: 

Associate Professor: 

Assistant Professor: 2 

3. Administrative staff strength at Headquarters or Main Campus (up to 10,000 students): 

Deputy Registrar: 

Assistatit Registrar: 

Section Officer: 

Assistants: 

Computer Operator: 

Multi Tasking Staff. 

3 

2 

2 

In case of the enrolment higher than I 0000, Open University may increase the number of positions appropriately. 

Teacher: Nan Teaching Staff (HTS) ratio - !: 2 shall be maintained. 

B. Physical Infrastructure: 

Minimum requirement will be as per University Grants Commission (Fitness of Open Universities for Grants) Rules, 
l 988 and as amended from time to tlme, except for the existing Open Universities for the purpose of these regulations. 

fl. Centre. for Pistance Education (CDE)/Dual Mode Higher Educational [nstitutions 

A. Staffing Norms at Headquarters: 

I. Director: (permanent, full time Professcir) preferably having professional experience in distance education) 

2. Academic staff strengt:h : 

At least two faculty member (full time-dedicated for Open and Distance Leaming (ODL) courses) per discipline 
or specialisation or programme at Associate and Assistant Professor level. 

3. Administrative staff strength at Headquarters or Main Campus (upto 5,000 students): 

Deputy Registrar: 

Assistant Registrar: 

Section Officer: 

Assistants: 

Computer operators 

·Class IV: 

2 

2 

2 

In case of the enrolment higher than 5000, Centre for Distance Education or University may increase the number 
cif positions appropriately. · · 
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Teacher: Non-Teaching Staff (NTS) ratio -l: 2 sha\! be maintained 

B. Physical Infrastructure 

Total Bi.iilt~up area for Open and Di.Stance Learning activity: Minimum 15000 sq. ft. (carpet area): 

SI.No. Built-up Area Type Percentage(%) Built-up Area 

(Carpet Area, in sq ft) 

I Academic 50% 7500 

2 Administrative 10% 1500 

3 Academic support such as 30% 4500 

Library, Reading room, Computer 
Centre, Informational and 
Communication technology Labs, 
Video. and Audio Labs etc. 

4 Amenities or other support JO% 1500 

facilities 
Total 15000 

Note: Buil( up area for toilets shall be :'eparate .. 
Annexure VII 

QUALITY ASSURANCE GUIDELINES OR LEARNING MATERIAL IN MULTIPLE MEDIA, HUMAN 

. RESOURCE, CURRICULUM AND PEDAGOGY 

1. Learning Material (Print Media) 

Leaming Material through print-media is termed as Self Leamirig Material, being developed with the approach of self-

explanatory, self-contained, self-directed, self-motivating and self-evaluating. The following is an indicative list of quality 

standards for print material: 

(a) 

(b) 

(c) 

(d) 

(e) 

(f) 
(g) 

(h) 

(i) 
U) 
(k) 

The Self Leaming Material shall be designed with the approach of two-way communication between the learner 

and content. 

The Self Learning Material shall involve the l~amer actively through various experience-based activities and 

assignments. · · · 

The !earner shouid get clear information about the structure of the programme and course. 

There shall be detail !earning map in Self Leaming Material for the learner so that he or she will be self-directed 

for completion of his- or her studies. · 

The content of Self Leaming Material shaH be developed With dialogue and personal system of writing method 

which will crf:~te the nature of interactivit): in Self Leaming Material. 

The Self Leaming Material shall encourage learner to apply new knowledge ~d skills. 

There shall be clear definition of learning objectives and outcomes. 

The content shall be divided into small sections (blocks) ~!'Id sub-sections (units & sub-units) for effective ]eamlng. 

There shall be an assignment on each learning objective for self-assessment 

The learner shall be directed through problem solving activities as applicable to nature of the course. 

The Self Learning Material shall be developed Ln defined formats with following features : 

(i) Consistent layout and (ormat. 

(ii) Inclusion of overview of content. 

(iii) A unit structure at the beginning of the unit. 
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(iv) 
(v) 
(vi) 
(vii) 
(viii) 
(ix) 
(x) 
(xi) 
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plenty of examples. 
Referenc'e to prior learning. 

Inclusion of national or international caselets and case studies. 
Content in segments synchronised with learning objectives and outcome. 
Explanation of icons used in colltent. 
Appropriate sequence of material. 

Explanation on technical, new, difficult terms or word in a glossary section. 
Inclusion of adequate suggested reading (both print and online). 

2. Audio-Video Material: Quality Standards 

( a) There shal! be adequate consideration of learners' prior knowledge-, skills and attitudes. 

(b) Level and style of language shall be appropriate. 

[PART ![]~SEC. 4] 

( C) There shall be clear information On types of supp011 material and study activities to be used by the learner. 

(d) It shall be clear and un~mbiguous, also preferably free. from pedagogic jargon. 

( e) The aim, objective and t.arget audience for the Audio Video material shal! be clearly defined. 

(f) It shall be capable of being evaluated to conform to _the leamin~ outc?mes, 

(g) There shall be clear guide:!ines with regard to the use of the Audio or Visual material vis-a-vis other content of 
the course. 

(b) AV Material shall be developed in forms and formats that will be easily ·accessible by the learners. 

(i) There shall be separate Audio Video manual for giving the guidelines of using the Audio Video material in 
study. 

U) Audio Video Material shall provide continuity ~nd coherence within and between audio-based study sessions. 

(k) There shall be synchronisation of Sound and Image in Audio Vid~o material. 

(I) There shall be appropriate graphics and animations relevant to the course content. 

(m) There shall be appropriate 'visual texture' and rate of.change of image to keep the learner involved. 
3. Online Material: Quality Standards 

(a) The course shall be organised into units and lessons. 

(b) There shall be description of unit overview along with objectives, activities, assignments and resources that 
frame the unit. 

(c) Availability ofa program map a~d correlation matrix among the courses in the programme. 
(d) There shall be description of credit value of each .module or unit in the course .. 

(e) There shall be clear guidelines on academ_jc integrity and netiquette (internet etiquette) expectations regarding 
lesson activities, discussions and plagiarism. 

(f) There shall be lesson overview, content and activities, assignments to provide the learning opportunities for 
learner to master the content. 

(g) The course sball be designed to teach concepts and skills that the learner wi!l retain throughout the study. 
(h) There shall be multiple learning paths for engaging the learner in active !earning 

(i) The content shall provide opportunities for learners to engage in high-order thinking, critical-reasoning activities 
and thinking in increasing by complex ways. 

(i) There shall be appropriate readability levels, written language assignments and mathematical requirements. 
(k) The content shall prOvide for periodical feedback about the learning process. 
(I) The course shall be easy to navigate. 

(m) There shall be declaration of textbooks, courseware, and online resources necessary to refer additionally to 
complete the course 

(n) The content shaU be accessible on various devices. 

(o) The online material shall satisfy the needs of learners with disabilities 

~ .. " . .., 
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4. Computer-based material: Qm11ity Standards 
(a) The Computer-based material shall provide an environment for practise, at the learner's own pace and in his own 

time. 
(b) 

( c) 

( d) 
(e) 

(f) 
(g) 

(h) 

(i) 
G) 
(k) 

(I) 
(m) 

(n) 

(o) 

The Computer-based material shall provide an enviro'nment for.self-assessment. 
It shall allow ]earners to develop analysis and decision-making skills, to discover principles and concepts for 
themselves. 

The course shall be organised into units and lessons. 

There shall be description of unit overview along with objectives, activities, assignments and resources that 
frame the unit 

Availability of a program map and correlation matrix amoOg the courses in the programme. 
There shall be description of credit value of each module or unit in the course. 

There shall be lesson's overview, content and activities, assignments to provide the learning opportunities for 
learner to master the content. · · 

The course sha!] ~e designed to teach concep~s and skills that the learner yvill fetain throughout the stµdy. 
There shall be multiple learning paths for engaging the learner in active ]earning. 
The content shall provide opportunities for learners to engage in high-order thinking, critical-reasoning activities 
and thinking in increasing by complex ways. 
There shall appropriate readability levels, written language assignments and mathematical requirements. 

· The course shall be easy to-navigate. 
There shall be declaration of textbooks, courseware, and online resources necessary to refer additionally to 
complete and master the course. 
The Compute-based material sha[I satisfy the needs of learners with disabilities. 

5. Curriculum and Pedago~: Quality Standards 
(a) The curriculum objectives shall be consistent with the mission of the HEI. 
(b) There shall be involvement of alt the stakeholders in the process of framing t~e curriculum objective. 
(c) The curriculum Shall be designed by adopting University Grants Commission Model Curriculum and 

incorporating local or regional needs. 
(d). There shall be rationale for the appropriateness of the curriculum to the stage of learning. 
(e) There shall be linkages of the c1,1rriculuITl to. previous and su.bsequent stages of learning. 
(f) There shall be such learning experiences which allow a diversity of methods (like learning from practice, 

opportunities for distributed and concentrated practice, learning with peers, learning in formal situations inside 
and outside the department, personal study, specific teacher inputs etc). 

(g) The structure of curriculum shall be defined. 
(h) There shall be a complete strategy on teaching and learning methods. 
(i) There shall be a decision made on types of media content used. 
(i) There shall be a co~prehensive deyision on asseSsment & evaluation techniques. 
(k) The content shall be reliable and justify the learning outcome(s). 
(I) There shall-be clear definition of intended outcomes of ]earning, b"enchmarked to identifiable _stages of learning. 
(m) There shall be the use of reference points and expertise from outside the Higher Educational Institution, if 

required, in programme design and in the processes ofp_rogramme development and approval. 
(n) There shall be relevance of curriculum to national competency requirement. 
( o) There shall be description of credit value of each module or unit in the· course. 
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T::ible I: Norms for offering programmes through Distance mode based on credit system 

Duration of the Credits Level of the Programme 

programme 

3 years 96-100 Bachelor's Degree (Genera!) 

2 years 64-72 Maste1·'s Degree (General) 

Table 2: Norms for delivery of courses through distance mode 

No. of Pr:ictica.l No. of Size of SLMs Study input Credit Value 

Assignments Sessions 
Counseling Range 

Sessions 

Theory (10°/o (in terms of units, 
to be divided into 

of total study blocks) 
hQurs) 

1 60 hours 6 hours 6-8 units 60 hours 

2 120 hours 12 hours 14-16 units 120 hours 

3 180 hours 1 8 hours 20-24 units 180 hours 

4 240 hours 24 hours 30-34 units 240 hours 

Table 3: Norms of Credit Structure for Self Learning·Material Developinent Non-Print FOrm 

No. of counseling sessions (theory) 

Syn 
Chat 

5% 

3 hrs 

6hrs 

9 hrs 

* Syn : Synchronous 

** Asyn : Asynchronous 

~. f2f: face-to-face 

AsynH Syn* 

Discussion (f2f)# 

Forum (optQ 

(comp) 10% 

2-10 topics 6 hrs 
per course as 

per the subject 

-do- 12 hrs 

-do- 18 hrs 

-do- 24 hrs 

Size 
of e-content 

· (in terms of 
Study input 

units) 

6-8 units 60 hours 

. 

14-16units 120 hours 

20-24 units 180 hours 

30-34 units 240 hours 

of the course 

2 Credits 

4 credits 

6 credits 

8 credits 

Credit value of the 
course 

2 credits 

4 ·credits 

6 credits 

8 credits 
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Annexure VIII 

Guidelines on Prep::irstion of SelfhLearnin!l Material 

Overview 

Self Leaming Material is developed with the approach of self-explanatory, self-contained, self-directed, self-

motivating and self-evaluating. The major chal!enge for the Open and Distance Leaming system is near absence of the teacher. 

Therefore, it is very essential to pre-plan each of the activities. The learning material plays a vital role in this system and it 

includes Self-Learning Material in print and electronic form. A key challenge of Learning Material is ensuring that its writing 

is to be in a way that is engaging and which actively involves the learners. Another challenge of learning material is rapidly 

changing technology and deploying traditional teaching-learning methods through these technologies. Therefore, it is 

necessary to have the proper pl~ning prior to development of the learning material. During the planned period, the following 

points should be considered very carefully:-

• backgrounds of learner and learning needs; 

• learning experiences; and 

• support and preparatio.n in adapting to flexible learning. 

2. Leaming ma~eria\s place much more emphasis on the processes of learning. Following aie the major ingredients to be 

considered while developing the learning material by authors (in case of print material) and instructional designers (in case of 

e-!earning material):-

(a) learning objectives 

(b) assessment of prior knowledge 

(c) learning activhies 

(d) feedback of learning activities 

(e) examples and illustrations 

(f) self-assessment tests 

(g) sun:1.maries and key points 

(h) study tips 

3. The learning material shouid be developed with the constructivist approach and that should lay emphasis on real-

world tasks, learner's choice of tasks or situations, case studies1 collaboratjv~ learning tasks, opportunities for observing 

others, self-evaluation. The Higher Educational Institution may also adopt or procure the Leaming Materials from expert 

aienCies cir consultant if it saves the time and cost without compromising on the quality. 

'Planning for development of learning material 

4. Due to the near absence of the teachers in the Open and Distance Leaming mode, the learner has the opportunity to 

take the decision(s) at any point during the learning path. This 111ay create di&agreernent between learner's perception and the 

objective of the learning material.. Therefore, it is required to consider the following key points during planning for the 

development of learning material. 

(a) Learner Profile : It is required to consider literacy level (including level of language proficiency), age group, 

information communication technology skills, aim of study, personal background and home situation, prior 

knowledge, prior ski'lls, learning situations, etc. · · · 

(b) Background: In Open and Distance Leaming system, learner studies at his pace and not like'face-to-face mode. 

Most of the learners are working professionals and they get time to study at their homes. If we add certain 

references which they cannot access at home, then it will create an obstacle in their !earning. Therefore, it is 

necessary to consider the accessibiJit; of course resources and references at the place of learnini. 

(c) Learning Objectives and Outcome : It is required to define the learning objectives and outcomes prior to 

initiating the process for the learning material development. The \earning objectives can be pf terminal, 

intermediate or enabling nature. These learning objectives can be set at course, unit, or module level. 

Group of Learning Material 

5. Consideiring the principles of Open and Distance _Leaming mode of educatiori, the programmes shall be accompanied 

with learning material or resources which shall comprise of self-learning material or e-learning material, e-books, practical 



64 THE GAZETTE OF INDIA: EXTRAORDINARY [PART lll-SEC. 4] 

book, student's handbook, question bank, ;;issignment book, Audio Video material, programme guide, project manual, etc. 
St:mdards of Self Learning Material (SLM) in Print Form 

(i) The Self Learning Material shall be developed as per the defined credit structure of the programme. 
(ii) The Self Learning Material shall involve the learner actively through various expeflence~based activities and assigmnents. 
(ii'i) The learner shall get the clear infonnation about the structure of the programme and the course. 
(iv) There shall be a detailed learning map in the Self Learning Material for the learner so that she or he will be self~ directed for completion -of their studies. 
(v) The content of the Self Learning Material shall be developed with dialogue and personal sys.tern of writing method which will create a nature of interactivity in the Self Leaming Material. 
(vi) The Self Leaming Material shall encourage the learner to apply new knowledge and skills, 
(vii) There shall be clear definition of learning objectives and outcomes. 
(viif) The content shall be divided into small sections (blocks) and sub-sections (units & sub-units) for effective learning. 
(ix) Activities shall be included in each unit of the Self Learning Material. 

· (x) There shall be assig"nments on each learning obj"ective for self-asse~sment. 
(xi) The learner shall be directed through problem solving activities as applicable to the nature of the co'Jrse. 

Standards of Self Learning Material (SLM) in Non-print Form 
6. The learners' perspective is an important aspect of quality assurance for e.:Jeaming. High-quality e-]earning content shoil]d be designed by skilled content and instructional design professionals. Good instructional design will reflect best practices and research on teaching and learning. The key principles of designing e-leaming content are: (I) consistent layout and design; (2) clear organisation and presentation of information; (3) consistent and easy-to-use navigation; and (4) aesthetically pleasing design and graphics. Thus, the standards of Self Learnin"g Mat~ria! in non-print form as under:-

(i) 
(ii) 

(iii) 

(iv) 
(v) 
(vi) 

(vii) 

(viii) 

(ix) 
(x) 

(xi) 

(xii) 
(xiii) 
(xiv) 

(xv) 
(xvi) 

The e-leaming m3.terial shall be designed as per the credit structure of the online programme. 
Th~ course shall be organised into units and lessons. 
There shall be description of unit overview along with objectives, activities, assignments and resources that frame the unit. · 
Availability of a programme map and correlation matrix among the courses in the programme. 
There shall be descr.iption of credit_ value of each module or unit in the course. 
There shall be clear guidelines on academic integrity and netiquette (internet etiquette) expectations regarding lesson activities, discussions and p-!agiarism. 
There, shall be lesson overview, content and activities, assignments to provide the learning opportunities for learner to master the content. 
The 9ourse shall be designed to teach concepts and skills that the learner will retain throughout the study. 
There shal! be multiple learning paths for engaging the !earner in active learning. 
The content shalJ provide opportunities for learners to engage in high-order thinking, critical-reasoning activities and. thinking in increasing b)'. complex ways. 
There shail be appropriate readability levels, written language assignments and mathematical requirements. 
The content shall provide for periodiCal feedback about the learner process. 
The course shall be easy to navigate. 
There shall be declaration of textbooks, courseware, and online resources necessary to refer additionally to complete and master the course 
The content shall be accessible on various devices. 
Thee-Learning Material shall satisfy the needs of I.earners with disabilities. 
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Guidelines on Programme Prniect Reoort (PPR) 

Overview 

A Program-me Project Report (PPR) of a Higher Educatiorial Institution is a document prepared tci introduce a new 

piugramme, which includes details of· (a) programme objective·s and outcomes; (b) nature of target group of \earners; (c) 

appropria_teness of the programme with quality .issurance for acquiring specific skills; (d) programme content designing and 

developing; (e) cost estirriates for development of the programme; and (f) admission, delivery and evaluation nonns. The 

Programme Project Report is a self~disclosure by the Institution about launching the programme in the Open and Distance 

Leaming mode. The illstitution has to define specific aims and objectives for each of the academic programmes which will 

give the direction to launch a programme and will allow to focus on results. At the end, these aims and objectives will help to 

demonstrate what has been achieved. The prog[amme shall be planned with clear deliverables and knowledge experiences to 

be gained. 

Need to Prepare Programme Project Report (PPR) 

2. A Programme· Project Report is required to be prepared before introducing any new prograrpme duly appro'ved by' its 

highest academic authority. The main contents of the Programme Project Report are as ~o\low:-

(a) Programme's mission & objectives : The Higher Educational Institution (HEJ) shall define the mission 

statement and objectives for the programme to be_ launched, which shall reflect the strateg_ic direciion and the 

academic goals of the Higher Educational Institution. Those shall be aligned with industrial or learners' demand, 

and shall be defined in such a manner that they are appropriate to be achieved. 

(b) Relevance of th~ program wjth HEI's Mi~sion and Goals : The Higher Educational In.stitution shall plan for 

such a programme to be Offered through the Open arld Distance Learning mode that is relevant to the Higher 

Educational Institution's mission and goals. Therefore, it is very much important that the programme to be 

offered through Open and Distance Leaming should be aligned with J-{igher Educational Institution's missiori 

and goal and will prove as major contributing factor in its achievement. 

(c) Nature of prospective target group of learners: The Higher Educational Institution shall identify the target 

group of learner~. It is required to understand their learning needs and on its basis the curriculum should be 

aimed. The Higher Educational Institution should also consider diverse class of learners including a class having 

oflow !eve! of disposable income, rural dwellers, women, unskilled men, minorities etc. 

(d) Appropriateness of programme to be conducted in OJ)en and Distance Learning mode to acquire specific 

skills and competence : The Higher Educational Institution shall clearly identify the learning outcomes for the 

programme which shall cover the specific skills and competence to be acquired by the learner. The programme 

should be aimed appropriately to those learning outcomes. The learning outcomes shall include the development 

of knowledge and understanding appfopriate to the area of study ·and these Should also reflect academic, 

professional and ocCupational standards of that field. The learning outcomes should incorporate generic 

transferable skills and competencies. 
(e) Instructional Design : Instructional Design includes Curriculum design, detailed syllabi, duration of the 

programme, faculty and support staff requirement, instructional delivery mec.haniSrns, identification of media :... 

print. audio or video, ·online, computer aided, and student support service systems. The Higher Educational 

Institution shall define the instructional design for each of the academic programmes to be offered thr~ugh the 

Open. and Distance Learning moqe and shall map the credit h!:mrs for each course or modµle of the programrp,e. 

(f) Procedure for admissions, curriculum transaction and evaluation : The Higher Educational Institution shall 

define the admission policy for the programIT!e with minimum eligibility and fee structure. The information 

related to financial assistance, if any, should be included in the policy. The Higher Educational Institution shall 

notify the policy of programme delivery alongwith the details of methods and web-based tools to be adopted. 

The Higher Educational Institution shall notify the activity planner including·a11 the academic activities to be 

carried out by the Higher Educatioqal fnstitution during the academic session. Further, the Higher Edllcational 

Institution shall also notify policy for evaluation of learner progress along with methods and tools. 

(g) Requirement of the laboratory support and Library Resources: There may be programmes having practical 

compcinent in syllabus. The Higher Educational Institution shall give clear guidelines about the laboratory 

support to the learners to perform the .practicals prescribed in the programme. There shall be provision of a 

pradicals book for the learners. In case of on[ine learning, the practical should be conducted and performed by 

applying virtual reality methods. 

."-',·--~- -u 
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(h) Cost estimate of the programme and the provisions:·The cost estimate sh.ould indicate the amount assigned 
for programme development, delivery and maintenance. 

(i) Quality- assurance mechanism and expec;ted programme outcomes : The Higher Education_al Institution shall 
define the review mechanism for prqgramme and continuously enhance the standards of curriculum, 
instructional design relevant to professional requirements of the area of study. There should be course 
benchmark statements. The Higher Educational Institution shall also devise the mechanism for monitoring 
effectiveness of the programme. 

AnnexureX 

Learner Support Centre 

1. General: Open and Distance Leaming (ODL) mode of Education consists of three levels of functioning which are 
located at the Head-Quarters (HQ) of the Higher Educational Institutions, Regional Centres and Study Centres (SCs) or 
Learner Support Centres (LSCs) established within the territorial jurisdiction of the Higher Educational Institution as defined 
in the following Part. Planning, Designing and Preparation of Self Learning Material (SLM) for a learner who does not have 
any regujar access to teachers is .qui.te different than a. Text Bo<?k meant for classroom tea~hing, overall management 0f the 
processes of Admissions, Evaluation, and Declaration of Results etc. are the main responsibilities of the Head~Quarters bf the 
Higher Educational· Institution and are discharged from the main campus. Under the direct management and control of the 
Higher Educational Institution, Regional Centres which are the second level of functioning, perform a dynamic operational 
link between the Head~Quarter and the Study Centres (SCs) or Learner Support Centres (LSCs) which are the third level of 
Open and Distance Learning system and are important main contact points for access by the learners, responsive and 
facilitating information centres, arranging contact sessions and other operations like processing of assignments etc. The Study 
Centres (SCs) or Learner Support Centres (LSCs) will also be established and managed directly by the Higher Educational 
Institution and not through any franchise or outsourced arrangement. 

2. Definition and Establishment of Learner Su"pport Centre or Study Centre 
'Study Centre (SC) or Leamer Support Centre (LSC)' means a Centre established, maintained or recognised by the Higher 
Education Institution for adVising, counseling, vocational guidance, hands on experience, library services and providing 
illterface between the teachers and the learners, rendering academic and any other related services and assistance; like field 
experience, laboratory for experimental work, Information. Communication Technology facilities for operations and interaction 
with the ]earners etc. for the benefit of the learners: 

Provided that a Higher Educational Institution offering.programmes in Open and Distance· Leaming mode shall, 
within six months from the date of notification of these Regulations, ensure that at\ Study Centre or Leamer Support Centre 
are established only in a College or Institute affiliated to a recognised university (other than a Private University) or a 
Government rec,ognized Higher Educatipflal Institution offering con'ventional mode programmes. of equivalent ]eve! in the 
same broad areas under the relevant faculty such as faculty of sciences or social science or humanities or commerce or 
management etc. and having all the necessary infrastructure and availability of appropriate number of qualified faculty not 
below the rank of qualified Assistant Pi-ofessors of .recognised Colleges. or Instfrutes offering a similar programme for 
engaging theory contact ·sessions "and supervising practical sessions in laboratory or field; · 

Provided that a Highei Educational 1nstitution may establish a Special Leamer Support Centre for imparting 
instruction to persons referred to in the Persons with Disabilities (Equal Opportunities,· Protection of Rights and Full 
Participation) Act, 1995, the National.Trust for Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation and 
Multiple Disability Act, 1999 including the employees of Defence or Security Forces and jail inmates interested to study 
through the Open and Distance Leaming mode. However, in case of programmes like those being developed by the 
Government for Skill Development or Lifelong Leaming, the Study Centre or Learner Support Centre could be opened in 
Government i~stitutions having capabilities for learner support services in the respective areas. -

Any Study Centre or Learner "Support Centre shall be established by the Higher Educational Institution after processing 
through the appropriate statutory bodies of the Higher Educational Institution. While processing such approvals it is mandatory 
to provide evidence of the preparedness for establishing Study Centres/Learner Support Centres, providing learner support 
services, availability of the academic, other staff and qualified academic counsellors. 

The Higher Educational Institution shall have a Standard Operating Procedure fo'r the smooth functioning of the Study Centre 
or Leamer Support Centre which witl . include all aspects of functions of the Study Cen.tre or Leamer Support Centre, 
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monitoring mechanism of different services provided by the Centre, and it shall be mandatory for the Study CentTe or Learner 

Support Centre to maintain the learner data related to conduct of counselling sessions, evaluation of assignments and effective 

and online grievance redressal system, which should be monitored at the ]eve! of regional ceDtTe and Head-Quarters. 

List of the Study Centre or Learner Suppo1i Centre as approved .by the respective Higher Educatio[lal Institution shall be 

submitted to the University Grants Commission at least 60 days in advance before operationallsing the Study Centres or 

Learner, Support Centres. The list of Study Centres or Learner Support Centres with details such as: Name with address of the 

institution where the centre is located, name of the coordinator with contact details, working hours and schedules for 

counselling sessions, infrastructure and other facilities available in the Study Centre or Learner Support Centre shall be 

displayed on the web portal of the Open and Distance Leaming institution and the same information shall be made available in 

the printed prospectus for the information of the karners and other stakeholders. 

In addition, a Higher Educational Institution should submit an undertaking to the Commission effect that the academic and 

instructional facilities at its Study Centres or Learner Support Centres meet. a!! the conditions of these regulations and 

guidelines issued from time to time, and are commensurate with the number of a'cademic programmes and learners' strength 

thereto:- , 

Provided that the.Higher Educational Institlltion·shall not carry out any of its activities related to the Open and 

Distance Learning mode at places other than Study Centr~s or Learner Support Centres·under a different name such 

as Information Centre1 Facilitation Centre, Nodal Centre, Knowledge Partller, Partner Institution, Multimedia Centres 

and similar snch names:-

Provided further that, no Study Centre or Learner Support Centre shall be established beyond the jurisdiction of 

the Higher Educational Institution or under any franchisee or outsourcing agreement, as described in these regulations •. 

3. Territorial Jurisdiction for Establishment of Study Centres or Learner Support Centres· · 

Territorial jurisdiction of the Higher Ed~cational Institution for Open and Distance Learning mode programmes shall be as 

prescribed in the respective Acts of the Higher Educational Institution, subject to the following conditions: · 

3.1 Higher Educational _Institution other than Private and Deemed to be University: Not beyond the respective State in 

case of Universities set up under any State Act. For Universities set up under a Central Act the jurisdiction shall be as per the 

provisions of the Act. 
· 

3.2. Deemed to be a University: The jurisdiction shall be as per extant provisions of the Deemed to be a University 

regulations and also notified by the University Grants Commission from time to time . 

..- 3.3. Private University: A Private University established under a State Act shall be unitary in nature and will be eligible to run 

Open and Distance Learning ProgramrTies, which have been condUcted by the university in coilventiona\ mode for a minimum 

period of five years. The Leamer Support Centres or Study Centres shall be set up, within the State, with the prior approval of 

the University Grants Commission and as per University Grants Commission (Establishment and Maintenance of Standards in 

Private Universities) Regulations, 2003. In the absenc"e of University Grants Commission approved Leamer Support Centre or 

Study Centre, tl_)e University shall offer distance education programmes at its main campus only. 

4. Admission and Programme Fees 
Admission of learners to a Higher Educational Institution for a programme in Open and Distance-Leaming mode shall 

be offered in a transparent manner with Self Leaming Material designed and developed directly by the Higher Educational 

InstiMion wh!Ch shall be solely responsible for all activities relating to admission~ or registration or evaluation processes, duly 

approved by the respective statutory bodies of the Higher EduCationa\ Institutions. In no case these activities shall be 

outsourced. However, quality Self Learning Material developed by any other Higher Educational Institutions recognized by 

the University Grants Commission to run Open and Distance Leaming programmes could be used under a mutual agreement 

after seeking approval of the University Grants Commissio~; 

Provided that a Study Centre or Learner Support Centre shall not admit a learner to any programme in Open and 

Dist:3.nce Learning mode for or on behalf of any other Higher Educational Institution. 

Eve,y Higher Edllcation"ai Institution shall publicise a prospectus on the web portal of the Higher Educational Institutions, 

before· the expiry of sixty days prior to the date of comme~cement of admission to any of its programmes in the Open and 
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Distance learning mode. Such a prospectus shall contain the fol!oniing information for learners seeking admissio'n to any 
programme of the institution and for the general public:-

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

each component of the fee and any other ch8.rges or deposits payable by the learners admitted tc such Higher 
Educational Institutions for pursuing a programme in Open and Distance Leaming mode, and clear terms and 
conditions of such payments to be charged by the Institute; 

the percentage of tuition fee and other charges refundable to a !earner admitted in such Higher Educational 
Institutions in case such a !earner withdraws from the institution before joining or after full completion of course 
or programme of study and the time within, and the manner in, which such refund shall be made to the ]earner; 

the number of seats approved in respect of each course or programme of Open and Distance Leaming mode; 

Eligibility conditions for admission including educational qualifications specified by the relevant statutory 
authority or body, or by the institution, where no such qualifying standards have been specified by any statutory 
authority; · · 

the process of admission and selection of eligible learners applying for such admission, including all relevant 
information in regard to the details of test or examination, if any, for selecting such candidates for admission to 
each course or programme of study and the amount of fee to be paid for the admission test; 

details of the academic faculty at the Headquarters or Regional Centres or Study Centre or Learner Support 
Centre, including therein ·the educational qua!ificatiolis and experience -in teaching or conduction Of Open ind 
Distance Learning programmes and also indicating therein whether such a faculty member is on regular basis or 
visiting or contract basis; 

the minimum pay and other emoluments payable for each category of faculty and Officers of the Institute; 

physical and academic infrastructure and other facilities, including that of each of the Study Centre or Learner 
Support Centre and in p3.rticular the laboratory, library and Information and Communication Technology 
facilities to be provided to learners on being admitted to the institution; and 

broad outline of the syllabus specified by the appropriate statutory body or by institution, as the case may be, for 
every course or programi:ne ~f study, 

5. No.rms for Empanelment of Academic Counseilors and Counselling Sessions 
5.1. Eligibility conditions for appointment of academic counselors: No academic: staff in the Study Centre or Learner 
Support Centre shall be appointed· who does not fulfill the minimum qualifications as laid down in the· University. Grants 
Commission (Minimum Qualifications for Appointment of Teachers and other Academic Staff in the Universities and Colleges 
and Measures foi the Maintenance of Standards in Higher Education) Regulation, 2010 as modified from time to time. In 
addition, such academic staff should have familiiirity with the characteristics of Open and Distance Leaming mode learners 
and their needs, difference between Open and Distance Leaming and conventional face - to M face education, awareness about 
instructional design, familiarity with the learner centered approach in blended mode of !earning, ability to use different 
delivery media inc_Juding on line and compute:r mediated communic3:tion. and Information and Com!1Junication Technology· 
enabled learning. · 
5.2. Norms for Contact Programmes: Credit Based System has been followed by Open and Distance Learning single 
mode Higher Educ~tional Institutions during the last more than two decades and it· has got standardised for programme 
delivery especially by the Open Universities. Such credits depend on the total number of hours that a learner is required to 
cover for all activities like participation in Contact Programmes, Working on Assignments, Library Consultation etc., in 
comPleting a Course. In this direction, University Grants Commission has recently issued guidelines for introduction·ofChoice 
Based Credit System (CBCS) which has been made mandatory for all Higher Educational Institutions delivering education 
through cOnventiona! n:iode. Accordingly, for Post Graduate programmes .in Open and Distance Learning mode, 16 credits per 
semester are assigned for a total of four semesters. In Open and Distance Learning mode Programme delivery, the component 
of contact with teachers is comparatively much lower than the conventional or face to face mode which is complemented by 
selfMleaming on the part of the learner. Therefore, one credit in regular or face to face mode accounts for 15 teaching hours, 
whereas, in Open and Distance Leaming mode it is 30 study hours of study including face to face contact component. 
Comparative credits assigned per semester in Choice Based Credit System for conventional mode and Open and Distance 
Leaming mode for undergraduate pro~rammes is given below in Ta:ble 1. -
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Table I. Comparative Credits in Conver1tional and Open and Distance Learning Modes 

Total VJ V IV Ill II I Semester 

144 25 26 26 25 22 

I 
20 Credits Conventiorial mode 

96 16 16 16 16 16 16 Credjts in Open and Distance Learniog 

It will be desirable to ensure uniformity in distribution of units between the two systems as far as possible. 

Thus, taking into account the number of hours indicated in Choice Based Credit System for conventional mode and the 

percentage of hours required for face-to-face Contact Programmes for learners Ln Open and Distance Learning mode, the 

following table is provided for norms for counseling sessions in theory and practical courses with Open and Distance Learning· 

.credit value for Open and pistance Leaming mode programm~ delivery. 

Table 2: Contact Theory and Practical Sessions 

Fo~r Cours~s with a total of 16 Credits per semester 

Nurpber of 10-12 cre:dits for theory and 6-4 C_redits for practical coun~e!ing for theory. only 

Assjgnments 
courses Courses: 

contact sessions-practical** Contact 
theory* 

sessions- Four coprses of 4 credits each 

Follr-per semester 60 hours of guided experiments 40-48 hours 16 hours per course 

with support of internal 
supe~isor per 2 credits 

Note: 

*Contact session up to the extent of t\venty percent could be arranged by providing Massive Open Online Courses and other 

online progr~me delivery systems. 

** Practical sessions to the extentoftwenty percent could be provided through virtual lab mode 

Comparative value of credits mentioned in the University Grants Commission Guidelines for Choice Based Credit System in 

conventional mode and that in practice in Open 3Ild Distance Learning mode Institutions, it is observed that for a total of six 

semester undergraduate programme each of nearly 5-6 months duration, 16 credits per semester are uniformly assigned in the 

Open and Distance Learning mode, whereas, in the-University Grants Commission guidelines for convention.al mode on an 

average 24 credits per semeste'r have been assigned. Thus, the ratio of a. credit in Open and Distance Learning mode to that of 

the co~ventional mode is 2:3. In line with the pattern of credits for Under Graduate programmes, for Pos_t Graduate 

programmes in Open and Distance Learning mode, 16 credits per semester are ~signed for a !otal of four sem.esters. Tlie 

foregoing comparative value could be used to facilitate _both vertical and horizontal mobility of learners from Open and 

Distance Learning mode to Conventional mode and vice versa through mutual transfer of credits. 

6. Deployment of manpower and other support at study or Learner Support Centres 

The Study Centres or Leamer Support Centres shall be headed by a Coordinator, not below the rank of an Assistant Professor 

and sh.all be augmented with academic and non-academic staff depending on the number ?f learners assigned for adequate 

support to the !earners .. Capacity of intake per programme should be comn:,ensurate 1Pith the available qualified faculty in 

re!evpnt area, well equip"ped laborato1y, librrpy, on!ine connectivity and Information and Communication Technology 

facilities, and appropriate infrastructure. Normally it would be expected to restrict total intake capacity for Open and 
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Distance Learning programme to the capacity specified for a similar programme being conducted in the conventional mode by 
the Higher Educational Institution where the Study Centres or Learner Support Centres is located but in no case it should 
exceed two times of that, 

(i) Number of qualified counsellors per theo1y course of 4 credits: 2 to 4. 
(ii) Number of qualified supervisors per practical course of 2 credits: 1 or more. 

(iii) Availability of laboratory: The laboratory should be in a recognised Higher Educational,lnstitution running a 
similar course in conventional mode for a period of not less than 3 years. 

(iv) Ideally, total number of !earners admitted at any Study Centres or Learner Support Centres should not exceed 
500 at any time, but for those located in Higher Educational Institutions providing education to more than 1500 
students, the total strength of Open and Distance Leaming mode learners at any time should not exceed 1000, 
subject to fulfilment of other conditions as described under paragraph 2. · 

7. Conduct of End Semester or Te-rm End Examin::ition 
(i) All Examinations for Open and Distance Learning mode programmes shall be conducted within the Institution· 

where the Study Centres or Leamer Support Centres is located under the direct control and responsibility of the 
Open and Distance LemTling mode Institution. Also, all Government Institutions like Kendriya Vidyalaya(s), 
Navodaya Vidya!aya(s), Sainik Schoo!(s) etc. can also be iderytlfied as examination centre(s) undef direct overall 
supervision of Open University or Higher Edu'cational Institution offering education under the Open and Distance 
Learning mode. 

(ii) .All processes of assessment of learners in different coITlponents of Testing and Examination shalt be directly 
handled-by the Open and Distance Learning mode Institution and no part of the assessmeflt shall be outsourced. 

(iii) For ensuring transparency and credibility, full time faculty of the Open and Distance Learning mode Higher 
Educational I.nstitutions or qualifi.ed faculty from University Grants Commission recognised Higher Educational 
Institutions only should be associated to function as invigilators, examination superintendents, as observers etc. 

(iv) The Examination Centre should have adequate seating capacity and amenities i11c!uding adequate lighting, 
ventilation, washrooms and clean drinking water facilities. 

8. Monitoring of functioning of the Learner Support Centres or Study Centres 
Generally, the Open and Distance Leaming mode Higher Educational Institutions have to manage a fairly large and well 
spread system with a variety of learner centric operations for a numher of heterogeneous groups of learners to meet their 
expectation_s and self-lea.ming requirements using multimode programme delivery. To effecfo:ely manage these challenges 
and complex operations for a learner at a distance, a very dynamic interactive communication system bern'een Hc:;adquarters, 
regional centres and study centres has to be established on priority. Thus, it is desirable that an Information and 
Communication Technology network connecting the Head-Quarters, Regional Centres and Study Centre or Learner Support 
Centres should be established at the earliest and used for faster and reliable operations such as:-

i. username and login ID should be generated for every learner so that !earners cJi.n see all relevant ·information as 
their studies progress in an Open and Distance Learning programme and also provide constructive feedback for 
improvement in Open and Distance Leaming programme delivery; 

· ii. headquarters1 Regional Centres and Study Centre or Leamer Support Centres should maintain a web portal 
giving all relevant information about the Open and Distance Learning programmes being a delivered and the 
content of these should be updated at !east on a weekly basis; 

iii. regional centres should collect a holistic·report about all functions assigned to Study Centres or Learner Support 
Centres and all asPects of quality of programme delivery 'periodically especially during the Admissions, 
Examinations, and Counselling Sessions etc., and at least weekly share a consolidated report with the Head 
quarters; 

iv. these reports along with responses by learners should be periodically analysed for the qu.a[ity audit of a 
programme and its delivery besides the quality of performance of the Study Centres or Learner Support Centres; 

v. any remedial action should be jointly ensured by the headquflrters, Regional Centres and Study Centres or 
Learher Support Centres promptly; 

vi. regular visits, at least twice a year by the academic staff of the Higher Educational Institution ·for on the spot 
monitoring and interaction with functionaries of the Regional Centres and Study Centres or Leamer Support 
Centres, the learners and the counselors; and 

vii. f;nsuring access of "Swayam" and other repositories of Massive Open Online Courses by the !earners at Study 
Centres or Learner Support Centres. 
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Closure of Non-performing Study Centre.or Learner Support Centre: 

In case a Study Centre or Learner Support Centre fails to adhere to the prescribed norms or guidelines, the Higher Educational 

Institution.shall initiate action for c!o~ure of the centre by follow\ng due procedures, so that jnterest of learners are taken care 

by some alternative arrangement. 
Annexnre XI 

GRIEVANCE REDRESSAL MECHANISM 

Scope of Grievance Redressal System for Learner 

The Higher Educational Institutions, offering programmes through the Open and Distance Leaming mode, shall have a 

Griev·ance Redressal System and Procedure which shall be published on the portal of Higher Educational Institution and it 

shall be the responsibility of the concerned Higher Educational Institution to update the same as and when required. Each of 

the Higher Educational Institutions shall provide an on!ine facility for submitting grievances and track their status. The Higher 

Educational Institution shat! also be responsible for monitoring, assessing and reviewir.ig the· effectiveness of its Grievance 

Redressal Procedures. 
· 

Guidelines and Standards for the Grievance Redi-essal System 

The Higher Educational Institution shall have the policy on Grievance Redressal System based on following guidelines and 

sta'ndards, namely:-

(a) the policy should be unbiased and understandable; 

(b) there sho.uld be time line for each stage of the process; 

(c) the policy should be published on Higher Educational Institutions portal so that the learners may read and refer to; 

(d) the policy should be made available to learners with disability in appropriate format and the provision should be 

inade accordingly in the pol!Cy document; · · 

(e) ·the authority _or authorities involved in th.e grievance redressal process should' treat and investigate facts 

impartially; 
(t) 

(g) 
(h) 

(i) 

the Higher Educational Institutions should ad1res-s the grievances in a timely manner so as to lessen interruption in 

\eamfog process of the learner. The Higher Educational Institution should have the proper communlCation anq 
escalation mechanism which can be operated and maintained through the online software application; ' 

the Higher Educational Institution should maintain the confidentiality of the ccimplainant as far as possible; 

the Higher Educational Institution should ensure that officer(s) deputed for the learner support at the Higher 

Educational Institution, the Regional Centres and Learner Support Centre(s) are able to provide guidance on 

submitting grievances in the portal; 

There should be a provision to withdraw a complaint without prejudice at any time during the procedure; and 

U) The learner should be kept informed oftbe status in relation .to his queries or grievance on priority. 

Rights and responsibilities of a learner 

(a) 

(b) 

(c) 

The learner has right to complain regarding any aspect related to his or her !earning path including programme 

quality, learning resources, learner support and guidance, teaching, !earnln_g and assessment.. 

The I.earner is entitled to approach the respective Leamer Support Centres (in case ofoffline or blended !earning) 

for submitting his or h'er complaint The learners of onHne mode may submit their complaint directly to the 

Higher Educational Institution. The complaint can be submitted individually or collectively by a group of 

learners. 

The learner should submit a formal complaint in a manner prescribed by the Higher Educational In.stitution 

regarding expression of dissatisfaction with a service provided or the lack of a service or the quality of a service. 

Such expression should be correlated with what the learners were entitled to receive. 

Responsibility of the Higher Educational Institution 

(i) The Higher Educational Institution shall work with the principles of openness and collaboration. 

(ii) The Higher Educational Institution shall continuously improve the services it offers. As and when a ·grievance is 

received, the Higher. Educational Institution shall investigate it thor1:)ughly and . make the necessary 

improvement(s) i·n its services .. 

(iii) The Higher Educational Institution shall encourage Learner Support Centres to make initial attempts to address 

and resolve complaints as close as possible to the point of origin, and with the minimum of formality. 
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(iv) The Higher Educational Institution shall also monitor the Grievance Redressal process through its Leamer 
Support Centres. 

(v) The Higher Educational Institution is responsible for privacy and confidentiality unless disclosure is necessary to 
proceed in the matter. 

(vi) The grievance s-hould be accompanied with the reasons for dissatisfaction and expected remedy. The learner 
should also give the reference of Online Grievance Registration Number generated at the time of submitting the 
Complaint at the Learner Support Centre. 

(vii) The Head of concerned school of the Higher Educational Instihition shall investigate the complaint(s) or refer 
the matter(s) to a more appropriate person, bo~y or committee or departments, as appropriate. 

( viii) It shall be the responsibility of the Head of school of the Higher Educational Institution to monitor the progress 
and to timely resolve the matter. 

(ix) The Head of concerned sc.hoo! of the Higher Educational Institution will respond in writing (letters or email etc.) 
through offiine or onlin~_mode giving reasons for a decision and action taken thereto. 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-1 l 0064 
and Published by the Controller of Publications, Delhi-110054. 
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F. No. IGIACDIODL Std.lJ35th B0M/20!9llj0:.;1f 
Septern ber r:fJ: 2019 

NOTIFICATION 

Consequent upon the approval of the Board of Management at its [35th Meeting held on 19th, 
Juli 2019 vide resoludon No. BMl35. l 7-3, and in exercise of the powers conferred by 
Sedans 17 ofIGNOU Act, 1985 and Clause (3) of Statute 7 of Statutes of the University, the 
Board of Management of the Indira Gandhi National Open Uciversity·adopts the following 
Standards for Achieving Excellence in Design, Development and. Delivery of Open and 
Distance Learning, notified as under: 

"NOT[FICATION ON 'STANDARDS FOR ACHIEVING EXCELLENCE IN DESIGN, 
DEVELOPMENT AND DELIVERY OF OPEN AND DISTANCE LEARNil-lG.' 

Tbis notification shall apply to all academic programmes, consistent with the Objects of the · 
University enshrined in the First Schedule of the IGNOU Act 1985, offered at the Certificate, 
Diploma, and . Degrees at undergraduate and post-graduate levels. The research degree 
programmes_ will be guided b? the relev.~t Ordinance oftbe Uoiversity in this regard. 

A copy of the Notification apfiroved by the Board of Manageme.rrt is apperrded herewith. The 
Notification shall come into force with immediate effect. 

This is issued ,vith the approval of the Competent Authority. 

End.: As above 

Copy to: 
I. All the Directors of Schools/Heads of Divisions/Units/Centres/etc. 
2. ·Registrar Adrn.inJSRD/SEDIMPDD 
3. Director, Planning & Development Division 
4. Joint Secr~tary (DL), Dept. of Higher Education, lvfinistry of HRD, Shastri Bhawan, New 

Delhi - ! 10001. . 
5. · Secretary, Uoiversity Grants Commission, Bahadurshah Zafar !lforg, New Ddhi - I 10002. 
6. Dy Dir, VCO for information of the Vice Chancellor 
7. Ps to PVCs for informal.ion of the Pro-Vice Chancellors 
8. Concerned file 
9. Notification file 
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. J:NDIRA GANDHI NATIONAL OPEN UNIVERSITY 
MAIDAN GARHI, NEW DELHI - 110068 

NOTIFICATION 

ArmencHx I 

{Appro,•ed by Board o/Mauagemeut at its 135" meeting held 01119th July 2019 
vide Reso/11tio11 No. BM 135.17.3) 

STANDARDS FOR ACHIEVING EXCELLENCE lN DESIGN, DEVELOPMENT AND 
DELIVERY OF OPEN AND DISTANCE LEARNING 

(Under Clause (3) of Statute 7 of Statutes of the IGNOU Act, 1985) 

· In exercise of the powers conferred by Sections 17 of!GNOU Ac~ 1985 and Clause (3) of Statute 7 
of Statutes of the University, the Board of Management of the Indira Gandhi National Open 
University adopts the following Standards for Achieving Excellence in Design, Development and 
Delivery of Open and Distance Learning, namely: · 

PART-I 
PRELIMINARY 

1. SHORT TITLE, APPLICATION and Commencement 
1.1 

1.2 

l.3 

1.4 
(i) 

(ii) 
(iii) 
(iv) 

(v).. 

(vi) 

This notification may be called· the NOTIFICATION .ON 'STANDARDS FOR 
ACHIEVING EXCELLENCE · lN DESIGN, DEVELOPMENT AND 
DELIVERY OF OPEN AND DISTANCE LEARNING.' 
This notification shall apply to all academic programmes, consistent with the Objects 
of the University enshrrned in the First Schedult;}l_fthe IGNOU Act 1985, offered · 
at the Certificate, Dlplor(Ht, and Degrees at undergraduate and post-graduate levels; 
The research d;gree ·pr~grammes will be guided by the relevant ordinance of the 
University in this regard. 
Definitions: 
"Academic Session" means duration of twelve months beginning either in the month 
of January or July of every year; 
"Act" means the Indira Gandhi National. Open University Act, 1985 (50 of 1985); 
"Authorities" are as defined in section 16 of the IGNOU Act 1985. 
"Blended learning", for the purpose of this notification, means a teaching 
methodology that combines the ODL/online educational methods with loborntory, 
practical, skill etc. learning through face to fo~e methods for transacting such 
components of the programme. 
"Choice Based Credit System (CBCS)" is n Oexi.ble system of learning tha~ pern)its 
students to learn· at their own pace, choose electives from n wide range ol decm·e 
courses offered by the s.chools of Studies or ·the lndirn Gandhi National ?pen 
University for students to select from the prescribed courses and adopts an mtcr-
disciplinnry approach in learning; 
"Centre for Internal Quality Assuranco" (ClQA) means n Centre established by the 
indira Gandhi National Open University for ensuring the qualtty assurance 
standards as spelt out in this notification; 
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(vii) "Credit" means the unit award gained by a !earner for specific content by study 

efforts of a minimum of thirty hours required to acquire the prescribed level of 

learning in respect oflhnt unit; 

(vi ii) "Degree)! means a degre.e specified under sub:--section (3) of section 22 of the 

University Grants Commission Act, 1956 (3 of 1956); 

(ix) 

(x) 

(xi) 

(xii) 

(xiii) 

(xiv) 

(xv) 

(xvi) 

(xvii) 

(xviii) 

(xix) 

"eLeaming Management System": eLeaming Management System means a system lo 

keep track of del[very of e~LeMning Progrnms·, lca[!)er's engagement, assessment, results 

and reporting in one centralized location; 

1'Examination Centre" means a place where examinations are conducted for the 

IGNOU learners and is having the requisite infrastructure and adequate manpower 

for smooth conduct of examinations; · 

"Franchising'\ for the purpose of this notification, means and includes the practice 

of allowing, formally or informally, ariy person or institution or organization, other 

than a Higher Educational Institution, constituent units of a Higher Educational 

Institution, affiliated Colleges of a Higher Educational Institution and !GNOU 

recognized Learner Support Centres for offering Open and Distance Learning 

programmes, to offer such programmes of study on· behalf of or in the name of the 

University, and the ter[llS 'franchise' and 'franchisee' shall be construed 

accordingly; 

"UGC" means University Grants Commission under UGC Act 1956. 

uHigher Education" me;~s such education, imparted by means of conducting 

regular classes or through distance/online education system(s), beyond twelve years 

qf schooling leading to the award of a Degiee or Certificate or Diploma or 

Postgraduate Diploma; 

"Higher Educational Insdtution" means a uriiversity cover'ed under clallse (f) of 

section 2 and an institution deemed to be a university covered Under section 3 of the 

University Grants Commission Act, 1956, which is imparting by means of 

co.ndu~ting rei,ular clasies _or through Open and Distance Learning systems, higher 

~ducation or researc'h therem; · 

"Learner Support Centre" means a centre established, maintained or recognized by 

IGNOU for advising, counselling, admission, curriculum transaction, providing 

interface between the tead1ers and the learners, and rendering any academic and 

any other related service.and assistance required by the learners; lt is the same as 

study centre as defined in JGNOU Act 1985 and the term 'Lerner Support Centre' 

and the 'Study Centre' shall be construed accordingly; 

"Learner Support Servicis" means and include'S: Such ser.iices as are provided by 

JGNOU in order to facilitj,te the acquisition of teaching-learning experiences by the 

learner to the level prescribed by this notification and JGNOU Act 1985 in respect 

ofa programme of study; 

"MOOCs" means Massive Open Online Courses as defined under clause 3.6 of 

UGC (Credit Framework for· Online Leaming Courses through SWAY AM) 

Regulation 2016. 

"Open and Distance Learning" means a mode of providing ~e:dble l'.arning 

opportunities by overcoming separation of teacher ond learner usmg o vunety of 

media, including print, electronic, online und occnsionnl intenictive face-to-face 

meetings with the presence of 011 Higher Educntion~I Institution or Leamer Support 

Services to deliver ·teaching-learning experiences, including practical or work 

experiences, 
"Programrne11 means a courso or programme of ·study leading to the n~vard of n 

Degree at graduate nnd pqst-grnduate levels inclu,ding Certificate or D1plomo or 

Post Graduate Diploma; · · 
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(xx) "Pro~essional Programme" means programme(s) in a stream of study tor which 

there 1s a Statutory/Regulatory Authority. (Example: For the management stream of 
study, the Statutory Regulatory Authority is AICTE.) 

(xxi) "Self Learning Material,. means and includes contents in the form of course 
mater:ial, whelh<;r print or non-print, which is inter-alia self-explanatory, self-
contarned, self-directed at the learr~cr1 and amenable; to self~evalualion, and enables 
the learner to acquire the prescribed level of learning in a course of study but does 
not include text-books or guide-books; ' 

(xxii) "Stream of Study" means a broad area of education for which undergraduate and 
postgraduate degrees are recognised byUGC. · .' 

(xxiii) SWAY AM is an IT platform developed and made functional by the Ministry of 

Human Resource Development of Government of India for the purpose of offering 

online learning courses on_the MOOCs pattern; 

(xxiv) University means Indira Gandhi National Open University (IGNOU). 

PART-II 

ST AND ARDS FOR HUMAN RESOURCES AND INFRASTRUCTURE 

2. ·The University ·will have human resources, IT and other infrastructure, processes, systems 

and structures in place to offer academic programmes. · 

3. All the academic programmes of the University will be housed in the Schools of Studies, 

each of which shall be headed by a Director appointed as 'per the provisions contained in 

Statute 4(1) (ii) (a). The University will offer academic programmes at the certificate, 

diploma, post graduate diploma and degree level (undergraduate and post graduate) for 

which faculty exists in the relevant Discipline/Area of Study in Schoo)s of Studies. 

4. The standards for human resources . in the· · Schools of Studies and 

Divisions/Centres/Cells/Units. and the physical infrastructure to be maintained by the 

University at its Headquarters will be as per Annexure 1. · · 

,, ·. ·' PART-ill 

STANDARDS FOR PLANNING, DESIGN AND DEVELOPMENT OF ACADEMIC 
PROGRAMMES . 

5, CURRICULUM PLANNING 

5.1 The University will develop appropriate need-based.,µrriculum relevant to the local, 

regional, national and global trends, in consultation with subject experts, industry, 

policy planners, stakeholders etc., with adequate provisions for flexibility, skill 

enhancement, soft skills, to suit the professional, employment and academic needs of 

the learner; and to carry out the activities related to curriculum planning. The 

University will have adequate processes in place. ·The planning of an academic 

programme of the University will be done in accordance· with the guidelines 

prescribed by the Planning Board and Academic Council_. 

5.2 The academic programmes at different l.evels will be based on the credit S)'stcm ~ 

given in Anncxurc 2 o_r in :accordance with the guidelines decided by the Ac:1dcm1c 

Council from time to time. The credit requiremenls for the progrmnmcs nrny be 

modified by the relevant Authority(ies) of the University from time to time. 

5.3 To ensure excellence in the Degrees awarded, IGNOU wfll ascertain that its cou.tse 

curriculum is at least at par to course curriculum prescribed by correspondmg 

Statutory or Regulatory bodies, ifnny. 

6. DEVELOPMENT OF ACADEMIC PROGRAMMES: COURSE DESIGN AND 

DEVELOPMENT OF SELF LEARNING MATERIALS 
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6.1 

6.2 

6.3 

6.4 

6.5 

6.6 

6.7 

6.8 

6.9 

The design and dev l · f .· 
revision/addi·, n/d I t' e op:11ent o an academic programme/course and its 

\ . \ . LID e e 10n WI.II be done in accordance with lhc procedure prescribed 
m ' nncxurc 3 and involve th I f l b h . . . e approva o l 1c programme development proposal ? t e respective School Board and Academic Council. The Programme fee and the 

r?gr~mme and. Course codes for the Programme will be decided as per the 
gu1del1nes prescribed by the relevant Authority(ics) of the University. 

Prov.ided that, for a stream of study. (e.g. nursing, information technology, 
arch1te<;ture,. management etc.), for which a Statutory Authority or Regulatory 
Authority ex,sts, !he programmes falling within thut stream of study will be offered 
only a~er the prior approval of the respective Statutory Authority or Regulatory 
Authority. 

A mul~iple media approach will be adopted for imparting instructions to the learners 
('ollo:v1~g the system~ approach to instructional design, comprising need analysis, 
1den~1fy1ng ~nd defim~g the target groups, learner profile, selection of appropriate 
med,u, curnculum· design and development, course design and development, pilot 
testing, lau.nch ofthe_µrogramme, ~nd programme delivery. The development of the 
Self-Learning Material (SLM) will be as per the guidelines approved by the 
Academic Council. · '· · 

!he revision of an academic programme or course ~r deletion/addition of course (s) 
m an existing Programme in the University will be done in accordance with the 
procedure prescribed in. ·Anncxurc 3 and involve. the approval of programme 
revision proposal by the respective School Board and/or Academic Council. · 

In. subject areas where content obsolescence is fast, content will be updated as and 
when necessary (once every year, if required) to keep· the courses up to date. · 

The Centre for Online Programmes will facilitate the offering of online 
programmes/courses by the Schools of Studies of.the University. 

While designing and developing online programmes, the Schools of Studies will 
explore the possibilities of incorporating MOOCs and OER.s developed by external 
Institutions subjl)ct to the'·condition that' such incorporation is duly approved by the 
School Board and Academic Council for the programme/course concerned. The 
extent of externally developed MOOCsand OER.s in a programme course will be 
decided by the Academic Council on the recommendations of the School Board 
concerned. · 

The Uni,versity shall endeavour to organize its programmes on the basis of modular 
structure, flexibility in the ·combination of courses as well as methods and. pace of 
learning, flexible. admis~ion criteria, course . ~ise registration fo~ vario.us 
programmes, credit transfer', recognitioh of prior learning, etc. 

The minimum duration foi' any degree level programme will be consistent with the 
norms prescribed 'by the UGC. The Academic· Co~nc(I ~ay also prescribe such other 
conditions as the students have to fulfil to become eltg1ble for the award of degrees, 
diplomas and certificate. 
The maximum duration for each academic programme offered by the Univecsity 
leading to the award of a degree, diploma / certificate ~hall be prescribed by the 
Academic Council on the recommendations of the respective School Boord. 

PART-IV. 

STANDARDS FOR DELIVERY .OF ACADEMIC PROGRAMMES 

USE OF MULTI MODE FOR PROGRAMME DELIVERY 
7.1 Consistent with the Objects of the University, the u,';iversity will toke such m~asu:'" 

as are necessary to adopt multi-modes using 'lnformntio~1 · and c.ommun1cut1on, 
Technologies (!CT) for enhancing effectiveness of tenclung-learn1ng processes, 
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7.2 

administrative functioning , 
respect of admission re . ' m.aintenance of updated information nt .1!l limes ln 
student support. In 'add1~f::ttt~n, .~:arn~r f~cdback,. certJficntio~, und all aspects of 
resources will be used for . pl m!e S M. electronic .media, JCT and digital 
programme learner profil cud~1cu um. transact!on depending on the nature of the 

· 1 e an tnstructionul design, 

~heJ~hooJ~ of 5i\utes in collaboration with concerned Divisions/Centres/Units of 
d ~- mvers1t~ w1 e responsible for preparing a complete instructional package for 

e 1~ery. to eterog~neous learricrs. Regional Services Division through the 
Regional Centres, will be responsible for organising ancJ su · ·' 
delivery to learners. pcrv1sing programme 

8. TEACHING-LEARNiNGPACJCAGE 

The_ Programme delive:Y \':'ill entail pfoviding opportunities to learners for teaching-learning 
thr~>Ugh one or a combmatton of the components of [he instructional package as detailed in 
Aunexurc 4. 1 

PART-V 
STANDARDS FOR LEARNER SUPPORT SYSTEM 

9. LEARNER SUPPORT SYSTEM 
9.1 

9.2 

9.3 

9.4 

9.5 

9.6 

The University shall maintain a learner support s}'stem having three tiers - the 
Headquarters (HQs), Regional Centres (RCs), Study Centres (SCs) I Leamer Support 
Centres (LSCs) · established or recognized by the University. 

Th.e Regional Centres. will be set up as per non;ns. that inter alia will include 
procedures for establishment, functions, infra.struchire and staffing norms as decided 
by the Authqrity(ies) of the University from time to time. The Regional Centres 
will be assessed for adherence to· quality norms as prescribed by Authorities of 
IGNOU 

The Study Centre/Leame! Support Centre will be recognised by the University for , 
the purpose of agvising, cq'1:1!1seiling or for rendering any other assistance required by 
the students during th'eir cotirse of study with the University. It will be set.up as per 
norms that inter a!ia will include procedures for establishment, functions, 
infrastructure and staffing norms as decided by the Authority(ies) of the University 
from time to time. 
The Study Cet1tre/Leamer Support Centre will. be reeognised by the University as 
per specified norms laid down by Authority(ies) of the University. All learners, 
except those admitted in the online programmes,, will be attached to a Study 
Centre/Learner Support Centre. 

If the facilities for the conduct ofp;acticals/practicum components of a specillised 
programme are not available at the Study Centre/Learner Support Cen.tre, the some 
will be provided at institutions having the human and · pnysical mfras.truc~re 
resources as prescribed by the School Board and /o, Authority(ies) of the Uru\'m1ty. 
To that end, use of blended learning will be adopted ,to the extent posS1bie .for 
enhancing the learning experience. The norms for development of blended k:.IIJl)ng 
will be at par with or superior to the norms (if any) prepared by correspondmg 
regulatory authorities. .': . , 
The learner support service;: to the learner shall includo pre-admission coui1selling, 
support for admission related matters, oppo~tunities for tenching:le~rn111g .u.~111~ !CT. 
facilities for guidance nnd counselling for lhe theory and practical cnursc:, hbr;iry 
serv.ices, formative assessment nnd fcedbnck on perfonnnnc~ throug~1 a~si.g~mcnts 
and other assessment tools, surnmutivc nssessment·tlu:ough 1erm end c::Ju~nmu:100 :.~r 
both theory and practicnl courses, providing gricvnncc redrc:s~1 de, iuvcrsny " 1 

endeavour to provide these through digitul meons ns for ns passtble. 

Scanned by CamScanner 



10. 

9.7 Stu
0
den

1
.t-te~cher i~teraction: In order to promote interactive learning and discussion 

an n me mteract1on system will be.in place by JGNOU, ' 

STUDY CENTRE/LEA_flNER SuPPORT CENTRE 

JO.I Stu_dy Centr,es (SCs)/Learner S~pport Centres (LSCs) will be recognised by the 
Un1~er:1ty1 In a. College or Institute affiliated to. a recognized Higher Educational 
Inst1tuMn or a Government recognized Higher Educational Institution offering 
conventional mode programmes of equivalent level in the same or allied broad areas 
und.er th_e relevant. faculty and having the necessary digital infrastructure and 
ava!lab1l!ty of qu~lified f~culty having eligibility (decided by the School Board and 
Academic Council for a given programme) to be appointed as Academic Counsellors 
for engaging theory contact sessions and supervising practical sessions in laboratory 
or field. 

Provided that, in case of exigency or non-availability or non-willingness of an 
Institution/ College as specified above for a specialised programme or a special 
component of • programme, the University (JGNO\J) may activate Study 
Centre/Learner Support Centre at t~e Government aided/affiliated/recognized 
Research and Extension [nstitutions such as Krishi Vigyan Kendras, State Training 
Institutes/ Industrial Training Institutes; Government Organizations/ Departments; 
Accredited Laboratory; Cobperatives; Government Licensed Industry; and approved 
Skill Development Centres/Vocational Institutes having infrastructure, facilities and 
human resource as speclfied by the School Board .of the School of Studies for a 

. programme 0~ a few courses ofa programme. 

[0.2 Availability of Academic Counsellors for a particular programme will be ,a major 
criterion for allotting learners to the SC/LSC. The, minimum qualification for an 
Academic Counsellor will be as prescribed for the Alsistant Professor by UGC from 
time to time. Additional eligibility criteria/conditions, if any, for ·appointment of 
Academic Counsellors for a programme will be as approved by the Academic 
Council on the.recommelldations of the School Boa.id. · . ' 

10.3 For courses in the
00

professional programmes, skill development and such other 
specialised areas, the School Board and the .ACidemic Council may prescribe 

separate eligibility criteria for the appointment of Academic Counsellors. 

J 0.4 The University may close or suspend or shift a Study Centre/Leamer Support Centre 
or Special Study Centre, ifit feels that support services are not being provided as per 
the requirement of the Univers"ity or any other reason. 

10.5 The University will not off~r education or any part thereof through any Franchisee.' 

PART-VI· 

ADMISSION 

11. Admission to academic programmes/courses offered by tho University will be done.and ~e 
fee thereof will be charged in the manner laid down in the relevant Ordinances of the University. 
The University shall not engage in commerciulizotion of education in any manner wlrn.tsoc::vcr, aml 

shall strive to ensure equity and access Lo all deserving learners. 
PART-VII 

STANDARDS FOR LEARNER ASS,ESSMENT A!:(D EVALUATION 

12. LEARNER ASSESSMENT AND !WALUATWN 

12.1 

12.2 

The University will use formative/continuous nnd Sl1111n111tlvo/ torm end evaluation 
for assessing the progress of Its learners nnd cvnhmllon of their pcrforinnnc_c. 

The successful · completion of n conrsc/progrummc of study for th7 ownrd of 
degrec/diplornn/certlficntc wlll be determined on the bitsis of the pcrlormnncc of 
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learners emol\ed in the relevant course/prngrnmme in the manner laid down in the 
relevan.t ordinance of the University. 

13. EXAMINATION CENTRE 
13. l The 'Examination Centre' shall be established by the University, subject to the 

following: 
i) The University will locate the Examination Centre in a College or Institute 

affiliated to a recognized HE! or a Government recognized Higher 
Educational Institution including approved affiliated colleges to an HE! 
having the necessary infrastructure. 

ii) In case the types of Institutions mentioned at (i) above are not sufficient to 
meet the requirement' in a city/town, the University will locate the 
Examination Centre(s) in the available Government schools such as 
Navodaya Vidyalaya, Kendriya Vidyalaya, Sainik School, and other Schools 
recognised by the respective State School Education Board etc. 

iii) In case the types of Institutions mentioned at (i) and (ii) above are not 
sufficient to meet the requirement in a city/town, the University niay locate 
the Examination Centre(s) at Krishi Vigyan Kendras, State Training 
Institutes/ Industrial Training Institutes; Government Organizations/ 
Departments; Accredited Laboratory; Cooperatives with the prior approval of 
the competent authority. 

iv) The University may appoint an observer - a person not associated with the 
Institution where the Examination Centre .is located - for the Examination 
Centres wherever it deems fit and it shall be mandatory for the observer to 
submit a report to the University in the prescribed fonmat. 

v) For the conduct of examinations for the online programmes, the University 
will follow the relevant provisions for proctored examination as available on 
SWAY AM,platform a,hn to this end .will have appropriate systems in place. 

14. FACILITIES FOR PERSClNS.WITH DISABILITIES (PWDs) 
Guidelines for the purpose of conducting written exarni~ation for pers~ns with disab_ilities 
will be· as per the uniform and comprehensive guidelines for conducting examination for the 
persons with disabilities issued by the Commissioner of Persons with Disabilities (CCPD), 
Ministry of.Social Justice & Empower:nent, Govt. of India from tlme to time. 

PART-VITI ,, 

AWARD OF DEGREES, DIPLOMAS AND CERTIFICATES 
15. The University may award the Degrees, Diplomas and Certificates. to students who have 

successfully completed the prescribed, programme of study in each case in the manner b.id 
down in the relevant ordinance of the University. , . 

PART-IX 
STUDENT GIUEV ANCE REDRESS MECHANISM 

Hi. The ,University w.111 have a centrnlise'd rnechnnis~ to work effectively on the grievances 
rece~ved from v~nous portnls ~flh~ Gover~ment orin<lin, namely CPGRAivlS Portal, UGC 
on hne ~o~al, 1GRAM1 Delhi ~o.vl. Public Grievance Monitoring Syslcm nnd RTI MtS 
Portal, ltnkmg all RCs and Dlv1s1ons, Centres riml Schools of Studies with the Student 
Sc~ice Centre _nt the bendqunrters, thereby eslublish!ng/strcngthcning linkages in the 
Gnevance Redress Network of the Unlvc:rsit)'. 

l'ART-X 
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17. 
QUALITY ASSURANCE MECHANISM 

The University through its · U . . . . . . . operati Pl , Vanous nits, will stnve to achieve total quality 1n all ,ts 
T ;ns .- annmg, Programme Development, Deliverv and Leamer Assessment. 

ow:ir s this end,.the following Units of the University will en.gage with different aspects of 
quality assurance m various facets of lts activities: 

17.1 P&DD. (Pl";'ning and Development Division) shall be the principal planning body of 
the Urnvers1ty and shall also be responsible for the monitoring of the developments 
of the University on the lines indicated in the objects of the University. 

17.2 S'J'.RIDE (Staff Training and Research Institute in Distance Education) ~ill provide 
lrammg to academic and administrative staff of the University to adopt best practices 
for programme design, development, delivery and assessment. 

17.3 · NCIDE (National Ceotre for Innovation in Distance Education) will ,vork towards 
sensitising the faculty to adopt innovative programme design, development, delivery 
and assessment models with a view to enhance the quality of teaching-learning 
experiences of the learners. 

17.4 COE (Centre for Online Education) wUI organise capacity building training 
programmes/workshop for !CT mediated teaching-learning. 

17.5 CIQA (Centre for Internal Quality Assura~ce), for the qu;lity assurance purposes, 
will act as a coordinating unit for seeking assessment and accredit.ation from a 
designated body for accreditation like. NAAC etc, undertake self-<:valuative and 
reflective exercises for continual improvement in all the systems and processes of 
the University, devise mechanisms for interaction·· and obtaining feedback from 
various Schools/ Divisions/Units/Centres of the University and students, employers 
and stakeholders as inputs for quility improvf:"rnent, organize workshops or 
seminars on quality related themes; develop and c91late best practices in all areas 
leading to quality enhancement in services to the learners and share the same with 
the Schools. 

17.6 QACC (Quality .,:i.ssurance:Coordination Committee): University will have a Quality 
Assurance Coordinati6n Committee under the chairmanship of Vice Chancellor and 
will consist of members from P&DD, STRIDE, NCIDE, COE, CIQA (as decided by 
Vice Chancellor). Vice Chancellor is authorised to co-opt other members as 
considered appropriate. 

PART-XI 
INTERPRETATIG)'I AND REMOVAL OF DIFICULTY 

18. [nterprctation Clause-

In the event of conflict of opinion with regard to interpretation of provisions of this notification, the 
opinion of the University shall be final. . 
19. Removal of Difficulty-
University resei,,es the right to remove difficulty/difficulties in the.course ofimplementation of this 
notification in consultation with the Government oflndia, Ministry of Human Resource 
Development. · 
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§..TANDARDs FOR filll\1AN Annexure 1 
. ' . RESOURCES AND INFRASTRUCTURE 

A. Schools of Studies · 

I. Each School of Study will be headed b .. 
Statute 4(1) (ii) (a). Ya Director as per the provisions contained in 

2. The Schools of Studies will c · · 'd' · 1. the authority(1'es) fth U . o':'pnse 1sc1p mes' and/or 'areas of studies' as decided by o e mversity. · 
3. The number of teachers in a discipline in the School of Studies will be as follows: 

a) Professor: l 

b) Associate Professors: 2 

c) A:ssistant Professors: 4 

4 The nu_mb~r of teachers in an 'area of study' in a School will be as ·decided by the 
Authonty(1es) of the University from time to time. 

5. The number of teachers will be increased/decreased in Schools of Studles based on the 
volume of work and as decided by the -Authority(ies) of the University. 

6. The number of administrative staff will be as decided by the Authority(ies) of the 
Unive_rslty from time to time. 

B. Divisions/CentresiCells/Units 

Each Division/Centre/Cell/Unit will be headed by a Director/Registrar/Head as .prescribed in 
respective Statutes and Resolutions of the Board of Management (BOM) from time to time. 
The staffing pattern and the numbe,r of staff at Divisions/Centres/Cells/Units will be based on 
the volume of work and as decided by the Authority(ies) of the University from time to time. 

~ .- . . 

C. Electronic Media Production Centre 

The Electronic Media Production Centre (EMPC) meant for Audio-Video production, 
broadcast and streaming services will be head_ed by a Director as prescribed in respective 
Statutes and Resolutions of the Board of Management (BOMJ from time to time. The nonns 
for technical infrastructure and staff at EMPC will be as decided by, the Authority(ies) of the 
University. 

D. Centre for Online Education 

The technical and other infrastructure required for e-content creation and its delivel)' to 
learners for onlino programmes through LMS will be created as per the requirement :md 
decided by the Authority(iesi of the University. These facilities will also be used for enhancing 
online academic and other support to l~arners of other programmes of the University. 

E. Regional Cea trcs 

Every Regional Centre will be headed by n Regional Director us prescribed in respective 
Statutes and Resolutions of the BOM from time to time. The staffing pattern and the number of 
staff at the Regional Centres will be based on the volume of work nnd as decided by the 
Authority(ies) ofthe University from time to lime.· 
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F. Minimum Physical Infrastructure at Headquar!ers 

Total built-up area for Open and Distance Learning activity: Minimum I 00000 sq. ft. 
(carpet area): 

SI.No. "Built-up Area Type Percentage Built-up Area 
(%) (Carpet Area, ia sq 

ft) 

l. Academic 50% 50000 

2. Administrative 10% 10000 

3." Academic support suc_h as: 30% 30000 

Library, Reading room, Computer 
Centre, Informational . and 
Communication technology. Labs, 
Video and Audio Labs etc 

4. Amenities or other support facilities 10% 10000 

Total 100000 

Note: Built up area for toilets shall be separate. 

·• 

Scanned by CamScanner 

·' 



Annexure2 

CREDIT NORMS FOR DfFFERENT LEVELS OF PROGRAJHMES 

The credit norms for the academic programmes at different levels i.e. Certificate, Diploma, PG 

Diploma, Degrees at the UG and PG levels will be as given below and/or as per the norms 

approved by the Academic Council from time to time: 

Level of the programme No. of Credits Minimum Duration Maximum 

C----

Duration 

Certificate 16-20 6 months 2 vears 

Dinloma/PG Dinloma 32-36/36-40 l vear 4 vears 

Bachelor's Degree under UGC- 132-" 3 years 6 years 

CBCS 

Bachelor's Degree (Honours) 14&-£ 3 years 6 years 

under UGC-CBCS 

· Master's De=e 64,72 · 2 vears 5 vears 



( 
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Aunexurl! 3 

A. PROCEDURE FOR nES(GN, DF.VF.LOl'MF.NT ANll HlcVISION OF ACAl)F,MT.£ 
PROGR,\MMES/COUltSES 

6. 

7. 

8. 

' 
I. The design and development ofan academic programme will be initiated by the Sch?ol 

once the approval for its Programme Proposal ronn lrns been accorded by the Planning 

Board on the recommendations of the School [3oard. 

2. A Programme Expert Committee will be constituted us per the Statute IO /\ ( 4) (ii) of the 
lGNOU Act 1985 which will deliberate nn<l decide nil academic ·aspects of the 
Programme\ ~iz., the Progr::unmc objectives, ·brand Progrmnmc slructun:, instr~c.ti~~al 
str.rtegy including various media components, curriculum of the Programme, cllg1~ility 
criteria for admission, duration, learners' profile, credit wcightagc, program1;1c delivery 
and · student support service mechanism, evaluutio~ mcthodo.logy,. wc1ghtagc for 
continuous :md term end evaluation in accordance w!lh the University Statutes and 
Ordinances. The }.'rogmmmc Expert Committee should comprise faculty fro~ reputed 

ncndemic and research institutions along with the inlemal faculty members. 

3. Subsequent to the Programme Expert Committee meeting, the Programme Coordinator 
(s)/Course Coordinator (s), who will be !GNOU F_nculty mem.be'.(s) of the concerned 
School

1 
will initiate Course Design Committee meetu:gs for the md1v1dual cours:s of the 

Programme. The Course Design Committees will be constituted as per the .!aid down 
provisions Of the University. The Course Design Committee should_ compnse facu!ty 
from reputed academic, research institutions and professional organisations along \Vlth 

the internal faculty members. 
4. The.Course Design Committee will finalise the detailed course syllabus and ins_tructio_nal 

d~sign for the cours~. 
5. The concerned internal facuity of the School will participate in Programme Expert 

Commitiee and Course Design Committee meetings. For design of courses and 
de"veJopment of SLM of tbe Courses, the internal faculty c9ncerned will assign, among 
themselves, the responsibility of Course Coordination which will involve taking all 
academic responsibilities related to all aspects .of 11 coui:se including its development,. 
production and maintenance as·_decided by the University. fro.m time to time. To develop 

SLM, the internal faculty may involve subject expert_s drawri from reputed academic and 

.research institutions. The intent. here is to develop SLM which will be known both for its 
quality and ease of comprehension. The Programme' Coordinator(s) along with· the 
Course Coordinators will generate, on their own as well as with the help of the 

Programme Expert Committee and Course Design Coinmittee, the names of C.ourse 

Writers and Editors for different Courses of the Programme and obtain the approval of 
the:e names as per the laid down provisions and University nonns specified from time 

. to tllne. 

The fee of the p~o?ramme will _be worked out in consultation with the Planning and 
Development D!VlsIOn as per due procedure approved by the Planning Board. 

On' th~ basis of the inputs from the Programme Expert Commt'ttee, Course Design 

Cornmtt!e~:s, the Pro~ramme Coordinator(s) will prepare the Programme Development 
Proposal, in a prescribed profonna approved by the Planning Board, for consideration 

and appr~val of the School Boord and the Academic Council. The development of 

courses w,IJ commence, once tl1c approval of Academic Council is accorded. 

For developing the Self ~carni~g Material (SLM) for the Courses, the internal faculty 
concerned m the School wtll ndoptUto Cou1sc Team nppronch. 

· "1'<lge 12 of 14 
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9. When at least 50 per cent of the SLM are available in the print form and arrangements for delivery of the programme have been made by the Regional Services Division of the University, the concerned School will inform the Division(s) concerned about the readiness for launch of the Programme so that the admission to the Programme may be announced in the next Admission Cycle. 

B. REVISION /ADDITfON/ DELETION OF COVRSE(S) IN EXISTING PROGRAMMES 
I, The process of revision and redesign of curricula ·shall be based on recent developments and research in the concerned Disciplines/Areas of study, changes in pedagogy and feedback from the· stakeholders including learners, and take into account the market dynamics, industrial developments, and societal needs .. 
2. Periodic revision of curriculum and corresponding changes in the instructional resources, regular updating of the contents, particularly in the subject areas with rapid content obsolescence, will be done for the benefit of the )earners to maintain the dynamism of the programme and make the learning outcomes relevant in the context of the changing ecosystem of the country/ region/ state. 
3 .. For revision of a programme/ course. or addition of a new course in the existing programme, the Programme Coordinator(s) wiI1 follow the procedure approved by the relevant Authority(ies) of the University. · 

Scanned by CamScanner 
= 



Annexure 4 
TEACHING-LEARNTNG PACKAGR 

The Programme delivery will consist of providing opportunilics lo learners for tcaching·lcarning 
lhrough one or a combination of the following components ofli1c inslruclional package: 
I. Self-Learning Material (SLJ'v1) in Print: Printed SLM will be one of lhc components used for 

transaction of the curriculum of the programmes of the Univcrsily. SLM will be prepared by 
the teachers of the University with the involvement of nationally and inlcmalionally reputed 
subject experts drawn from different HE!s and specialized lnstitutions in the area. 

2. Audio-Video programmes: Audio and video programmes will be produced as per the 
curricular ·requirement of academic programme for better c!arificn.tion and enhancement of 
understanding of the course material given to the learner. The audio and video programmes 
will be developed under the overall academic supervision of the teachers of the University by 
the producers, graphic designers, edit~rs, etc. 

3. Broadcasts:The video programmes will be telecast on National Network of Doordarshan and 
GyanDarshan. GyanDarshan is the educational channel of .India co-ordinated by Electronic 
Media Production Centre (EMPC) of the university. The broadcast schedules for the 
programmes will be uploaded on the lGNOU website, 

4. Teleconferencing: Live sessions will be· conducted via satellite through interactive 
GyanDarshan Channel (GD-2) from· the University studios at EMPC as per the curricular 
requirement of programme. The schedule fcir Teleconference will be drawn in advance and 
made available on the IGNOU website. · 

5. Practical/Project/Field work/Skill training/Internship/Workshops/Seminars, · etc.: 
Sessions for these wiU be held at Study Centres (as specified at Clause l 0, 1) having necessary 
facilities for the same, 

6. Gyan Vani: Th~ Universjty is the 'npdal agency for operationalising the Gyan Vani network 
dedicakd to education and development. Depending on the curricular requirements of a 
programme, Interactive Radio Counselling (!RC) sessions will be conducted through GyanVani. · 

7. · GyanDhara: GyanDhara is an internet audio counselling service of the University. Learners 
can liskn to the live discussions by.the teachers and experts on the topic of the day and interact 
with them through telephone, e- mail and through chat' mode: · · 

8. Web-support: IGNOU Headquarters and Regional Centres will provide web support to the learners, 

9. Webinars/ Web conferencing: This facility will also be used for delivery of programmes, as 
per the cunicular requirement of programme, as well as for periodic review and monitoring of 
the Regional Centres and Study Centres. . · 

l 0. e-Gyankosh: The University has a dedicated portal, eGyanKosh, which nets as a repository of 
all the printed SLM and audio and videoo programmes of the Ui,iversity. The link to 
eGyanKosh will be made available to the students as well as all stakeholders through lGNOU website. 

11. e'Learning material: University shall effectively use the c-lenrning mnlcrinl lo supplement the academic content of its programmes, . 
12. c-Coatent through Mobile App: Delivery of digitized SLM to tho lcurners through mobile App will be made available to facilitate theirleurning, 
13. SW~YAM: Courses available 011 SWAYAM will be nllowcd to be considered for credit 

requirement of 0DL course work of !GNOU In Hnc with the credit limits ns prescribed in SWAYAM · 
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I. f~\m!wrl~~r~ LFf J !El fflE ~si~lfilii~hm,•:.111 ,1rf ~.iej'.lfDiuitLi1.iFI nf lli!.r~llL-C.: Ecluc.&ticITT; l1~c 1.Jn.h•crshy ts 
~s.i21b~i-;hr,::! by-~n /H .. i (~r ~'·ur~i.:Jm~LIJL {Nn, j.[) of j 98'5J i!'i., UlA_rL (\,ct tn c-stabli~.h i1'Jld lt1.Ci;'!;f'f,¢ri:l:bi.:. .;rn-
Oper.1 U

1
i.r.'-'~Ni~ly u.1 ;11,; N1:11 ioi1il l lt;:1;,<c-l for ~lie: i nlmd1~~1lrm :'.!in LI flr.JITTr1Hnr.1; of 0.pc:n Lini[..,.,c:rs l.ty aad' 

~h;lt1~1tc: .. rJdm:~[iOn ff}!lec.nt--s-i.(11 :t..lw cUut:il!.~nu~f p:i.ti.t:rtJ ,:Jf ~he: -c.~~1.:1~1:ry ancl: for ,i;o,.01tdi;:t.;1~~ora -..1;n~ 

. S.JaH1J(lf')'liJ(l.f:t 
L ~,~l::hr;::1!!-1~:;:i!..q'! ~.Jluii!;I tu;.;,_wti'w:1,!il ~-.t,r;i"~;!d,rn" l-~fi;t~,:,;.a.:-f OI r-.e <k~&i!M"~~..;!.s ,,.v. iri. 
[-Yi!lidifffl"lllt~~·~~-!'J_tJWJM. 
2 Tht-Iii~ (ii ~'1,9' Ll',t,~ Ii isr1 ~,t,,:,1EJJ al lfi.t.tW!?'il~ 
.1i .~1·_::wi:rtia;'iJ'.ii~·~1~ .. trl.mn~~/•:;IIS'e'J~. 
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dr;;C~tmi·fl;J.tforJ of §'.L3f!aa:rli; i111, SLJt::l.i. S}'S[!'.J~~1\ Attr"..Jcilr.iglyi gaie ~Gh\OU fs :;J Nstfofll:I~ O.pc;ii Un~v~tsi:t;t. !Q n.-t~ ~1.i i!( CG'i'ilrat, Urul,,·ers.l~y-us. 11a".;'!n <15, .ll boclJ to pro1~1ot:-ar:id .i;-oo~d~rmr--Op~'71 llesiv1:rs,J1y JITicfl Dls~illr:ire U'-tt·t:atf-on Syskht~ as ~rt:G~ .mi dewrm~ne t\~ti'jr ~tmubrGs. Ht:rn::c if·11~ prx:seri~ fi:rr,m rn.1ri.n1t fc,1 DtpuI1.m·~Jut ·OF C.L'111Ji:, of nl~lill1~c~ E-' ... d'-t!~Jti.011 Llucsrii\t et)p)ly ~o fh_-*" tJmJ,,.~rsJt),,, .A ,COJJ-.'f' of (fr1e. r,t.h;,i.,a-ral C·~~~dcl~ ,.;-l ~~ Jli'NO[LJ A(l', 198S Jrns. t,:G!ft 1:ip-k:i.ud"ed. Ct.)p}' a.f tk~ PGNOU ACT, 198$ i.s a,•::.r.tnb!i::-91) fhr: H'ebsifr: li11k' Uah.'£rs.i:v-i,e. ,.,'1.~:vr-:l~;(JCTU.M.in. A cc-mplct~ iet ci:f lbi: ffJNO(J ACT 1985 i~ 8f~ Dd-ng ~m"lm1 i·l~~d afong ;rPth bfri~ t18t-d OOPJt;:S of th~· o.~Hn<€-eJfw·lie11tio.n: tnd: rdcv.:1F1~ :n!lm.:;xl:'res. 

2-. \Vhifi!." n::g~smdng a~ 1!1~-llGC D:I::J~ p.:,.1111:I, dre D~B Pias c;1i'.e:go111.4J [GNOU as C!:'ntr~i Lh1ive·:::·iry !:Jjj_~~ dti3l modC? i.iEsLijillfkm.s. Nfo Dedbi Ifor•,'cr.s;i'ly "2:lfl~ J'MJ. Vi.hcrc ~ aGNOU j~ ij centml .Un1h.·ii!ifSit)' .-:1:~ 1,·dl ;'!-~ NJtki11JF, ()ptJl U11,iv~!S~1y E$!"1fuHs-lwtl by aN Ar.~ oflil!~ Par!ifil!T'..,_"'i:~t ·w;lh fla·~, h,di.B .m;:md~~~ 11s ~1~H i1.i mil!illrri".! F-Or i1Jki'."J~1tio~;§[ aP-c::r.;i~~Ori'.!i_ Arcon:l/;11J_g;~,Y1 -ter,:l;)~pj ~~pcat"!S-Of lhl?' n•gi,s:tmrkm por!~f. dci::.sdt iLppP~\-' W JGlY(}lJ .is: wr-11 ,'l;:;. ¢~rt.::in a:s_p~c~ fl~~Hfo'1~d 1(1 rhc: NatlG'.ri,·d Opc111!.J;;i:ri,,·~1:!:.itr .;iiic .oi~&~} r~ot ~-.ovcr-:!d ill ilpp!le:i!!lo.tr, f<L1.m1 on fi;ii::. l)GC·'DEB p.:,.rt':ii!, Hc:.t-'rl,"\'!'.:f~ s"-d[ S!fdt t!11:-c1.il;;:;bk fldi;s: n~vc br.::1~ rnt-ed-in since. n~c. {Lfgis:lrn.1k·!t ri:s~Jb] tnocsn't 'pcm1ir ~d ~10\.'e-~fueild )Q F.11'.'X[ ~ige iiJ! .1he .[J[J th(!: l.'!!:itJlt!S, .ilJ!! COl}~pre~ed k1· !!it~ predous/curr.:nl p~_g~. AJr st:1cft nsJX"Ct~:f ~~-ll£1 {]L::c:rqi:;:ridi;s El.rl: s1~mfJll1lri";?!M ~Jaw in di.: ti;i~i\otie~ng prn1¥+1J)hs. 

(I) Si;nc.!!!i .lGNDlJ is a Nn.1Jo_i'lat0J~gi;i U1~h-~rs:ily wi,lJ~ r,n.iloQa;ic fo· :cd ~ g,fl O~t¢1) Ur.1~1,,1C-n.':ty 85: ~\gri~ 215 .ll. body-to (}f'Offil.01-i!' ;md £'0<::ifd-inri;tf 0~[1 V'l:lii•t::"'5!-fy ;and :m!Rihii'L~ Edlue.!!iiaa Systr:ms .i/S-well iH· dc:1:.crrmb1e &h~fr staod;!;tlfs. hc-11.c.~ ebi:;n:: is I'!°' S8ch p~,av.i~i~n ~·o: -h'-<llr-C {triiy ,;)11:t! Schc\;,!lclepa:rt!~J~f.aiCt::Ilitri; fo:r di!H;mce c-Qw.;af:lori ~~ im· -caSc -of d'!!Jd~ Tii1ode-Unh·-e-r-~i1y, Tfo~ fiGN,OV ffil.5 -z~ S°i:ITT0;.,fa r.i:f -Studi-;~ 42 D<;!p~rtmi::-.nt~/"Divi$i¢.ns:~ -D5 C~n;;tr[!_~, md 61 R~gic~mr. Crntrc.~ /.'!i!:'vi·n,g. m<)rl!' 1l1an :WOO z::.::::d!;i1Hic ain<l w:Jn~~ni~c.m~i'.'l! ~Lti:ffgo m::ina~~ 1ft~:s.y£lcru, Ac.rntdfiogty~ Jjwill:m?S Rcgl~1rnti(r.f! DC ... ·Bir.rr11S for:(~h,;g ~ft~ ilic s,ru>il!c'Jll {1drnlssic-:-itA--.ggjscr.n-~~On;, ~6,c S,jrtJL' fu8!; ~r..m el'l(lh",t!(r [t5 R~zh;Qr-ilii:-1 $tud~rat Rc-gi&1ra~foa [)~\lisfon {S.RD)--

(i~} In ~(ttrfar jrJ<"l;r;Hic:ti'!)1~ -ilicrc P.S ;io· s~crt pf1?'¥!S1~l uf l..,~11-imiz;! jltfPsdic[~n h~ the a;ppli:~~tior.-:fc);rm a::i l·l1e anH~u~ rcf!·.'.l~ of UG.C-Dl;B. S-inro Mi p~ &ca~o~1.- ,6 o,f ~~ Ll111ive.rs.iiy1~ ,\tli.. '"1.lt>!;' 1Jn11'i:-1siry .s-halJ h.;!'1.ii; ~a tht!" t);'ert~s!:: afil'S Ptnn::ri; b:w~ jurudii~JeJ'i, 1)\-·'¢i ili:'." w~0!"¢ of fadi.a !M"l:6 1l;i the¢-S~uiy C~n1e1:s oucsi<f.:!! imd:,&11\ ~Qr; tJnh'i::fS:i1y ~as. CJ,pJ~d 1l)Ytfrdt!" C.otm~ry Al&O", 

(Plt) Thi: am;P; -of p:Hs (rnr stir~~f:s in Taibl~ IA-. D.111[:J no~ b>!! ti"-\•~n fo:r ;;!O,i 7-.1-8:, flt tb~ l.fa~1,·crstty is yct to ¢1:lnde.iot. l\J:1~ Tc-rm Uttd ExttitJir,i.:.tian .StJ~I' d~!:faFe n:~tiar:s fftr th:::; .s~sk.~ra: . 

(iv) Two-u[ 1ih~ Aeilde-mic ~tJ'(1J/ammc!'i L~, 8Sc -(fosb[;DD ~sQgn) ~Q B.Sc. (-Cu~~ErS!/Y Arts} iln:-tt·u.l imdlilQ,!!c/1 .nJrboai!r re.port-c;f F'!,(!1--im.1s-lJ ~I) ~hi: L1GC DEEl 'fl1r ~pfj:t"JU\'.'.!ll M ~ .PPRs mncf SI.Ms of rh1.;sti pro2~n1mts. .a~.i: )-~t nc, ~e-rrppro'C~ by th~ ~tllifDf}' body cf th~ U.mlv.;:rn;i~y. · 

(v), R-e_gEtfns,~ Ce-i14F-C De1~i1f.5: The Rtg!or.:-:i-l C~ntrcs 0f tlH.~ T}~~V-c-.rsity tire ··G:.x:ti;~d:ed Dep.trtmc-nt. of £h~ tJrr;\.\:.,'""!;ity w~cl~ [!~ mn,rt;fa1e af ci,rr·fr.:r!.d'll,f!iJ. tr'.m5.!l~ti.'.'.irr, ·oo.r.iQwi;,::tfo .. ~ ~dl:':rnli::. C\?'1.n_r~sel.imi fw rhoory ir;t1 pr.nctk:t11is1 -co:nd11¢ei;r.g -t"X.:'!~!i~n2:tio.1~, e,·dl!!;itilJ!n, .of o;issr!:,"Tirnc-JJt~ McJI ~1:iW~li S:.:rlpl!i> ll-lHi O\'l:"r:i,Jl J~wmc-r 5Upr,,0it S$.Frio~ thru!!~in. f:iS rt3rra:er, Sll8pfl0rt ~Cllff"C"~ i.Jl tfo.dr ;n:s~r;-1i\-'e juri!id ji;.Lic:n-.iJ i1R,"".,tS "/in th~ dii:ffem:r.ff part e.f (n1~ -COl!!!,'!rfy. DON OU .ltC.s ~~vc f!!emr:za:n.,~tr.t ac:-:idemf~ .:rnd ;:;i~ifr.dniistrnli~ e s~af1~ J~~dod by a:n ~~e-mk: ~t 1:lr.e: J;:vi:;t CJ>f ~fie .Rt:gi0~a.f D~rel?'~f, Tfu~-i.tl:L'f~1tr S!.!p,p.ort O::qQ~" Coori:Uht.tLon;. e-~ pnrt 
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~lmt s:11ft of lht: conci;:rne-U r,~cSmtr .SL!J:ipo::-t Ctrrt-'f~ fo-, cQc;J1Jin21tlng Mcf :it1;_~r.io;f,_1J~g d11.: 
opc-rnli<.1o15 a~ [ht ~..camcr -5!.t_pp;-:irt cm,11rBs. 

~'l'\) Dl'1.2!rl-S ,0fPwg.1t~rnrni:.::.: Th!: Ar.:;;:1J~rnii::-C-o,tmc:iJ bdi1,~ i1 Stu.tut:c~ry lxi"dy eihb~ ~n[',cr~ity, 
htas 2.prii"OY[--<l ~ff1a-;if~1T:a~n~dcrn oJ CBts tn u~,-d~s_gradi'.!fl\i;! ;;;irc;,~Jll!:.;', ;;if[~/-!.: Un.hr:-:,;~~}s 
K{:L\plTig irn ~·6.::w rlit~ Jiffem::ncr; i,n 1hr LFcd~f 11.:::.ighi2gt-c1f 00'1~ [Jti'J·.!lf<'...IT!u'li;S. <Jnj 
co1w~n1f,Of.i-J-I proQE~ffrr;'.~ and rumrr1rAh_ 12.sl of r~-,-islvig. ihe Crmr•,r::. co.mt•,:im1 b r1.;--:: 
r.r:\:js.ecl C.13CS, ~l sh.di lb~. imPk·mCc.flCf.d from a:ackH1-I•.; ~;;s]on Je.el::, :2fJJ 9 ~f~g,~ d·u~ 
c-Oil5l!Jc31~c1:rn1,' ,crMifi<..:'<.lfrm~ finrri l'Ci(_' wfrh te5p.'..'=C.~ to C.ri!J(t:; tl:\c-mE:'.n·1f_aIT'ilC1.1 ~.r.1 O>DL 
f"t-~'1.hfa[i(rr._s 2rn 7, 

(1,·ii) J 11 ime O.DL s.?s:tt.11, 1hgrc is. :rJJO. :!Pll~h prorhi Ll~I (1[ i'nt-e!kc: ci:.!padt;-· e.'t ·1!:il;! tjcl mfa!>Jo,n ii ~r,~: 
iht 1:1U tl:io~ filHillia~-tkt" df~i~tiflt!,· ..,--nt~ria .L>::. tJ-i2 .tn~r'l<l~[t:f o.f D!'."m(l.ttA6:tatiori of 
edfJca~iofi. ·T.nerefor'# .... ,~n mo:::;~-o.f ·a~dc,!ffi.nc ptugramm~s: in th!! 1..'niveFSi!Y~ ~(.;iill."i~l in 
nsfu~. the iJnUike f.iimflE f~. iindi·.:.i~eds'!.:S '-' :r..er-0'"'. H-!H\·C::'l:~r .. whc::r:H!l 1h!'.:! flrO~rri,mts h~\.~ 
Jim~wd car--Jc:ry. ;=.'>c ::ipprnn:.d by th~ il"LE:p,c:¢:ti1.·i;-: ru;g:ulatp .. ry 61.),'J~e; ~.E. Std: -i':ln& :B:5.: 
N~JrsiJ'Jg\ (fi'os~ B~i~J-~te:... the: im~P.c. GlfJ<;,-i!ilJ h2r:; b-e.c~ r1;Jlx.edL 

{vm} TI~c-· Exi:>.;m1wrniom .n.nd E·,:~~u::oafor1 $yswm fif 4.$1~ Unl1;.·r:r.;.it} is VE!)-' rr,if.>u::;t n-1ld ~ ~ of th:; 
k.;;t nn t!a!!' COi.Ji') ~-, l)e::_;p-1i¢ C"·t."!".:d ~C'i"~rl:i; (f'£iUDict:!.ti0t1S_-t1-f ffiQ;f~ ~;f!;1ii ·6 fatbs !i~~citil~ tn-·k~ 
.a. y.::iir ~r.i;d ~,,.-aJ.ua:1i n;g mo.ri: 1h.]n .::;u .lakhs .l.J.nsll', t.r ~c:Frpt~~ tbc.r.:: f:i~\-·-i: been o,o lfi.~w:s-i.i.·flh 
corn~UC! C'lf (:>illfflimatiofi, The quc::.1ioa p;,s~t5 of cacfu .r:~jlht~ i"iri:! sei. by tl#nu,i.1;;1100 ~,:1ibji:;c;t 
txpcrts ~Ji.d lr~t'.J'\ tr10G"£1ru:~ly tnod,:::m~\'0 wiili fu[! StcZn:,i:;y. J:=.i..1;R i:~~t!:.£h~ (Pl-i: ux;;;m ccn~?~i 
of the U ni\·en.itv iio·-rior ae;,:;:c-;;:,1trih: hr-;,·r;. CCTV i:;~ffl-i!T.hli. ;hc:r.i:-is a ~ou~d f.,;Jtr.riir.iatfon 
M-m1in;Jrim~ Sy::l~m Jn, pl~Gc .2.t th~ li'°nhx:-r-;,hy ,:11 1-k;;:dq~~[t:rs. lt:···ci. Rt-H;~n.ll-l Cctitrc 
l":"/.·el ;15: wc~b I'.?..~ Q:\ilrnrinaJ~C)i~ cenD.re k~·.f;:!.I O!J.icI\Et'>, ,.,._-ho a:re (K1~ d.kc~J·. ID~oc.ti!:ti;:d. t,J;ilh 
1he l);:i-k.i+t'f.ity • .:!rt! ;:!"ypoin:,c:d ~".Lt ch~ Ut'.!if.t!!I;',l\t:. R.£:8~t:mts) C~fft" !i(1~ tiM• rile: i;!X.{.Lj]ljnat!gn 
Cenitrt"!i !!ll1Jd¢! i~ j.uristiic-1.iam. Bccsicfes. n~·~ng s.o_o~s. tmd TC@;li~~.ir moni~or~ng by the-
Vn,li..•c.r.3~CY T·~C!h'ff:£/ Acai;£~m;c:.1 .$1'..::fli'.'Jr le\ cl A~tniThrs!r2.ti~1!;! ~ti:!!ff h; 8 !so Dn pl.ii.{·,C' for ~u 
tf.itJ 2!~r.~\.'/netl c::-,;a1min.::ri(I-Ja C.~l,lrL':i.· "fh~ U-ni1;-~r.,lty tr.trrmsdly ¢ondl!l.ct.:; !J:~mnr:Jn:f,c,ri ir. 
more rha.:I} JO[!,p cxctnirui.ti:on o::'.Illl-n:;; a..1-d rhr2-w €'-X2.r'Fl1r~at~o,ni ci'.:J1b~cs tll~ ~m.i•.·i::tt!d: tn 
.m'l}~r·.Y G61..1.J Se.ml GOl-1.. !,c;sth1i1,1fon5 1,li\CTi:! in~talling CCTI/ foti%E)) i:. prac.ti©~Pr• nol 
·r,,'.'JSS~ble ,,,1c9o~Jt 1..1:n:: c.{l.;flSc~n1 oftfie ccm.:i:;:rn~ct msri.ttili6~1..!;. 'J'E'!.c Cn1H:r.-.~~y mo1o1Umrs the 
rnndm:t of,c-.x,3;n,i~il:tD0·111 throu~h \1 .:0 [or.i,f.>r.':nce-aJ.;;-n i:i~id cl;ie recon;i~n~ of th ~5e ~-~5:klITT5 
are ~)Clfliii;aincd. 'flif.? C\'a] !-i~t;c; r~[~lt"'d !iCCf·~:t d~o·rarnti-ff'~dudfog 8AS~ er scr,jpts ~~ J:~pt 
ha sqfo CDS1c)dy for pre ~ecf:d~ t'im,c: d!Jili!~f.Pm 2..:; p,~:r ~;,.;UU!lt ruk-5.c aad r~~fill~tjonS o.f tfiie 
Vhl[\'i;Git\ I' 

(ix). The m,nirie poes~I rnquir<'.s .rn~ ,~brnission z>F ll.egiona,I Ce~trdR() wed L=ie, 5uppmt 
. CtmlIT (LSC) iltlaHs. U~doi lfie LCl'J'fttf s~ppe.r Centre ,kalk iafo,mafa,~ <LS io ,c•fictl= 
LSC i,s ostabli;cl,od i" s ~,m,rnrn1:m ur • J>ftl"~lc in.titulioo. furt~tr, ODL ~.~&o.1Eon.s. 
20 I 1 sttp!l!er,e -that [mi: 
~T/i.r learnf;r Su;_~yior.t Ci:wr.f! s,htrll be hurtled hy i;t·Co&rdhiaipl' v,·hrJ slrorl (1-1: a re_gu1µr 
teacher Im! hda1H' !ht; r,rm,~ of a qtral{fi~dlrJ.SJsJ.rmt Pto/liS!dX af rJ.w com:.emed CoUegr: or 
1/ie fflgh,r td1KtJ1/.m tl'ISii1,r/iae,, .. " 
Th~ Obj~c,s of i~e Unil-'ef'<il}· (Scl,etlsl~--S of L"'e Ast) i•~•u1e, MlOmif,othiar i~lai;s: 
~pro1tlde 01:DfH l,t,J lrlg!rgr ed1k---o.r~ofJ fur la;r,ge stgtnffilf of 1fri: p.'1.,r.n.iluskm, r.tm:i m 
, p(lftl~ul.cr., _f(I.!f drradr,·rottiiged gr.01.y;,.r :rn,;lr flS i-lws.~ lh-·ing in rfm.Ofr:. £EJ.d H-rral arg.rfE 
fn~t~i,~g 't,!'Mling pr:.ople:, Jmus~,h..-~s (,'f?Fd &ihIT Gffirl't~ 1.dm w•ish fr; 1pgraJt Dr ac:qirir:e 
/iJI!fWf.f!{fg~ lfrlt'mgfr stfmia i~ l'l)r)Otd _f,e/d_,; • 

Scanned by CamScanner 



'J::i ~0.:'.f;::.-,~-:. c-:· >:::"1~ .::.:,;ri ,~. T'.:~:: ~~  ·:.·1 :-.,:,·t~/ ~~ ~ i.: ~t. :,.=:_~ ,_.r.:' ~~;:r '='-:11--~ti-;f:s-.. L i'1'nt:..-~r=,; ;;.::-:C it :...? ;\ ~~  =':f}:~,d ;:t.':"1.'',;;S Sf .. i'.'.5:,1'...T:fr ;r,;: t':f_{.;, .. ~,t' I 1~1\'. -~'.\t ~-_;",1~/:.,1Lr, ~;T'r· ~ ~~~ ~,: ,I::-..:..:.--:;...:.~ ~;,:.;.:.:.~? "".:·:, -~~t ~-"!-?:."!.(:~~..:-:.: ?'i'-:.:.kh';i; ·.:. /.r;.~1;~ .-,. ~r1~: iT -i.--a ~~-.,.~-.r.·-~· 
l:..::~~ •,_, h.~\ ~'°YI c-=~~ ~:~;._-,,-·;.~l.;t -... ~~ :;)-':J °fa',-~-ii-::6-.::; :-~:~ '.jc' ,-:-'"';,?~, ~;:'.-~ ~;-~:!: ~f,f,~ 
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UNIVERSITY GRANTS COMMISSION 
BAHADURSHAH ZAFAR MARG 

NEW DELID-110 002 

CONFIDENTIAL 

MINUTES OF THE 540TH MEETING OF THE UNIVERSITY GRANTS COMMISSION 

HELD ON 9th APRIL, 2019. 

The -S40th Meeting of the Commission was held on 9th Apri 1, 2019 in which the following were 

present: 

1. Prof. D hirendra Pal Singh 

2. Dr. Bhushan Keshav Patwardhan 

3. Shri R. Subrahmanyam 

4. Shri Pramod Kumar Das 

5. Prof. M. Jagadesh Kumar 

6. Prof. Ramesh Chander Kuhad 

7. Dr. G. Gopal Reddy 

8. Prof. (Ms.) Sushma Yadav 

9. Prof. Raghavendra P. Tiwari 

10. Dr. Uma _Chandrashekhar Vaidya 

11. Dr. Kiran Hazarika 

12. Prof. Nagesh Thakur 

Chairman 

Vice Chairman 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

The following officer of the UGC also attended the meeting. 

Secretary 

Prof. Rajnish Jain 

The Chairman welcomed the newly appointed member Prof. Nagesh Thakur and other members. 
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SECTION-I 

l.Ol(a) To confirm the minutes of the 539th meeting of the University Grants Commission 

held on 26'" February, 2019. 

The Minutes were confirmed. 

[Action: JS(Admn,)J 

l.Ol(b) To receive the action taken on the minutes of the 539th meeting of the University 

Grants Commission held on 26'" February, 2019. 

1.02 

Noted. 

Action: JS(Admn.)] 

a) · To ratify the action taken on ce,tain matter. 

(i) To ratify the decision taken by the Chairman, UGC to continue the existing 

schemes till 31-03-2020. 

The Commission ratified the decision taken by the Chairman, UGC 

including allocated grant-in-aid to Kaushal Kendras beyond 2019 till 

31.03.2020. It was also resolved that all major schemes to be externally 

reviewed. 

[Action: AS-I] 

(ii) To report action taken by UGC on cettain matters related to ODL Education 

Programmes. 

The Commission noted the following actions: 

1. l\1J3JUJ's decision not to approve the proposed amendment in ODL and 

Online Regulations related to NAAC score applicability in Special 

Category States (North East and Hilly areas). 

2. MHRJ) decision that "There should be no fresh applications for July, 2019 

session since fnajority of. the eligible institutions have already got 

permission for academic year 2019. '1 
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3. Nomination of Prof. B.P. Sabale, Member, Ex-Vice Chancellor, YCMOU 

as a Member of Working Group in place of JS (DL), MHRD. 

4. Completion of appeal process in case ofYCMOU. 

5. Uploading of list of 20 Higher Educational' Institutions (HEis) under 

Category -I as per UGC (Categorization of Universities (Only) for grant 

of Graded Autonomy) Regulations, 2018 entitled to offer programmes 

through Open and Distance Learning (ODL) Mode on UGC website. 

6. Updated recognition status of the HEis to offer ODL programmes for the 

academic session 2018-19. 

7. Programmes prohibited in ODL mode-agricultural degree programmes 

and hotel administration/management programmes from the academic 

session 2019-20. 

[Action: JS(DEB)] 

(iii) To report the inclusion of 1_71 Colleges (as approved by the Chairman, UGC) 

under Section 2(£) and l2(B) of the UGC Act, I 956 between 01.01.2019 to 

31.03.2019 as per authorization given by the Commission at its meeting held on 

· 24.08.2011. 

Considered and approved. 

[Action: CPP-I/C] 

(iv) To report the recommendations of the Expe1t Committee constituted by the 

Commission in its 497'h meeting ·held on l 0.01.2014 with regard to approval of 

institutions under Sections 2(£), 12 (B) and compliance under Section 13 of the 

UGC Act, 1956. 

Considered and approved. 

[Action: JS(CPP-I/PU)] 

.;:,- --~-.--,~·. -·-· ··--
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2.01 

2.02 
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(v) To ratify the decisions of the Standing Committee on Autonomous Colleges for 

grant of fresh/extension of autonomous status to colleges. 

Noted. 

[Action: JS(AC)J 

To receive the items for information. (No item) 

To receive the position of funds of UGC and related issues. (No item) 

SECTION-2 

(MATTERS RELATING TO STANDARDS) 

To consider the recommendations of the UGC Committee constituted to look 

into all aspects of the off-campuses and courses sta,ted by Institutions Deemed 

to be Universities - Reference Ministry of HRD letter No. F. 10-20/20 I 8-U3(A) 

dated 01.02.2019. 

Considered and approved. 

[Action: JS(CPP-I/DU)J 

To consider the report .of the UGC Expert Committee which .visited 

International Institute of Information . Technology (llIT), Deemed to be 

University, Bangalore, Karnataka during 11-12'" January, 2019 to review its 

functioning as required under the UGC (Institutions Deemed to be Universities) 

Regulations, 2016. 

Considered and approved. 

[Action: JS(CPP-1/DU)] 
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2.04 

2.05 
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To consider Senior Academicians/Officers as Visiting Faculty ln Higher 

Education Institutions (HE!s). 

The Commission considered and approved the recommendations of the 

Committee for paying honorarium of Rs. 5000/- per lecture of one hour 

duration to the Senior Academicians/Officers alongwith the conditions 

recommended by the Committee. The Commission however felt that this 

type of faculty may be designated as "Distinguished Visiting Faculty" and 

travel and other expenses may also be paid in addition to the honorarium. 

[Action: AS-I)] 

To approve a process for constitution of a panel for nominating UGC 

representative in the Board of Management and Finance Committee of self-

financing Deemed to be Universities or Institutions Deemed to be Universities 

receiving grants less than 50% of the. average expenditure of three previous 

years. 

The Commission considered and resolved that UGC will draw out a panel 

of names from the list of experts suggested by Search Committee 

constituted by MHRD under 2016 Regulations. UGC will also seek names 

of experts from Commission Members for inclusion in the panel. It was also 

resolved to expand the list by including experts from the list of NBA and 

NAAC assessors and other sources. 

The Chairman was authorised to nominate UGC representatives in the 

Boards of Management and Finance Committees. 

[Action: JS(CPP-1/DU)] 

To consider tlie report of the Committee constituted by the UGC for 

examination of the Comments/ A TR on the report of the expert committees on 

-8li-

===============Cce·'°'' ,OC· •.• OC"."'·,,,-.,=,··=''E-,·?, =···=·=· =========~==== 
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2.07 
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the teaching1 research, financial and infrastructural audit of the universities and 
suggesHng course of action thereon. 

Considered and approved. 

[Action: JS(CU)J 

To consider Rationalization of UGC schemes. 

The Commlss)on considered and resolved as under: 

(i) All the schemes of UGC shall continue till 31.03.2020 for clearing 
the committed liabilities. 

(ii) For selected new schemes, proposals may be invited as per the new 
guidelines framed for the purpose with the approval of the 
Chairman, UGC. 

(iii) All the existing schemes of UGC shall be got evaluated by 
December, 2019 with regard to their outcome. 

(iv) All the grants given to the universities/colleges be reviewed to ensure 
that the utilization of funds has been made as per the UGC 
guidelines. 

(v) It was also resolved to have UGC schemes broadly in 5 categories 
i.e. (i) Grants to Universities; (ii) Grants to the Colleges; (iii) Grants 
to teachers; (iv) Grants to Stu.dents/Scholars; and (v) schemes for 
recognition of HEis for special status. However, schem·es to be 
operated within these 5 categories may be mapped with the schemes 
to be operated in EQUIP programme. 

[Action: AS-I] 

To consider and approve the recommendations of Joint meeting of the DEB 
Working Group and the Online Regulation Drafting Committee. 

The Commission considered and approved the minutes of Joint meeting of 
the DEB Working Group and the Online Regulation Drafting Committee 

-?3t-
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held on 6'"March, 2019 excluding the recommendation at c. Any other item 

regarding integration of ODL and Online Regulations. 

The Commission while considering the facts that the eligibility to offer 

Online programmes as per UGC Online Regulations have both, NAAC and 

. NIRF benchmarks, decided that HEis shall be invited for Interface 

Meetings in UGC, Delhi for assessing their proposals. No visit shall be 

conducted for assessment of the proposal. The visit shall be conducted only 

when complaint with documentary evidence is received and/or non-

compliance to the Regulations is obsen,ed. 

Action_: JS{DEB)] 

· 2.08 To consider application format for (i) applying for Deemed to be University status 

(ii) applying for off-campus/ off-shore campus/ new courses by existing Deemed 

to be Universities and (iii) submission of information on the performance and 

academic outcomes of existing Deemed to be Universities. 

The Commission was apprised that online formats are being finalized in 

consultation with MHRD which will be shared with the Members of the 

Commission. Format for Expert Committee visit will also be developed 

according to new Regulations. 

[Action: (CPP-I/DU)J 

2.09 To consider SAP grant to institutions upto 31.03.2020. 

Considered and approved. It was further resolved to extend similar schemes 

such as UPE, CPE etc. up to 31.03.2020. 
[Action: JS(SAJ')] 

2.10 To consider and approve the panel of Experts for constitution of Expert 

Committees to visit Higher Educational Institutions (HE!s) for ensuring the 
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compliahce to relevant provisions of UGC (ODL) Regulations, 2017 and its 

subsequent amendments. 

The Commission approved the panel of experts having 71 names as 

Chairman and 33 l names as expert members to visit HEis for ensuring the 

compliance to provisions of UGC (ODL) Regulations, 2017 and its 

amendments. The Commission also decided the following: 

1. Besides the list approved, Chairman, UGC is authorised to nominate 

other experts. 

2. The panel of experts shall be used for implementing both, ODL and 

Online Regulations. 

3. The expertise oftbe·experts in the approved list shall also be used for all 

the . meetings such as Screening Committee, Interface Committee~ 

Representation Committee etc. as per the provisions of UGC (ODL) and 

Online Regulations. 

4. JS (DEB) shall write to Commission Members thereby requesting them 

to forward name of the experts whose expertise can be utilized in the 

field of ODL and Online Education, to the UGC. 

[Action: JS(DEB)] 

2.11 To re-look into the regulations relating to the grievances of the students in HEis. 

The Commission considered the regulations and suggested the following 

modifications: 

(i) Appointment of Ombudsperson shall be State-wise for State 

Universities and Region-wise for Central and Institutions Deemed to 

be Universities, instead of having Ombudsperson for each university. 

(ii) The appointing authority for Ombudsperson for the State Universities 

shall be the concerned State Government and in case of Central and 

Institutions Deemed to be Universit{es the appointing authority shall 

be the Central Government. 

(iii) The· composition of the Search Committee for appointment of 

Ombudsperson shall also be revised accordingly. 
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The Commission discussed at length other provisions of the regulations and 

resolved to revise the regulations in the light of views expressed by the 

members. The Chairman, UGC was authorised to finalize the regulations. 

[Action: AS- I] 

2.12 To consider certain new initiatives by UGC 

The Commission appreciated the ideas proposed under new initiatives by the 

UGC and resolved that these initiatives be taken up by UGC in a fast track 

mode. 

It was also resolved to develop UGC guidelines for 'Eco-friendly and 

sustainable campus development' and 'Inculcation of human values and 

professional ethics'. 

[Action: AS- I] 

2.13 To consider Legal opinion given by Sh. Vikramjit Banerjee, Add_itional Solicitor 

General of India regarding affiliation granted by Smt. Nathibal Damodar 

Thackersey Women's University (State University) Mumbai to Satyam Fashion 

Institute, Gautam Buddha .Nagar, Noida, Uttar Pradesh and similar other 

institutes. (Deferred item No. 2.09 of 539"' Commission meeting held on 29'h 

February, 2019). 

Considered and approved. 

[Action: JS(CPP-IJPU)] 

2.14 · To consider the re,·ised guid.elines for Human Resource Development Centres 

(HRDCs) with regard to appointments on the posts of the Academic Staff i.e. 

Director cum Professor, Deputy Director cum Associate Professor, Assistant 

Professor cum Assistant Professor etc. along with issues related to their service 

conditions. 

Considered and approved. 

[Action: JS(HRDC)] 
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SECTION-3 

(REFERENCE FROM GOVERNMENT AND OTHER NATIONAL BODIES) 

3.01 To consider the reference received from the Ministry of Human Resource 

Development regarding keeping IGNOU outside the ambit of UGC (ODL) 

Regulations, 2017. 

The Commission considered an email dated 08.04.2019 received from the 

Deputy Educational Advisor, MHRD thereby requesting UGC [1] to place 

the amendment in UGC (ODL) Regulations related to 'keeping IGNOU 

outside the ambit of UGC (ODL) Regulations, 2017' in the Commission 

Meeting scheduled on 09.04.2019, [2] for amending the sub-regulation (1) (3) 

and sub-regulation (2) U) of UGC (ODL) Regulations, 2017 by way of 

inserting the words "other than Indira Gandhi National Open 

University" suitably as follows: 

(a) Sub-Regulation (1)(3) of UGC (ODL) Regulations, 2017: These 

regulations shall apply to a University referred to under clause (f) of section 

2 of the University Grunts Commission Act, 1956 other than Indira Gandhi 

National Open University, an Institution Deemed to be University under 

section 3 of tlze said Act, for all degree progrrimnies of learning at the 

undergraduate and post-graduate level, other than programmes in 

engineering, medir;ine, dental, pharmacy, nursing, architecture, 

physiotherapy and programmes not permitted lo be offered in distance 

mode by any other regulato1y body. 

(b) Sub-Regulation (2)(j) of UGC (ODL) Regulations, 2017: "Higher 

Edllcation.al Institution" means a university covered under clause Cf) of 

section 2 other than Indira Gandhi National Ope,, University and an 

institution deemed to be a university covered under section 3 of the 

University Grants Commission Act, 1956. 

The Commission approved the above amendments in UGC (ODL) 

Regulations, 2017 and decided that the decision of the Commission may be 

communicated to the MHRD for taking further course of action in the matter 

at their end. 

[Action : JS (DEB)] 

--·- --~~'···---< ----·-
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SECTION-4 

(SPECIAL PROGRAMMES, QUALITY PROGRAMMES ETC) 

4.01 To consider the transfer of land to Inter-University Centre for Yogic Sciences 

([UC-YS), Bengaluru - Report of the Site Selection Committee. 

The Commission considered and resolved that the matter be referred back 

for clarification regarding the availability of proper approach to the 

proposed site. The land use of the proposed land may also be ascertained for 

its suitability for educational purposes. 
[Action: JS(IUC)J 

4.02 To consider revival of promotion policy for Staff of CEC (!UC) and Media 

Centres. 

Considered and approved. 
[Action: JS(IUC)J 

4.03 To consider creation of various posts m Inter-University Centre for Teacher 

Education (!UC-TE), BHU, Varanasi. 

Deferred. 
[Action: JS (TUC)] 

4.04 To consider the road map for developing and revision of Curriculum on Leaming 

Outcomes based Approach for undergraduate Programme in Higher Education 

Institutions (HE!s). 

Considered and approved. 
[Action: AS-II] 

4.05 To consider the Curriculum on Life Skills (Jeevan Kaushal) 

Considered and approved. 
[Action: AS-II] 
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4.06 To consider, "Evaluation Refonns in Higher Education Institutions in India". 

Considered and approved. 

SECTION-5 

(GRANTS TO UNIVERSITIES AND COLLEGES) 

SECTION--6 
(MISCELLANEOUS) 

6.01 To consider certain establishment matters of UGC. 

Recorded Separately 

[Action: AS-II] 

(Prof. Rajnish Jain) 
Secreta11' 

(Prof. Dhirendra Pal Singh) 
Chairman 
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NOTIFICATION 

New Delhi, tbe 6th June, 2019 

F. No. 1-8/2019 (DEB-D.-In exercise of the Powers conferred by sub-section (1) of section 26 read 
with clause U) of section 12 Of tbe University Grants Commission Act, 1956 (3 of 1956), the University, 
Grants Commission hereby makes. the following regulations further to amend the University Grants 
Cornmission-(Open and Distance Learning) Regulations,.2017, namely:-

1. Short title and coID1nencement.-

(1) These regulations may be i;::alled· the University Grants Commission (Open and Distance 
Leaming) Fourth Amendment Regulations, 2019. 

(2) They shall come into the force on the date of their publication in tbe Official Gazette. 

2. In the University Grants Commission (Open and Distance Learning) Regulations; 2017, - in regulation 1, 
in sub-regulation (3), the following proviso shall be inserted, namely:-

''Provided that the University Grants Commission may, by orq.er, exempt the Indira Gandhi 
National Open University, a university established, under the Indira Gandhi National Open 
University Act, 198~ (50 of 1985), from the application of these regulations, considering the 
objectives of the ~aid Act" 

RAJNISH JAIN, Secy. 

ADVT.-IJJ/4/Exty.192/19] . 

Note: The principal regulations were published in the Gazette of India, Extraordinary Part-III, Section 4, 
dated the 23'' June, 2017 vide F. No. 2-4/2015 (DEB-Ill) and last amended vide F.No. 2-4/2018 
(DEB-n, dated the 6"' September, 2018_. 
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COf,(lrdlSc.lON ORDER 

The University Grants Commis·sion (Open ruid Distance Learning) Founh J\mcnrJmtnt 
Regulations) 2019 ,11-·ere not~fied in the G:nette of India on 06,06.2019, mcnUoning th1_rc.in 
~t: . 

In the University Grants Commission (Open and Distance Leaming) Regulations, 
2017, - in regulation I, in sub-regulation (3), the following proviso shall be inserted, 
namely:-

"Proyided that the University Grants Commission may, by order, exempt the 
Indira G,mdhi National Open University, a university established under the lodira 
Gandhi National Open University Act, 1985 (50 of 1985), from the applicatioil of 
these regulations, considering the objectives of the said Act." 

The matter was placed before tbe Commission in its 543,d Meeting dated 09/08/2019 and 
based on the decisi<?n of the Commission, this order is being issued thereby exempting the 
Indira Gandhi National Open University, a university established under the Indira 
Gandhi National Open University Act, 1985 (50 of 1985), from the application of 
University Grants Commission (Open and Distance Learning) Regulations, 2017 2nd its 
amendments, from Academic Ses.sion 2019-20 till further orders. 

0
. 

The Vice Chancellor 
Indirn Gandhi National Open University 
Maidan Garhi, Near PVR Saket, 
New Delh.i-110068 

Copy to: 

The Secretary (Higher Education), Government of India, 
Resource Development, Shastri Bhawan, New Delhi - I l O 00 I. 

~ "\L--, (_>(ti' :..,1-
(Rajnish Jain) 

Secretary 

Ministry of Human 

,.--~ c, (.:v;, ,v.., 
-t 

(Rajnish Jain) 
Secretary 



INDIRA GANDHI NATIONAL OPEN UNIVERSTTY 
Regional Services Division 

Memorandum of Understanding 

For Special Study Centre (SSC) 

Signed between Indira Gandhi National Open University, hereinafter referred to as 'IGNOU', 
and Head of the Host Institution, (Please mention full name and address of the Institution) 

Please mention the category for which Special Study Centre is sought ... 

1. The Host Institution will 

Recommend the name of JGNOU for appointment of the Coordinator. 
Give 1 or 2 ro.oms with a space of approximately 500-800 sq. ft. for exclusive use 
of !GNOU. for the office of Coordinator, Special Study Centre. 
Let a signboard of IGNOU Special Study Centre installed prominently at a proper 

place. 
Make h cills /rooms avail able for ho] ding counselling, practicals and term - end 
examinations. 
Bear recurring expenditure towards stationary, computer, stationery, telephone 
charges and maintenance of equipment supplied by the Uniyersity. 
Arrange necessary personnel for delivery of programmes/ services . 
Extend librari computer and Laboratory facilities etc. to the students of!GNOU 
for given programme (s) . 

2. IGNOU will 

Pro\!ide equipment as per the scheme i. e, CTV 29", VCD, Audio System, 
TelE!phone and Satellite Receiver. 
Provide table, cabine~ for CTV, VCD, Audio System and Audio -Video 
Cassettes. 

- Pro"vide five s e·ts of self-instrucdonal and Audio-Video materials pertaining to 
the programme (s) activated. 
Provide Jump sum grant on per student per programme basis to the Host 
Institution at the rates prescribed in the scheme. 
Appoint part time Coordinator on the basis of the recommendation of the Host 
Institution with monthly honorarium at the prescribed rates. 

have the right to shift or close the Special Stud'y Centre if it finds that support 
services are not being provided, as per the requirements of the university. In such 
case ·the Coordinator would have to hand over all the assets and academic records.of the 
learners to the Regional Director. The Coordinato_r will also have to settle all financial 
accounts with the Regional Directors. 

Accepted and Signed On behalfofJGNOU Regional Director-On 
Regional Centre behalf of the Hosi: [nsdtution/Drganization 

Name Name 

Designation- Designation-

Seal 



Category Wise Details of the Learner Support Centres 

·I S,No I~ ?nal Centre 

i\ ( 
1 I 

Regular SC Programme SC Special SC Recognised SC Total 

Active PSCs ln Active sscs sses in Active Others SCs Total Active Total Abeyance 

other ses in 
Active RSCs in 
RSCs abeyance abeyance abeyance PSCs 

': 1 IAgartala gjo 5j33jojo ojo 1sl 33 

j · 2 IAhmedabad 
,(· 3 Alzawl 
.. 1 .. 4 AUGARH 

15 I 3 I 8 8 12 I O O 1 I C!S 1) 

Hi O 15 I 4 10 0 0 0 41 4 

J-5 BANGALORE 23 2 19 I 14 2 1 I O O 44 17 

·/-~":o_· +'~"~A~GA"l~P~U~R--+-~'-+-~'--t--~3~-t-~3--t----c'--,--~'~-+l __ oc---+l-~'--t---'~'---+---:'c---1 
;-'· :· 7 Bijapur 8 D 14 S 5 O O O 2-7 5 

8 Chandigarh . 
." 9 CHENNAI 

i ___ i'o Cochin 

'.'11 . DARBHANGA 

. 1.3 Delhl-1 
14 Delhi-2 

! 1 15 DEOGHAR 
.i6 GANGTOK 

I : .' i7 . GUWAHATI 
,18 Imphal 

· 1-9 Itanagar 

20 JABALPUR 

i. ·: 2.1 )ODHPUR 
'·)2 JORHAT 

:24 KHANNA 
i5 -Kohima 

· · .26 Koraput 
· .27 Madurai 

28 MUMBAI 
· .': 29 NAGPUR 
·;, . 30 NOIDA 
,l. 31 PATNA 
·1.: 32 PORT BLAIR 

33, RAGHUNATHGANJ 
34 RAIPUR 

:. 35 RAJKOT 
,- ;3_6 RANCHI 

).: ."f."i/.· SAHARSA 
\, 38 Shimla 

39 TR/VANDRUM 
4b VARANASI 
41 VATAKARA 
42 VISAKHAPATNAM 
43 Vijayawada 
44 LUCKNOW 

,:~ 45 Hy_derabad 
. 45 KOLKATA 
. 47 SJLIGURI 

; : 48 · BHOPAL 
· . 49 Dehradun 

SO JAIPUR 
·· 51 Jarnmu 
.,52 PANAJI 

''-5-3. PLINE 
154 Shillong 

_ .. _ss BHUBANESWAR 

·: 56 Srinagar 
Tota! 

8 1 11 14 4 1 0 0 23 16 

11 1 8 28 4 0 1 1 24 30 

19 9 8 43 8 15 0 0 35 67 

12. 0 11 2.9 l 4 0 0 24 33 

21 0 14 14 4 1 1 0 40 15 

21 1 21 22 8 3 0 0 50 26 

24 1 11 10 8 2 0 0 43 13 

10 2 4 0 6 0 0 0 20 2 

4 2 1 4 3 0 0 0 8 6 

15 . 1 14 128 2 1 0 0 31 130 

15 1 3 1 l 1 0 0 19 3 

6 1 1 0 0 0 0 0 7 1 

8 0 8 10 21 28 0 0 37 38 

26 0 32 3 7 0 0 0 65 3 

12 0 4 4 3 0 0 0 19 4 

9 2 9 8 14 0 0 0 32 10 

10 0 24 4 5 0 0 32 29 

15 1 3 12 0 9 0 0 18 22 

8 0 8 3 20 0 0 0 36 3 

14 7 1 85 3 25 0 0 18 117 

8 1 6 1 3 0 2 0 19 2 

11 0 13 10 4 0 o. 0 28 10 

33 0 25 15 8 4 1 0 67 19 

22 0 21 23 14 0 0 0 57 23 

2 0 1 3 5 1 0 0 8 4 

4 1 2 0 4 0 0 0 10 1 

13 O 13 3 6 3- 1 0 33 6 

7 O 1 7 6 14 0 1 14 22 

25 6 17 27 8 3 0 1 51 37 

13 0 4 1 3 1 O ·O . 20 2 

25 2 12 11 8 0 1 0 47 13 

15 1 13 14 4 2 0 0 32 17 

31 2 11 8 4 2 1 0 47 12 

15 3 1 9 2 2 0 0 18 14 

7 4 7 2 2 0 0 0 16 6 

15 4 10 23 0 0 0 0 26 27 

40 12 33 14 15 2 0 i 88 29 

9 4 9 3 1 0 0 0 19 7 

28 0 13 35 15 18 0 0 56 53 

14 1 1 9 6 0 0 0 21 10 

23 2 18 57 9 27 0 0 so 96 

15 2 8 39 3 · 2 0 0 26 43 

25 2 is 32 16 s5 - o o 55 ss 

21 1 84 4 5 22 0 0 110 27 

8 0 2 2 2 0 0 0 12 2· 

17 2 10 9 S O O O 32 11 

14 ·1 6 2 9 2 0 0 29 5 

39 0 20 5 10 2 0 O 69 7 

25 0 14 1 4 3 0 0 43 4 

855 87 618 888 335 260 8 6 1877 1245 
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'-' /piY)e',K Cs.~ - YilL 
Details of t])e representation received from th~ IGNOU SSCs for exemption from 'UGC-ODL 2017 Regulation'. 

SI. Dale of . Received Received frOrn Addressed lo Rmarks No. letter/Mail inRSD 
1 10/06/2019 (L) 18/06/20]9 Dr. G.K. Sepoy, President AT Sh. D.P Singh Saheb, Hon'ble . Original from VCO ldara Charitable Trust, Bharuch, Chairman, UGC, New Delhi 

SSC-0913 
under RC-Ahmedabad 2 10/06/2019 (L) 18/06/2019 Dr. G.K. Sepoy, President AT Sh. D.P Singh Saheb, Hon'ble Photocopy of letter at SI. No. l ldara Charitable Trust, Bharuch, Chairman, UGC, New Delhi 

SSC-0913 
under RC-Ahmedabad 3 25/06/2019 (M) 25/06/2019 DPD College, VCO, RC-Khanna, RSD IGNOU22?9@gmail.com, 

SSC-2279 
under RC-Khanna 4 01/07/2019 (L) 09/07/2019 Dr. G.K. Sepoy, President AT Hon'ble Prof. Nageshwar Rao fromVCO Idara Charitable Trust, Bharuch, Saheb, Hon'ble VC, IGNOU 

SSC-............ : 
under RC-Ahmedabad 5 05/07/2019 (M) 05/07/2019 ignou 12109@gmail.com VC/Director, RSD/RD, RC-

Jammu 
SSC-12109D 
unQe.r RC-Jammu 6 05/07/2019 (M) 24/07/2019 SSC-l2109D Ve/Director, RSD/RD, RC- Same copy of the e-mail from VCO under RC-Jammu Jammu (hard copy 

of mail) 
7 06/07/2019 (M) 23/07/2019 SSC-12109D Director, RSD & RD, RC-under RC-Jammu Jammu 8 06/07/2019 09/07/2019 SSC-12109D VC/Director, RSD & RD; RC-( copy of Mail) from VCO under RC-Jammu Jammu 

-°1~ -



9 06/07/2019 (M) 06/07/2019 Dr. K.ParU1eerselvan, RD, 

RC-Chennai forwarding the 

documents pertaining to the 

Institute and -

PSC--252 \ 9(P) 
under RC-Chermai 

\0 06/07/20\9 (M) 06/07/20\9 . Same as above. 

1 l 15/07/2019 (L) 3 \/07/20\9 Prindpa\ & Co-ordinator 

SSC-36058(D), Anand Kanistha 

Maha Vidya!aya 
Llnder RC Nao-nur 

12 21/07/2019 (L) 29/07/2019 Sh .. Vilas Kamble, President, 

from VCO 
Anand Kanistha Maha 

Vidyalaya 

SSC-36058D 
under RC Nagpur 

13 26/07/2019 (L) 07/08/2019 Sh. Cl1andrashekhar Bavanlculle, 

from VCO Minister, 
Anand Kanistha Maha 

Vidyalaya 

SSC-36058D 
under RC Nai:mur 

\4 24/07/2019 (L) 08/08/2019 Sh. Vilas Kamble, President, 

from VCO 
Anand Kanistha Maha 

Vidyalaya 

SSC-36058D 
under RC NaPTim 

15 28/07/2019 (L) 07/08/20\9 Sh. Nitin Gadkati, Minster of 

from VCO Road Transport 

Director, RSD 

Same e-mail 

Director, RSD 
Tl~e Registrar! Director, RSD 

Hon'ble VC 

Hon'ble VC Same SSC 

Hon'ble VC 

. 

Hon'b\e VC 

~-

'i I ,1 
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I/ 
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I ,/ 
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Anand Kanistha.· Maha 
Vidyalaya 

SSC-36058D 
under RC Naonur 16 18/07/2019 (L) 25/07/2019 Prof. Dr. K. Raman Pillai, Prof. Nageshwar Rao vc, through D.irector, IGNOU vco 
LSC-1464 

. under RC-Trivandrum 17 29/07/2019 (M) 29/07/2019 Sh. Ramdas Daras, Member of vco 
from VCO parliament, 

SSC-36058(D) 
under RC Nagpur 

-~,!_-
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2. At the outset, the Hon'ble Chairperson welcomed the Members to the sitting of the 
Committee. 

[Dr. Amit Kansai, the Representationist and his colleagues were, then, ushered in] 

3. After welcoming the Representationist and his colleague, the Hon'ble Chairperson drew 
their attention to Direction 55(1) of the Directions by the Speaker, Lok Sabha regarding 
confldential'1ty of the proceedings of the Committee and invited them to express their views on 
the Representation regarding alleged violation of Fundamental Right to Education vis-a-vis 
IGNOU Act, 1985 and other important issues related therewith. The main issues that were put 
forth by the Representationist, before the Committee, were as follows:-

(i) There are around 900 Study Centres or Learner Support Centres under IGNOU 
to provide access to higher education to all segments of the society in the rural 
and backward areas of the country. SSC-228D is one of the Special Study 
Centres. 

(ii) The University Grants Commission (Open and Distance Learning) Regulations, 
2017 was notified on 23.6.2017 which prohibits all Open and Distance Learning 
Institutions including IGNOU to offer programmes in certain areas such as 
engineering, medicine, dental, pharmacy, nursing, architecture, physiotherapy, 
etc., through Open and Distance Learning (ODL) mode. 

(iii) The University Grants Commission (Open and Distance Learning) Regulations, 
2017 are mandatorily required to be followed by all the Higher Education 
Institutions including Open Universities for offering programmes through 
distance learning mode. 

(iv) In case, a Higher Educational Institution offers any programme in Open and 
Distance Learning mode after coming into force the order withdrawing the 
recognition or where a Higher Educational Institution offering a programme in 
Open and Distance Learning Mode before the commencement of these 
regulations, fails to obtain recognition under these regulations for the academic 
session immediately after the notification of Regulations and subsequent 
academic sessions, the degree obtained pursuant to such programme or after 
undertaking a programme in Open and Distance Learning mode in such Higher 
Educational Institutions, shall not be treated as a valid qualification. 

(v) Keeping in view the convenience of the enrolled learners and to ensure that they 
are not put to any hardship, as an interim measure, the University has given six 



months time from January 2019 to all such Learner Support Centres to comply with the UGC(ODL) Regulations, 2017. 

(vi) IGNOU is a Central University under Indira Gandhi National Open University Act, 1985 and capable of awarding its own degree and, therefore, could affiliate its Study Centres instead of recognition of these Special Study Centres from other Unive1·sities. 

[The Representationist and his colleague, then, withdrew] 

[Thereafter, the representatives of the Ministry of Human Resource Development (Depa1tment of Higher Education) and IGNOU were ushered in] 

4. After welcoming the representatives of the Ministry of Human Resource Development (Department of Higher Education), the Hon'ble Chairperson drew their attention to the Direction 55(1) of the Directions by the Speaker, Lok Sabha regarding confidentiality of the proceedings of the Committee. Thereafter, the Committee heard the representatives of the Ministry of Human Resource Development (Department of Higher Education) on the Representation received from Dr. Amit Kansai regarding alleged violation of Fundamental Right to Education vis-a-vis JGNOU Act, 1985 and _other important issues related therewith. The major issues put forth before the Committee by these witnesses, were as follows:-

(i) In the year 2012, Distance Education Council was dissolved by the Government of India and was brought, first on ad hoc and then in 2013, under the control of the University Grants Commission to regulate all the subjects of Distance Education except the Technical Education. In the year 2014, by an order, the Technical Education was also included therein. 

(ii) The need of notifying the University Grants Commission (Open and Distance Learning) Regulations, 2017 was to maintain high standard of quality education through Open and Distance Learning System in the country. 

(iii) There are approximately 40,000 Colleges affiliated either to the Government or the Private Universities. Contrary to this, IGNOU has only 1500 Study Centres in the country. The number of Study Centres are increasing or decreasing which is primarily depending upon the requirement of programmes and enrollment of students. 

(iv) IGNOU is committed to impart higher education to the needy students through self learning material as well as all available modern technology. 



(v) There is a need of qualified eligible teachers for these Study Centres. 

(vi) Regulation of Special Study Centres was started in 2018 to get each and every 
Centre recognised by any of the Government University. Extension of 6 months 
had been given and extended further for the purpose. One of the aims of IGNOU 
is to maintain the GER above 50% under Government Policy so that these 
Government or Government affiliated Institutions could avail financial support fm 
propagation of Open and Distance Learning in the country. 

(vii) The Regional Centres failed to implement the directions of the IGNOU 
Authorities. IGNOU is a mega University with more than 3 million cumulative 
student strength and almost 10 lakh students register every year. The Regional 
Centres as extension of University are performing well to cater to such a huge 
student enrollment. Centres of IGNOU have implemented UGC(ODL) 
Regulations 2017 related to functioning of Learner Support Centres as per 
directive of the Head Quarters from time to time. 

5. After hearing the views of the representatives of the Ministry of Human Resource 
Development (Department of Higher Education), the Committee expressed their views as 
under:-

(i) There may not be any need of getting these Special Study Centres affiliated with 
any Government University as IGNOU itself is capable of maintaining high 
standards of quality education in the country under the existing norms. 

(ii) Reasons to prohibit all Open and Distance Learning Institutions including 
IGNOU to offer programmes in certain areas such as engineering, medicine, 
dental, pharmacy, nursing, architecture, physiotherapy, agriculture, tourism, 
hospitality, etc., through Open and Distance Learning (ODL) mode were 
unsatisfactory. 

(iii) There is an uncertainty about these Special Study Centres as to whether these 
Centres would be allowed to continue their operations in future. 

(iv) Notwithstanding the aspect of continuance of Special Study Centres or 
otherwise, there is a need to maintain a standardised pattern of Rules and 
Guidelines to maintain the quality of standard education in the country. 

6. The Committee, thereafter, decided that appropriate clarifications be sought from the 
Ministry of Human Resource Development (Department of Higher Education) and IGNOU on 
the following aspects:-



7. 

(i) The Ministry of Human Resource Development (Department of Higher 
Education) have not taken any decision on the aspect of implementation of 
UGC(ODL) Regulations, 2017 in all the Special Study Centres for July-2020 
session. 

(ii) Notification of the University Grants Commission (Open and Distance Learning) 
Regulations, 2017 and exemption of IGNOU from the purview of the UGC (ODL) 
Regulations, 2017 would affect the management of a number of Special Study 
Centres functional in the country. 

(iii) In case, Special Study Centres are not granted further exemption from the 
applicability of UGC(ODL) Regulations 2017, will it not be injustice to the 
candidates who are undergoing their 2 or 3 years programme for which they 
need to study in these Study Centres ? 

[The representatives of the Ministry of Human Resource Development 
(Department of Higher Education) and /GNOU, then, withdrew} 

8. A copy of the verbatim record of the proceedings of the sitting of the Committee has 
been kept on record. 

The Committee, then, adjourned. 

*** Does not pertain to this Report. 

I /, 
·· Ol1 
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... ••• 

2. At the outset, the Hon'ble Chairperson welcomed the Members to the sitting of the Committee. 

3. 
4. 
5. 
6. 
7. 
8. 
9. 

*'* 
*** 
*'* ... 
*" ... 

*'* . .. 
*" .. . 
*** 
**' 

The Committee, thereafter, took up for consideration the following Draft Reports :-

••• 

... 
"* ... 
*" 
'*' 

(i) Report on the Representation of Dr. Amit Kansai regarding alleged violation of fundamental Right to 
Education vis-a-vis Indira Gandhi National Open University (IGNOU) Act, 1985 and other important 
issues related therewith; 

(ii) 
(iii) 
(iv) 

... 
*" 
"' 

**' ... 
**' 

*'* ... 
*" 

10. After discussing the above mentioned Draft Reports in detail, the Committee adopted all the four Repprts without 

any modification(s). The Committee also authorised the Chairperson to finalise the Draft Reports and present the same to 

the House. 
11. . .. 
12. A copy of the verbatim of the proceedings of the sitting of the Committee has been kept. 

The Committee,then, adjourned. 

'" Does not pertain to this Report. 

*" 




